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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORlER SHEET 

Original. AppliCati0 

Misc. Petition No0j 

Contempt Peti't ion Nj 

Review ApplicaiOn No.j 

Apl icant (5) 

esponent Cs) 

dvo ct e 	for . the appi icant Cs) 

Adocate for the respondent (s) 

- 

29.4.2003 	Heard Mr.M.Ghanda, learned cou 

ris appIiL.r is Jo . nse1 for the applicant. 
form but rt 	 . 	The application is admitted, 

tC 	s 
call for the records. 

ce PS 	 List the case for order on 

16 L;O/i/ 	 27.5.2003 

bb 

Oatd 

yS 27.5.2003 
Ot t&\b ivy43 

• 	 • 	Mther 	(A).. 

On the prayer of W. B.C. 

Pathak, learned i.ddl. C.G.S.G. 

. 	 for the respondents further 

• £ four weeks time is allowed to the 

espondents to file written 

taternent 	List again on 
56.2003 for written statement. 

- • , 

T7. Member 	 Vice_Chairman 

mb 

Vice-Chairman 

Present : The o b1e Mr. Just-
ice D.N. Chowdhury, Vice-Chair-
man 
The Hon'b, Mr. S.K. Hajra, 
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25.6.2003 	On the prayer of Mr. B.C. Pathak,. 

learned Addi. C.G.S.C. for the respond 

ents further f-our weeks time is allowe 

to the respondents to file written 

statement. 

List again on 29.7.2003 for 
/ 

or er s. 

- 	 Vice-Chairman 
- 	 mb: 

	

'N 	Lr )VL 	29,7.2003 PresGnt : TheHon'bleMr. Justict D.N. 

	

9 	 Ghowdhury, Vice-Chairnn. 

The Hon'ble Mr. N.D. Iyal, 
Administrative Nmber.1  

The respondents are yet to lile 

written statement. Further four zeeks 

time is allowed to the responderEs to 

* 	 file written statement on the payer of 

• 	- 	 - 

 

W. B.C. Pathak, learned Addi. d.G.S.C. 
- 	 for the respondents. 

V 	 V  - 	
List on 26.8.2003 for orders. 

V 	

V 

 !v 

mb

pcber 
V 	

V 

26.8.2003 Present The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

V 	The Hon'ble Mr. K.V. Frahalad- 

	

* 	
an, Member (A). 

V 	 No written statement is forth- 
V 

	

	
coming, W. B.C. Pathak, learned Addi. C.GJ 

S.C. appearing oh, hehaif of the respondents 

prayed for three weeks time for filing 

written statement; Prayer IS allowed. List! 
V 	 V 	 again on 22.9.2003 for written statement. 

• 	

V-. 	 tmber 	 . 	Vice-Chairman 
mb 

\ 	/ 
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22.9.2003 	esent : The Hon'bie.W,. Justice D.N. 
Chowdhury, Vice-Chairman. 
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H.' 	 ••,• 	 I 

I 
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S 	
6?dO 

1' 
• 	 mb 

1 21.10.2003 

• 	
bb 
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The Honble Mr. K.V.Prahalad'a',n 
iVmber (A). 

The Respondents are yet to file 

written statement though time granted. 

Further fr weeks ti.me.,is granted tp.. 

the Respondents to 'file written stathtnt 

as last chance. 

Put up again on 21.10.2003 for 

written' statement. 

Wrnber 	 Vice-Chair 

Mr.B.C.Pathak, learned Add1.C.G.3C 

for the respondents has stated that he 

is filing written statement in course bi 
the dáy The matter may now be listed 

for hearing and the applicant may file 

rejoinder, if any, within two weeks from 

receipt of the written statement. 

I 	List the case for he.ng on 24.11. 

2003. 

Vice-Chairman 

/(/V1 

- 	;_ 	' 
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fDate 	TrjbunalUs Order 

- 	- 	-i__i - - ---.-.----_---_--_i-___•__ 
19.1.2004 Present: The Honble $hriBharatiushani 

• 	 Judicial Member 

The Hon'ble Shri K.V.Prahladan 
dministrative Member. 

1, 	
I 

) 	Mr.G.N.Chakraborty, lrned coun e 
• 	

: 	- 	for the applicant..and Mr.A.Deb Roy, 

Reamed Sr.C.G.S.0 proxy counsel on 

	

ik e&V 13 
	bi- 

Ihalf of M.B.C.Pathak, learnec Addl.CG, 

were present. 

The learned pvoxy-counsel for 

the respondents seeks for adjournment. 

/ 	 1 Accordingly list the case on 10.2.2004 

for hearing. 

I ) 

 

Member (J) 

bb 

30.3.2004 	present: The Hon'ble Shri Xuldip Singh 
Judicial Member. 

The HOn ble Shri K. V. 
prahiadan. Mernber(A). 

Mr.BC.pathak, learned Addl.C.G.. 

s.c. for the respondents seeks adjou+ 
ment. Let the matter come before the I 
next Division Beach. 

.1 

Member (A) 	 Member 
() 

• 	 bb 
c) 

i 	I 23.7.2004 present: The.Hon'bie Shri K.V.Sachidan 

- 	 andan, Member (j). 

I 	 The Hofl ble Snri Kv.prahladan 

	

- 	 Member (A). 
Wen the matter came up for hear-  

ing, learned counsel for the respondert- 

I 	I ts, submitted that he is not ready in 
the matter and sought fc?r adjourn*t 

post before the net DIvisiOn Be 

nch. 	 - 	•.. - 

; 	Member (A) 	 r (j 

bb 



0.A.No.81/2003 

14.9.2004 	Present: Hon'ble Justice Shri R.K. Batta, 
Vice-Chairman 
Ho&ble Shri K.V. Prahiadan, 

• 	 :, 	 Administrative Member. 

Heard Mr M. Chanda, learned 

• 	 counsel for the applicant and Mr 'B.C. 

Pathak, learned Addi. C.G.S.C. List for 

1 	

judgment on 20.9.04. 

Member 	 Vice-Chairman 

nkm 

20.9.2004 	 Learned counsel for the parties 

are present. The application , is 

dismissed with no order as to costs. 

Detailed order contained in separate 

sheets. 

47 

Member 
	 Vice-Chairman 

( 	7 
	 n km 



AI  lo 
1 

7 	C 	 / 

	

rZ 	
/ 	prAy 
&1 

	

4 Jt' 57/O37Q  4 	ir? 	çjøJ r 

	

p1loy 	 ,~r 

kii 	 C 	 Ic 	/ 

• 	

• e // ô 	/Zat) 	 J 

• 	L/cc 7) 	 4ç 

7i 9i4 / 	 pr 

• /7 	
p-e--i i 	 , 	iôr 

L. 

.lTh c? 

ER.. 



- 

F' 

CNTRJL ADMINISTRATIVE TRI3UNL 
GUWAHT I SNCF 

DATL OF 

/ 

Sh;iKanakeswar Choudhury 	I 	 0 A.ppLIc.LflS) 
. c a • a a • • •. oo • a 

0 0 0 0 06 0 0 0 0 0 0 0 

.0000 00OO•0 	
a 

Mr M. Chanda, Mr G.N. Chakraborty and 

Mr S. Chaudhury 	 •0600000000000 AuvocAT FOR TH.. 
06, 	.60 IO0DO.. •oo 0.06 0Oa0O0O0 ° °°°°°  

-VERSJ — 

The Union of India and others 
• • . .L J eeoc cc * a eeoc cease * a caoo.e,e •o0000 c.e.o 0000 	000.00• 

RE3p0 	ENs) 

MrBC. Pathak, Addi. C.G.S.C. 	 •••ADVOCATE 'OR THE. 
• . a. ..... 0 0 00 0 0 ••O 0 0 00 0 ••0 004 00 •0 o 	 0• 	 RESPO1ID_IsJhI'(S) 

THE HOrBLE MR0 JUSTICE R.K. BATTA, VICE-CHAIRMAN  

TH HOW'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

10 
Whethe, Reporters of local paperS may be allowed to see the 

ju3.gmeflt 

2. Td be referred to the epoer or not 7 

3 Wther their Lorships wish to se the air copy of the 
Jament ? 

4. wether the judqmeflt is to be circulatd to the oth:r encheS_ 

Qd.ment delivered by Hon'ble Vice-Chairman 
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IN THE CENTRALADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.81 of 2003 

Date of decision: This the 20th day of September 2004 

The Hon'ble Justice Shri R.K. Batta, Vice-Chairman 

The Hon'ble Shri K.V. Prahiadan, Administrative Member. 

Shri Kanakeswar Choudhury 
S/o Late R. Choudhury 
Resident of College Road, 
Opposite Buddha Mandir, 
P.O.- Tinsukia, District- Tinsukia, 
Assam 	 Applicant 
By Advocates MrM. Chanda, 
Mr G.N. Chakraborty and Mr S. Chaudhury. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Labour, 
Shram Shakti Bhawan, 
Rafi Marg, New Delhi. 
The Chairman, 
Central Board of Workers Education, 
Near V.R.C.E. Gate, 
North Ambazari Road, 
Nagpur. 
The Director, 
Central Board of Workers Education, 
Near V.R.C.E. Gate, 
North Ambazari Road, 
Nagpur. 
Shri M.A. Siddiqui, 
C/o Rizwan Assan Engineering. 
Consultancy Services, 
38, Satya Niketan, 
New Delhi 	 Respondents 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

0 R DER (ORAL) 

BATTA. J. (VICE-CHAIRMAN) 

The applicant was appointed as Education Officer in 

1978 in the Central Board for Workers' Education (CBWE), 

Government of India, Ministry of Labour and was posted at 

Tinsukia. He was later promoted to the rank of Selection 

Grade Education Officer in 1995. The applicant was w 



Th 
	 2 : 

served with show cause notice dated 17.8.1999 while he was 

working as Education 'Officer (SG) alleging financial 

irregularities including that he had obtained personal 

gratifications and was guilty of deriliction of duty while 

working as Education Officer (SG) during the year 1997-98. 

On 1.9.1999 the applicant filed his reply to the show 

cause notice wherein he did not deny the contents a-&d- show 

cause notice, but stated that there were compelling 

circumstances under which he was forced to receive money. 

The applicant proposed to deposit the amount involved 

unauthorisedly received by him and he also sought a chance 

to talk personally to explain the matter.' Thereafter, the 

applicant received chargesheet dated 6.1.2000 and he filed 

his reply dated 21.1.2000 wherein he again reiterated that 

he had admitted all the charges in his letter dated 

1.9.1999 and that he again admits all the charges under 

articles of charge and had nothing to say. However, he 

placed the circumstances under which he was forced and 

poressurised by others to join the money earning culture 

at Tinsukia centre. Thereafter, departmental enquiry was 

initiated under Rule 14 of the CCS (CCA) Rules, 1965 read 

with para 2 of the Third Schedule to the CEWE (Staff and 

Conditions of Service) Regulations, 1962. The Inquiry 

Officer vide letter dated 7.4.2000 fixed the date of 

preliminary hearing on 28.4.2000. According to the 

applicant, during the preliminary, enquiry on 28.4.2000 he 

was asked to admit 'the charges and was assured that his 

case would be looked into leniently. After that he was 

asked to sign a. paper which was prepared and kept ready 

beforehand which was signed by him. Thereafter the 

applicant received the impugned order of dismissal dated 

4.9.2000. He submitted representation on 13.10.2000, but 

wa s......... 



1• 

:3: 

was asked to file appeal. He accordingly filed appeal on 

8.1.2001. In appeal directions for payment of 

compassionate allowance not exceeding two-thirds of 

pension and gratuity were sanctioned in lieu of forfeiture 

of his pension and gratuity. He filed another.appeal for 

reconsideration, but no further relief was granted to him. 

The applicant has approached this Tribunal challenging 

order dated 4.9.2000. The applicant blames the Regional 

Director of the Centre, M.A. Siddiqui and Dr P.K. Talukdar 

who had introduced him and forced him to join them in the 

moner earning culture. It may be mentioned here that the 

said Regional Director, M.A. Siddiqui and Dr P.K. Talukdar 

had already been dismissed from service. 

2. 	•Mr M. Chanda, 1-earned counsel for the applicant, 

urged before us that the admission of guilt of the 

applicant was not unequivocal but conditional because the 

applicant right from the begining laced the circumstances 

under which he was forced to accept money br Regional 

Director, M.A. Siddiqui and Dr P.K. Talukdar. In view of 

this, he argued that conducting enquiry under Rule 14(5) - 

was mandatory and as no such enquiry was, conducted, the 

departmental proceedings are required to be set aside. He 

has relied upon 'authorities which we shall refer to when 

we shall ellaborately deal with the arguments placed by 

him. The second point which the learned counsel for the 

applicant has submitted is that the applicant was not 

provided with a copy of the 'enquiry report and since 

furnishing of the enquiry report was mandatory, the 

departmental proceedings are required to be quashed. In 

- support of his contention he has placed reliance upon some 

authorities. Thirdly, it is urged that the applicant was 

not given any opportunity for personal hearing during 

- 	 enquiry......... 



enquiry. It was further contended that the disciplinary 

authority and appellate authority did not apply their 

mind. He further argued that Rules 14, 15 and 16 have not 

been followed and in any case the punishment- imposed is 

shockingly disproportionate and as such the punishment 

calls for interference. 

Mr B.C. Pathak, learned Addi. C.G.S.C., appearing 

on behalf of the respondents has submitted before us that 

admission of guilt is unequivocal in respect of which no 

further enquiry was required to be conducted and' that he 

did not avail of the opportunity which was available to 

him for leading any evidence on his behalf. On the 

question of non-furnishing of the report of the Inquiry 

Officer, it is urged that what was to be seen is 

prejudice, if any, caused to the applicant on account of 

non-supply of the report, ,  but in the facts and 

circumstances no prjudice has been caused to the applicant 

on account of non-furnishing of the report of the Inquiry 

Officer since the enquiry report was based upon admission - - 

of guilt of -applicant himself. Learned counsel for the 

respondents also placed reliance upon authorities which we 

will discuss later. According to him, all the relevant 

rules have been folio-wed and the punishment under no 

circumstances can be said to be disproportionate so as to 

call for interference by this Tribunal. 

The first issue which is required to be determined 

in this application is whether any further enquiry was 

necessary after the applicant had admitted the articles of -

charge. Rule 14 (5) (a), (9) and (10) of the CCS (CCA) 

Rules, 1965 on which the decision on the question under 

consideration rests, reads as under: 
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"On receipt of the written statement of defence, 
the disciplinary authority may itself inquire into 
such of the articles of charge as are not admitted, 
or, if it considers it necessary to do so, appoint 
under sub-rule (2), an inquiring authority for the 
purpose, and where all the articles of charge have 
been admitted by the Government servant in his 
written atatement of defence, the disciplinary 

'  authority shall record its findings on each charge 
after taking such evidence as it may think fit and 
shall act in the manner laid down in Rule 15. 

"(9) If the Government servant who has not 
admitted any of the articles of charge in his 
written statement of defence or has not submitted 
any written statement of defence, appears before 
the inquirIng authority, such authority shall ask 
him whether he is guilty or has any defence to make 
and if he pleads guilty to any of the articles of 
charge, the inquiring authority shall record the 
plea, sign the record and obtain the signature of 
the Government servant therein. 

(10) The inquiring authority shall return a 
finding of guilt in respect of those articles of 
charge to which the Government servant pleads 
guilty." 

5. 	In order to appreciate the question under 

consideration,.it is necessary to refer to various replies 

filed by the applicant. By Memorandum dated 17.8.1999 the 

applicant was asked to show cause as to why disciplinary 

action should not be taken against him. The applicant had 

filed reply dated 1.9.1999 in which he had categorically 

and unequivocally stated that he did not want to deny the 

contents of Memorandum dated 17.8.1999,.but would like to 

place certain facts to give an idea of what was going on 

at C.B.W.E., Tinsukia. According to him, when he joined 

Tinsukia Centre in the mohth of January 1996 from Tezpur. 

Centre,he came to know that people were accepting money for 

conducting programme. He was also insisted to join hands 

with them but he decided not to be involved in that 

circle. This statement would clearly show that the 

applicant very well knew that what was going on was not 

only illegal, but wrong and that is why according to him 

he decided not to be involved in that circle. 

Nevertheless.......... 
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Nevertheless, according to the applicant he accepted the 

amount as guest talk fees on being asked by the Regional 

Director. He further states that once he got involved in 

the money accepting machinery, he had to obey the 

controlling officer and as a result he wrote to the 

organisation requesting them to pay some amount as faculty 

fees. The guidelines were given to him by the Regional 

Director himself. He also referred to certain negative 

approaches of the Headquarter and submitted that the 

amount received by him was spent by him for various 

purposes for the benefit of the department. Thereafter, 

Memorandum dated 6.1.2000 was issued ordering departmental 

enquiry against the applicant and the applicant filed his 

reply dated 21.1.2000 in which he stated that he had 

- already admitted all the charges raised against him vide 

his letter dated 1.9.1999 and he was again admitting the 

charges and again placed the circumstances under which he 

got into the circle of money accepting machinary. The 

Inquiry Officer was appointed and vide order dated 

7.4.2000 the matter was fixed on 28.4.2000. In this letter 

it was specifically mentioned that no witnesses will be 

examined on t'hat day and the purpose of the enquiry was to 

sort out the preliminaries to lay down a time schedule for 

inspection of the listed documents, submission of th 

lists of additional documents, •defence witnesses and to 

record defence statement. On 28.4.2000 the applicant once 

again accepted the charges uncoditionally and the 

statement in this respect reads as under: 

"I accept all the charges unconditionally. 
However, I, with folded hands, say that whatever I 
did, I had to do alongwith Dr P.K. Talukdar, 
Education Officer, my the then colleague at 
.Tinsukia under compulsion from Shri M.A. Siddiqui, 
the then Regional Director. I assure that I will 
not repeat such act in future and pray for mercy. I 
am making this statement on my own free will 
without any duress with full understanding and 
realisation of the consequences.0 
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6. 	The proceedings further show that consequent upon 

the unconditional acceptance of the charges by the charged 

official during the preliminary hearing the enquiry was 

closed. This document was signed by the applicant as also 

the Presenting Officer and the InquiringAuthority. This 

was apparently done under Eule 14 (9 & 10) of Rules quoted 

above. It appears that though the applicant had admitted 

the charges in letter dated 17.8.1990 and 21.1.2000, the 

Disciplinary Authority acting upon Rule 14 (5)(a) thought 

fit to 	give opportunity to 	the applicant to 	put 	up his 

case before the Inquiry Officer inasmuch as the applicant 	- 

had asked for personal hearing. The Inquiry Officer 

submitted report on the basis of admission of charges and 

the Disciplinary Authority imposed the punishment of 

dismissal from service and in appeal the applicant was 

granted compassionate allowance not exceeding two thirds 

of pension and gratuity in lieu of forfeitureof pension 

and gratuity. The contention of the learned counsel for 

the applicani is that the admission was not unconditional 

and that 	the applicant was forced to sign the minutes of 

the preliminary enq1 iiry accepting the charges. It was also 

urged before us that the document was in fact prepared on 

26.4.2000 and the applicant was merely asked to sign the, 

same on 28.4.2000. In this connection our attention has 

been drawn to the date '26th April, 2000' figuring in 

Annexure-VI. The applicant for the first time raised the 

issue that he was forced to sign the minutes of the 

preliminary hearing only after the imposition of the 

penalty and prior to that there was no whisper on his part 

that he was forced to sign on already prepared statement. 

In fact, the applicant had earlier in his reply, i.e. 

1.9.1999 and 21.1.2000 had also in unequivocal terms 

admitted....... 

.ii 	.} 
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admitted the charges and the theory of being forced to 

sign the preliminary enquiry minutes on 28.4.2000 is 

nothing but an afterthought. It is clear from the plea of 

the applicant dated 28.4.2000 that the plea was 

unconditional, unequivocal and made out of free will and 

without any outside force. 

7. 	The learned counsel for the applicant has urged 

before us that the applicant wanted to place facts 

referred, to in his applications dated 1.9.1999 and 

21.1.2000 before the Inquiry Officer, but no opportunity 

was given to him and in order to illustrate his point he 

drew our attention to para 2 of the order dated 4.9.2000 

•of the Disciplinary Authority. This para is .  merely a 

narration wherein it is stated that the applicant admitted 

all the charges levelled against him but also desired that 

he should be given a chance to appear before the Inquiry 

committee or to explain all the happenings personally 

besides showing preparedness to deposit the amount he 

received in the Board's Account through his letteØr dated 

21.1.2000. The applicant, in fact, had ample opportunity, 

in case he so desired, to place whatever facts he desired 

before the Inquiring Authority on 28.4.2000 and in fact he 

did state in statement to be Inquiring Authority that 

whatever he did, he had to do alongwith Dr P.K.Talukdar,• 

Education Officer, who was then his collegue and under 

compulsion from Shri M.A.Siddiqui, the then Regional 

• Director. Th.e applicant was categorical in his statement 

that he accepted all the charges unconditionally and that 

• 	 • he was making statement on accOunt of his own free will 

• without any duress and with full understanding of the 

consequences. Thus, the applicant had placed his stand 

before the Inquiring Authority. But, can anyone accept 

• 	 • 	
• t his......... 
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this stand taken by the applicant? Can anyone be forced 

against his will to accept illegal gratification? The 

applicant was fully aware that what was going on was money 

accepting machinery and money making culture and in spite 

of that he joined the company of the said officers who 

have been dismissed. 

In view of the above, we are of the considered 

opinion that the applicant ' had accepted the charges 

unconditionally and unequivocally. The question to be 

decided, therefore, 	is whether any further enquiry is 

required to be conducted, once the applicant had 

unconditionally and unequivocally accepted the charges. 

Learned counsel for the applicant has relied upon a number 

of judgments of this Tribunal. 

Rulings upon which reliance 'has been placed by 

learned Advocate for the applicant cannot be applied since 

facts therein are totally different. In Mam ChandBajbria 

Vs. Union of India andothers, 2001 (3) ATJ 296, the 

services of the applicant therein were terminated on the 

basis of admission of guilt and no Inquiry Officer was 

appointed, no enquiry of any kind was conducted, and no 

evidence was recorded. It was als found that the letter 

purporting to be admission, of the applicant did not 

establish the fact that it was plain, unequivocal and 

unambiguous admission of the applicant. In this case 

reliance was placed on Jagdish PrasadSaxena-Vs. State of 

• MadhyaPradesh,AIR-l96l SC 1070 and some other judgments 

of the Tribunal. The Apex Court in 13agdishPrasad's case 

has held that if .:.sta.tement rnade by_tte:e1±tiquenft 

official didrnotamounttoclear.or;'unamb'iguo.uStadmisiOfl 

of his guilt, failure to hold a formal enquiry constituted 

a serious infirmity in the order of dismissal passed 

• 	

• 	 against ......... 
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against him, as the delinquent official had no opportunity 

at all of showing cause against the charge. On the facts 

of the said case it was further held that even if the 

appellant had made some statements which amounted to 

admission, it was open to doubt whether he could be 

removed from service on the strength of the said alleged 

admissions without holding a formal enquiry as required by 

the rules. 

In T. Narayanan Vs. Deputy Chief Mechanical 

Engineer Carriage and Wagon Works, Madras and others, 1999 

(1) ATJ 403 which was relied upon in Mam Chand Bajoria Vs. 

Union of India and others (Supra), it-was laid down that 

even if an employee has admitted the charge it is 

incumbent on the part of the authorities to prove the 

charge by placing a material before the enquiry officer 

and examine the witness on their part. The relevant rule 

which was under consideration in this case was Rule 9(17)' 

of the Railway Servants (Discipline & Appeal) Rules, 1968 

which is not paramateria to Rule 14 (5)(a) to which we are 

concerned. In that case, the Inquiry Officer had merely 

questioned the delinquent official orally on the basis of 

which order of removal was passed. Thus, this case also 

does not help the applicant. 

Reliance is also placed on K4-BhaskarVs•TheC40. 

HQ Training Command (Unit), Air Force,Bangalore and 

others, 2002 (1) -ATJ 434, wherein it was held that the 

admission of the delinquent officer must be in specific, 

clear and unambiguous terms. In that case it was found 

that the applicant had only signed on the dotted lines, 

but the relevant documents including the so called letter 

of confession and appeal of mercy appeared to have been 

typed....... 



typed on one typewriter only leaving the space to put his 

signature and as such on the facts of the said case it was 

held that the same were not voluntary, specific1 clear and 

in unambiguous terms. 

Learned counsel for the applicant has placed 

reliance on DharamSinghVs.-Union of India-and others, 

1994 (1) SLJ 425. In this case, the Tribunal held that 

under Rule 14 (5)(a) of the CCS/CCA Rules it was required 

to record its findings on every charge after taking such 

evidence as it may think fit and shall set in the manner 

laid down in Rule 15 of CCS (CCA) Rules which provides. 

that even for imposing minor penalty which is likely to 

affect the amount of pension adversely, the enquiry shall 

be held in the mannerlaid down in Sub Rule (3-b)(23) of 

Rule 14 before making the order imposing such penalty. 

The learned counsel for the applicant has also 

placed before us a judgment of the Division Bench of the 

Hon'ble Gauhati High Court, Agartala Bench in Manindra 

Chandra Dhar Vs1 TripuraRoad-Transport -Corporation-and 

others, -2002 (1) -GLT 518. In this judgment it has been 

laid down that Sub-rule 5 ofRule 14 of the CCS (CCA) 

Rules, 1965 makes it abundantly clear that if the 

Government servant admits the articles of charges in his 

written statement of defence, no enquiry need be conducted 

into the articles of charges as are admitted, but if the 

Government servant does not admit all or any of the 

articles of charges in the written statement of defence, 

an enquiry is to be conducted in terms of the rules. In 

that áase no written statement of defence was filed by the 

applicant, but he had admitted the guilt in his 

preliminary statement after which no enquiry was held by 

the Inquiry Officer into the articles of charge. In the 

circumstances....... 
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circumstances it was held that the report of the Inquiry 

Officer holding the applicant guilty of the charges stood 

vitiated. 

Another ruling upon which reliance has been placed 

by the learned counsel for the applicant is in a Division 

Bench ruling of the Hon'ble Gauhati High Court in Farhad 

Ali Vs4 Secretary, Assam State Agriculture MarketingBoard 

and others,2004 (2)GLT 586. In this case there was 

denial of allegations by the officer in his written 

statement. The enquiry was held ex parte and the report of 

the Inquiry Officer was also not furnished to the official 

concerned. It was in this set of facts that it was held 

that the admission of guilt, if any, was inconsequential 

in view of specific denial of allegations in written 

statement and the conduct of enquiry as ex parte and non 

furnishing ofthe enquiry report was held to have caused 

prejudice tothe charged official. 

At this stage we shall refer to a judgment of the 

Supreme Court in Dharmarathmakara Rajbahadur Arcot 

RamaswamyMudaliar Educational Institution Vs. Educational 

Appellate Tribunal- and another, (l999)-7SCC332. In this 

case the appellant had admitted the charges and no enquiry 

had been held in terms of Section 6 of the Karnataka 

Private Educational Institutions (Discipline and' Control) 

Act, 1975. The Apex Court has observed that what is the 

enquiry to be made when one admits violation. In that case 

the facts were almost admitted and it was apparent on the 

face of record and in spite of: opportunity no worthwhile 

explanation was forthcoming. Even before the Apex Court, 

when respondent 2 was given opportunity to give any prima 

facie or plausible explanations on records to defend her 

actions, nothing could be produced by her. The Apex Court 

further......... 
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further observed that giving of opportunity is a check and 

balance concept that no one 1 s right is taken away without 

giving him/her right of opportunity or without enquiry in 

a given case or where the statute requires, but his cannot 

be a case where allegations and charges are admitted and 

no possible • defence is placed before the authority 

concerned. 

Learned counsel for the respondents has placed 

reliance on a Division Bench Judgment of the Madhya 

Pradesh High Court in Nahadeo Prasad Gautam - Vs. Regional 

Manager Food - Corporation of India and others, 1986 (1) SLR 

306. In this case it was found that misconduct had been 

admitted by the applicant and therefore, no enquiry was 

required to be made into those admitted facts and, 

Regulation 58 (5)(a) itself contemplated an enquiry only 

about matters which are not admitted and indicated, for 

obvious reason, that admitted facts require no enquiry to 

be made. 

In the case before us also we had given opportunity 

to explain the conduct o.f the applicant, but no plausible 

explanation was coming forth. Can it be a justification 

that when looting was going oLn a.nd whem ther.wer 

looting the establishrientthe;p.exsoh cflaged±fqr looting 

could be said to say that he looted because others were 

looting. The case of the applicant is that he was forced 

into the acceptance of money culture by the Regional 

Director, M.A. Siddiqui and Dr P.K. Talukdar. The services 

of both of them have already been terminated. We had asked 

the, learned counsel for the applicant as to whether. 

Regional Director, N.A. Siddiqui and Dr P.K. Talukdar 

would come before the authority or the Court to say that 

they had forced the applicant into the unethical practice 

of....... 
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of accepting money. Learned counsel for the applicant 

categorically stated that they would not obviously come 

forward. 

18. 	Therefore, we have absolutely no hesitation in 

stating that where the admission is clear, unambiguous, 

unequivocal, no enquiry need be conducted under Rule 14 

(5)(a) or Rule 14 (9 & 10) Rule 14 

(5)(4) clearly enjoins that on receipt of the written 

-statement of defence, the disciplinary authority may 

itself enquire into-such-of--the-articles-of-charge-as-are 

not-admitted, or, if it considers it necessary to do so, 

appoint under sub-rule (2), an inquiring authority for the 

purpose, and -where -all -the--articles- of -- charge have been 

admitted by the Government servant in his written 

statement of defence, the disciplinary authority shall 

record its findings on each charge after taking such 

evidence as it-may-think-fit and shall act in the manner 

laid down in Rule 15. Thus,' where articles of charge are 

admitted there is a discretion with the authority and the 

conducting of enquiry in all cases is not necessary. In 

the casebefore us we are of the opinion that in view of 

the clear, unequivocal and uncoditional admission of the 

charges by the applicant not only in the written §tatement 

filed on 21.1.2000 but even prior to that vide letter' 

dated 1.9.1999 as also statement before the Inquiry 

Officer on 28.4.2000, there was no need - to hold any 

further enquiry. We are not able to accept the contentiOn 

of the applicant that the statement on 28.4.2000 was 

recorded forcefully or under pressure. No plausible 

explanation at all could be offered for the stand taken by 

the applicant that he was forced and initiated into the 

culture of earning money by Regional Director, M.A. 

- 	 Siddiqui ......... 

--I 
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.Siddiqui and Dr P.K. Talukdar. It is surprising that the 

applicant calls the taking of illegal gratification as 

culture. We do not, therefore, find any merit whatsoever 

in the contentions advanced by the learned counsel for the 

S . 	 applicant. 

19. 	Coming now to the next contention of the learned 

counsel for the applicant relating to non furnishing of 

enquiry report, the question boils down to prejudice, if 

any, caused to the applicant on account of non furnishing 

of the enquiry report. The Apex Court in Managing 

Director, ECIL, Hyderabad Vsi, B. Karunakar, 1993 (3) SLJ 

193, has laid down that when the Inquiry Officer is not 

the disciplinary authority, the delinquent employee has a 

right to receive a copy of the inquiry report before the 

disciplinary authority arrives at. its conclusions with 

regard to the guilt or innocence of the employee with 

regard to the charges levelled against him. The Apex Court 

examined the question as to what is the effect of the 

order of punishment when the report of the Inquiry Officer 

is not furnished to the employee and what relief should be 

granted to the employee in such cases. It has been laid 

downthat when the employee is dismissed or removed from 

service and the inquiry is set aside because the report is 

not furnished to him, in some cases the non-furnishing of 

the report may have prejudiced him gravely, while in other 

cases it may have made no difference to the ultimate 

punishment awarded to him. It is further laid down that 

the theory of reasonable opportunity and the principles of 

natural justice have been evolved to uphold the rule of 

law nd to assist the individual to vindicate his just 

rights and they are not incantations to be invoked nor 

rites to be performed on all and sundry occasions. Whether 

i n........ 

13, 
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in fact, prejudice has been caused to the employee or not 

on account of the denial of the report has to be 

considered on the facts and circumstances of each case. 

Therefore, where even after furnishing of the report no 

different consequences would have followed, it would be a 

perversion of justice to permit the employee to resume 

duty and get all consequential benefits. This amounts to 

rewarding the dishonest and the guilty and thus to 

stretching the concept of justice to illogical and 

exasperating limits. 

20. 	In this case,the report of the Inquiring Authority 

was filed by the respondents, copy of which has been 

furnished to the applicant. The enquiry report proceeded 

on the basis of admission of charges unconditionally by 

the applicant and the stand taken by the applicant in 

relation to the Regional Director, M.A. Siddiqui an1 

Dr P.K. Talukdar has been referred to in the enquiry 

report. We have already come to the conclusion that no 

plausible explanation has come forth nor possibly it could 

have offered since one cannot be said to say in his 

defence that since others were doing so he also did so. 

Therefore, the non-furnishing of the report would not, in 

fact, cause any prejudice to the applicant. We had also 

asked learned counsel for the applicant to show us as to 

what prejudice had been caused to the applicant, but he 

was also not able to show prejudice, if any, caused totthe 

applicant in the circumstances of the case. Therefore, the 

non-furnishing of the enquiry report which has not caused 

any prejudice to the applicant has absolutely no effect in 

the matter. Ruling of Apex Court in SK.SinghVs. Central 

Bank of India, (1996) 6 SCC 415 also supports this 

proposition. 
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In so far as argument relating to non-application 

of mind by the Disciplinary Authority and Appellate 

Authority is concerned, in the light of admission of 

guilt, we do not find any merit in this argument. 

We find that the rules have been complied with and 

in our view the punishment imposed can by no stretch of 

imagination be said to be shocking or disproportionate to 

the charges levelled against the applicant. The principles 

in this respect are laid down by the Apex Court in B.C.. 

ChaaturvediVs Union ofIndiaandothers, AIR 1996SC 484 

in para 18 which reads asunder: 

"A review of the above legal position would 
establish that the disciplinary authority, and on 
appeal the appellate authority, being fact-finding 
authorities have exclusive power to consider the 
evidence with a view to maintain discipline. They 
are invested with the discretion to impose 
appropriate punishment keeping in view the 
magnitude or gravity of the misconduct. The High 
Court/Tribunal, while exercising the power of 
judicial review, cannot normally substitute its own 
coclusion on penalty and impose some other penalty. 

11  If the punishment imposed by the disciplinary 
authority or the appellate authority shocks the 
conscience of the High Court/Tribunal, it would 
appropriately mould the relief, either directing 
the disciplinary/appellate authority to reconsider 
the penalty imposed, or to shorten the litigation, 
it may itself, in exceptional and rare cases, 
impose appropriate punishment with cogent reasons 
in support thereof." 

The applicant has alrady been shown compassion in appeal 

filed by him, inasmuch as two-thirds compassionate 

allowance of pension and gratuity was sanctioned in lieu 

of forfeiture of pension and gratuity. 

For the aforesaid reasons, we find no merit in this 

application and the application is hereby dismissed with 

no order as to costs. 

K. V. PRAHLADAN 
	 R. K .BATTA 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 
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IN THE GAUHATI HIGH COURT 
(TheHigh Court of Assam, .Nagaland, Meghalaya, Manipur, 
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(aarjanGogO! 3). 
This writ petition is directed against an order dated 

29.2004 passed by the Learned Central Administrative Tribunal, 

Guwahati Bench in a proceeding registered and numbered asOA. 

No.81I2003. 
By the aforesaid order, the application fled by the writ 

pet .er before the learned Tribunal challenging his dismissal from 

: rejected by the learned Tribunal and the punishment of 

dismissal was upheld. Aggrieved this writ petition has been filed. 

2. 	
The facts relevant to thepresent adjudication may be 

briefly set-out at this stage 

The writ petitioner, at the relevant point of time, was 

working as an Education Officer in the Central Board for Workers 

Et.:atiOfl and was posted at Tinsukiä. By a memorandum dated 

just, 1999, the petitioner was asked to show cause as to 

why disciplinary action'should not be taken against him for writing 

to certain organizations for payment of course fees which courses 

were to be conducted by the by the Tinsukia Centre of the Board 

• without claiging any fees.' In the memorandum dated 171h August, 

2009, in para-2, details of the five(5) payments received in the 

aforesaid manner had also been indicated. 

The petitioner, on receipt of the aforesaid memorandum 

dated August, 2009, submitted his reply dated 1.9.1999 

admitting the contents of the memorandum, but contending that 

though initially he had tried to resist the pressures on him to accept 



/ 
money in such a manner, eventually, he was persuaded by the 

rj 	 Regional Director of the Centre and his immediate superior one 

:Dr'.P.k'. Talukdar'too act.; '• 	 '. 

4 	On receipt of the aforesaid reply of the petitioner, a 

memo of charge dated 6th  JanUary, 2000 was issued to the 

petitioner c6ntaiing' the details of the' charges levelled on the broad 

agations noticed above. Such details ''were enclosed along with 

the charQe'r1emo by separate enclosures to the same. 

On receipt of the aforesaid charge memo dated 6th 

1fli,i;n', 'flOO, the petitioner submitted 'his reply dated 21.1.2000 

"taking a sLdnd similar to what was reflected in his earlier letter 

dated 1,9.1999. In short, the' petitioner admitted the charges 

levelled against him, but pointed'out"that the same had occurred in 

certain circumstance ) to prove which circumstanc the petitioner 

desired that an enquiry should be held. 

,,... ' 	Considering the request of 'the petitioner for holding an 

enqüiy the disciplin'ary authority appointed an Inquiry Officer who 

iSSuëQ 	ice to the petitioner d atéd7th April, 20O0 requiring his 

presence ata preliminary enquiry to beheld on 28thApril,  2000. In 

the preliminary enquiry,' a statement made by the petitioner to the 

following effect was recorded 

"I accept all the charges unconditionally. However, 
I, with folded hands, say that whatever I :did',  I had to do 

• '' ' alongwith Dr. PJK. Talukdar, Education Officer, my the 
then colleague atTinsukia under compulsion from Shri 
1.A, :'ddique, the then Regional Director. I assure that 
j)L tepéat such act in future and pray for mercy. I 

am 'making •thi'statement on my own free will without 
an,y duress with full understanding and realization of the 
consequences". 

It- 

7. 	The preliminary enquiry concluded on the basis of the 

aforesaid statement whereafter a report of enquiry dated 28th  April, 
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2000 was, subhiittd holding the charges levelled against the 

petitioner to be proved on the.basis of his admission of the same. 

Thu u. plinary authority, thereafter, took the view that as the 

report of Lne enquiry was based on the admission of the .charges by 

the petitioner, it was not necessary to furnish a copy of the said 

report to the charged official. Thereafter, by the order dated 
4th 

Geptembei', 2000, the punishment of dismissal from service was 

.uposed which has been unsuccessfully challenged by the 

peti ;tioner; firstly, in.a appeal proceeding and thereafter before the 

earnEd Tribunal, giving rise to the present writ petition. 

We have heard Shri S.Dutta, learned counsel for the 

petitioner..and Shri D.C.. Chakraborty, learned Central Government 

Counsel for the respondents. 

. Ru'e 14(5)(a) of the CCS (CCA) Rules,. 1965, which Rule3  

ar admittedly applicable to the proceedings held against the 

petitioner, charges which are admitted by. the delinquent need not 

be enquired into. In the present case though adispute has been 

on behft of the petitioner that the sttement/admission 

alle rade by nim in the courseof the preliminary enquiry was 

obtained under duress and the petitioner was made to sign onr an 

already pirepared statement,even if the said fact is to be believed 

and the statement recorded is tobe excluded, what transpires from 

:.e letters ddted i.9.1999. and 21.1.2000 of the petitioner is that 

the petitioner had unambiguously and unequivo ally admitted the 

charges levelled against him.In-fact, what was really desired by the 

pc.tioner is that he should be given an opportinity to prove the 

..nces in which the acts alleged were committed by him 

Which, according to the petitioner was refused. The petitioner 

having admitted the charges levelled against him, proof of the 

circumstances, as claimed,, even if assumed in favour of the 

etftionei cannot exonerate the.petitioner of the charges but the 

A- 

I ,  
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that may be imposed on him According to the petitioner, the 

pra'tice of acceptance of money fOr lectures delivered in training 

coursc rcugh not permissible, was an ongoing practice indulged 

in by his seniors who eventually persuaded the petitiOner to adopt a 

similar,course of action. The enquiry which was not held, as claimed 

by the petitioner, at best, could have established the aforesaid 

I . 	Even II the Court is to proceed on the basis that the aforesaid 

facts and circumstances are proved and established,, the question 

that has to be answered is whether the said facts would justify 

imposition of any lesser punishment on the petitioner. 

	

0. 	H this regard, the Court has noticed that the Regional 

Director one Mr. M.A. Siddique and the immediate superior of the 

petitioner one Dr. P.K. Talukdar who were indulging in similar acts 

Lad already. been dismissed from service. The petitioner as a 

. -rnment oif;ial was responsible for writing unauthorized letters 

demanding Course fees when no such course fee was payable. The 

course fees paid was appropriated by the petitioner to his own 

fi5jfld1 Even astiming that the circumstances in which such acts 

Ht:t.d, s :aimed by the petitioner, stands established, it 

is the considered opinion of the Court that such circumstances 

cannot be a relevant factor'for imposition of a lesser punishment on 

the petitioner. The punishment of dismissal in the light of the 

.h.irqes brought against the petitioner which had been admitted by 

him, in our considered view, is just and adequate and does not 

require any interference. 

	

11. 	An iss'ue'has been raised on behalf of the petftioner that 

the" copy LIr the enquiry report was not furnished to him and, 

therefore, the Court must'uhderstand that the punishment imposed 

is vitiated. In the case of Managing Director, ECIL -Vs. - V. 

Karunakaran, reported in 1993(3) SU 193, the Apex Court has laid 

Jon the law ttat non-furnishing of the copy of the'enquiry report,. 

by itself, will not 'iitiate the punishment unless prejudice is shown 
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to have been caused to the charged official In the present case we 

v' 
 

have read and cônsideredthe report of the enquiry which is solely.  

• 	 based on the admi'ssion of the petitioner to. the charges levelled. If 

that be so, non-furnishing of.therep6rt of the enquiry to the 

)etLoner cannot be understood to have causedapy prejudice to 
• 	him so as to warrant our interference. 	 1' 

• 	
Learnei counsel for the petitioner in the course of his 

argum 	has also raised a question that the order of punishment 

was passed by the In-charge Director: of the Central Board for 

\iVOrkers Education though the appointing authority of the petitioner 

k the Deputy Secretary of the Department. Not on'y the point had 

ct been taken before the learned Tribunal or in the pleadings 

betoie this Court, we also do not find any material on record to 

indicate as, to which authority An the Government was the 
• 	. 	appointing authority of the petitioner so as to determine the 

• 	. 	auth 	coud be the disciplinary authority of te petitioner. 

13. 	In view of the foregoing discussion and for the reasons 

•  recorded, we do not find any merit whatsoever in the writ petition. 

The writ petition. is consequently dismissed. However, in the facts 

dJ circumstanced of the case, we leave the partiels to bear their 

own costs. • . . . 

	

Sd!- HRISHIKESH R9Y 	 Sd/- RANJANGOGOI 

	

JUDGE Z 	 .• ., 	. . 	JUDGE 

No HC XXI 	 --°---- ----R M 	--- Dtd--------- 

Copy.forwarded for information and necessary actiou to: - . 	 . 

1 	The Union of India, represented by the Secretary to the Govt of India, Ministry of Labour, 
Shram Shakti Bhawn, Rafi Marg, New Delhi-i. 	. 	. 	•. 	•. 	. 	• 	: 	• 

2. 	The Chairman Central Boärd.of Worker's Education. Near V.R.C.E Gate, North Ambari • 

3 	The Director, Central Board of Worker's Education, Near V R C E Gate, North Ambazari 

k:••' records This has a reference to his letter No 16-3/02-JA1132 Dated 21 2 2006 
Enclo:- 	 . 	. 	. 	 • 
1 0 A 51/2008 Part 'A' with judgement 

an&Orders 

• 	 . 	 • 

	

: 	
Byorder 	• 	• 

	

• B JJ• .• 2OG9 . . 	• • • 	Asstt .Regstrar (B) 
• • 	Gauhati High Court, Guwahati. 	. • 

G ;Vw -a 
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LIST OP DATES AND SYNOPSIS OF THE APPLICATION 

Shri Kariakeswar Choudhury 	 _ 

- Versus 

Union of India & ors. 

Dates 	 Synopsis 

29.07. '78 - Applicant initially appointed as Education 

Officer in the Respondent Department i.e. 

Central Board of 	rkers*  Education (CB) 

29.12.95 - Applicant promoted to the rank of Selection 

Grade Education Officer (SG)  and thereafter 

transferred and posted at different place. 

Joined at Workers Education Centre, Tinsukia 

in 1996 and worked there until he was eventually 

transferred and posted at Barrackpore (.B.) 

17. 08.99 - While working at Fiarrackpore, a memorandum 

dated 17.8.99 was served to the applicant 

alleging that the applicant committed some 

financial irregularities and dereliction of 

duty while he was serving as Education 

of ficer at Tinsukia during 1997-98 for which 

he was asked to show cause. 

01.09.99 	- ?pplicant submitted his reply against the 

said memorandum making an honest confession 

of the allegations levelled against him talnd 

described under what circumstances he was 

It forced and compelled to commit the offences 
II 
U as alleged. - 	

conitd ... p/2 

-C 
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(2) 

06.01.2000 - A Memorandum of chargesheet issued against 

the applicant framing some charges and a 

departmental inquiry was proposed to be 

conducted. Applicant asked to submit written 

statement in his defence, if any. 

21.01.2000 - Applicant submitted his statement of defence 

in the same line as he submitted earlier on 
F 

01.09.99. 

28.04.2000 	- 	First preliminary hearing held and the 

applicant participated in the hearin; as 

instructed. Applicant was asked to sign a 

sheet of paper admitting the charges which 
- - 

was already prepared on 26.04.2000 and kept 

01 	
ready. No reasonable opportunity of being 

heard was provided to the applicant and 

applicant was induced to sign under a false 

promise that the applicants case would be 

considered sympathetically and leniently. 

	

04.09.2000 - 	Order issued, dismissing the applicant from 

service and forfeitng his pension and 

gratuityasperialty. 

13.10.2000 - Applicant submitted representation against 

the order of penalty to the Chairman,cBWE, 

praying for reconsideration of the order and 

exoneration of him. 

	

• 27.12.2000 - 	Representation returned to the applicant 

staing that his appeal can lie with the 

Govt. of India only. 

contd...p/3 
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(3) 

08,1.200 - 	pp1icant preferred appeal to the Secretary, 

Ministry of Labour, Govt. of India against the 

order of penalty and thereafter submitted further 

representations on 07.07.2001 and 27.12.2001. 

08.O3.2002 - 	order issued by the Govt. rejecting the appeal, 

but a compassionate allowance not exceeding 

two thirds of pension and gratuity only was 

sanctioned in lieu forfeiture of pension and 

I gratuity of the applicant. 

20,09.2002 - 	pplicant submitted another appeal to the 

Secretary, Ministry of Labour, Govt.of India, but 

bo no avail. 

RELIEFS_SOUGHT_FOR 

That the Hon'ble Tribunal be pleased to quash 

the impugned order of dismissal dtd. 04.09.2000 

and orders of rejection of appeal dated 27.12,2000 

and 08.03.2002. 

8.2. - 	That the Resoondents be directed to reinstate 

the applicant in service with all consequential 

service benefits. 

8.3. - 	Costs of application.. 

8.4. - 	Any other relief(s) to which the ap?1icant is 

entitled , as the Hon'ble Tribunal may deem fit 

H 

and proper. 
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IN. THJ CENTRAL ADMINISTRATIVE 	TRIBUNAL 

GUWAHATI BENCH : GUWAHTI 

( An Application Under Section 19 of the Anjnjstrative 

Tribunals Act, 1985 ) 

BETflEN 

Shri Ianakeswar Choudhury 

s/o Late R. Chouc3hury 

Resident of College Road, 

Opposite Buddha Mandir 

P.O.: Tinsukia, 

District : Tinsukia 

Assam - 786125 

-AflD- 

P. 

The Union of India 

Represented by the Secretary to 

the Government of India, 

Ministry of Labour, 

Shrarn Shaktj Bhawan 

Rafi Marg, New Delhi - 1. 

The Chairman, 

Central Board of Workers Education 

Near V.R.C.E. Gate 

North Mibazari Road, 

Nagpur - 440 010 

contd...p/2 
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The Director 

Central Board of Workers Education 

Near V.R.C.E. Gate, 

North Ambazari Road, 

Nagpur - 440 010 

Shri M.A. siddiqui 

c/o Rizan Assan Engineering 

Consultancy Services, 

38, Satya Niketan, 

New Delhi - 21 

DETAILS OF THE APPLICATION : 

1, 	Particulars_of Order_against_which this 

aiicat ion is made 

This application is made against the 

impugned order No.C-14012/25/99/11951 dated 04.09. 2000, 

issued by the Respondent No.3 wheeby the services 

of the applicant were terminated and the subsequent 

appellate order No.C- 14012/25/99/14007 dated 

27.12.2000 and Government order No.O_16011/4/2000-

ESA(WE) dated 08.03.2002 rejecting the appeal 

preferred by the Applicant. 

2.' 	Jurisdiction ofthe Tribunal 

The Applicant declares that the subject 

matter of this application is well within jurisdiction 

of this Honble Tribunal. 	 ' 

contd...p/3 
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Limitation 

The Applicant further declares that this applica 

tjon is filed within the limitation prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 

Facts of the Ease 

4.1. 	That the applicant is a citisen of India and as 

such he is entitled to all the rights, protections and 

privileges as guaranteed under the constitution of India. 

4.2. 	That the applicant was initially appointed as 

Education officer in 1978, in the Central Board for 

Workers Education (CBWE), Govt. of India, Ministry of 

Labour and initially posted at Tinsukia. His post was a 

Group-B Gazetted post. Subsequently, he was promoted 

to the rank of Selection Grade Education Officer in 1995. 

He was transferred and posted at different places, 

joining at Tezpur in 1992 and at Tinsukia in 1996 prior 

to his transfer to Barrackpore in West Bengal. 

4.3. 	That while working as Education officer (sG) 

at CBW, Barrackpore, the applicant was served with a 

Memorandum of Show cause issued by the Respondent No.3 

under No. C-. 31011/35/Gen/95/II/15245. dated 17.8.99 

alleging that the applicant committed some financial 

irregularities, obtained personal gratifications and 

showed dériliction to duly while he was working as 

Educatchon Officer (SG) at CBWI, Tinsukia during the 

year 1997-98. The alleged charges levelled against 

contd ... p/4 
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the applicant are as follows :- 

° shri K. Choudhury, Education Officer (SG),while 

working at CBWE, Tinsukia during the year 1997-98 

wrote letters to 

as " Regional Director Incharge "I ' For Regional 
Director 17o informing them that theFaculty will 

charge course Fee in cash to meet the expenses for 

conducting programmes whereas the CBWE Conducts all 

programmes free of cost except in case of programmes 

conducted under the scheme of Self Generation of Fund 

( in latter case the money is payable directly to 

the Board's account and as it cannot be described as 

course fee chargeable by the Faculty). 

Letter No.WEC/TSK/59 dtd. 16.4.1997 addressed 

to Manager, Moran Tea Estate, P.O. Moran, Dist. 

Sibsagar for conducting one-day Special programme 

for Garden Sirdar and chowkidars on 'Absenteeism, 

social evils and Quality of k&Rk Life' on 28-04-1997 

and informing them that a course fee of Rs. 2000/- will 

be charged in cash. 

Letter No.WEC/TSK/712-13 dated 19.8. 1998. 

addressed to the Regional Director, Oil and Natural 

Gas Commission, Nazira, Dist. Sibsagar regarding 

rogramme calender for the year 1998-99 for three 

members of 3 days Joint Educational programmes 

informing them that Rs. 1000/- per faculty per day 

will be charged. 

contd...p/5 
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Letter NO.WEC/TSK/1466 dated 23.1.1998 addressed 

to the Manager, Hapjan Tea Estate , P.O. Makum, DiSt. 

Dibrugarh regarding 2 days training programme mentioning 

therein that " e encourage only cash payment against 

I 

	

	our fees towards technical problems like Bank Exchange, 

delay in Encashment etc. " 

Letter No.iE/TSK/33/1063 dtd. 14.10.1998 

addressed to Manager, Bokel Tea Estate, P.O. Lahoal, 

District : Dibrugarh regarding 2 days joint educational 

programme mentioning our requirement of " Rs. 3000/-

as course fee in cash for the said programme. " 

2. 	Besides, said Shri K. Choudhury also received 

equal share out of the total amount received from the 

Management as Faculty fees aspet details given below 

inspie of the fact that the programme were conducted 

as part of duty by drawing TA & DA from the CBE for 

official tour. 

Sr. Date of Prog. Name of Manage- Amount Programme 
No* 	 ment 	 received conducted by 

Lshri__ 

• 	01 10 Dec.1996 North Eastern Coal Rs.500/- K.ChoUdhUry 
fields,coal India 

• 	 Ltd.Margherita 

02 02 Jan.1997 	-do- 	 Rs.500/- K. chouc]hury 

03 7-8 July,1998 RoselJ. Industries Rs.3000/-. K.ChoudhUry 
Ltd. Panitola 	 & 

• 	 P.K.Talukdar 

0417-18 July 1998 AFT Industries Rs.2000/- K,Choudhury 
Ltd. ,Hokarlguri 	 & 
Division 	 p.K.TalUkdar 

05 23-24 July 1998 AFT Industries RSe2000/ K.ChoudhUry 
Ltd.Kharjan 	 & 

	

ivisiofl 	 P.K.Ta1Ukdr' 
06 08 August 1998 AFT Industries Rs.2000/- K.Choudhury 

Ltd.HiJika 	 & 
• 	 Division 	 P.K.TalUkdar 

ccntd ... p/6 
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Through the above acts Shri K. Choudhury has (a) 

obtathned personal gratification, and (b) showed 

deriliction to duty. 

Shri K. Choudhury by the above acts has violated 

Rule 3(1) (1) , (ii) and (iii) of the ccs (Conduct)Rules, 

1964 as applicable to the employees of the CBWE by 

virtue of Regulations 24 and 25 of the CBWE (Staff and 

Conditions of Service ) Regulations, 1962. 

Shri K. Choudhury, Education Officer (S(;),cBE, 

Barrackpore is hereby called upon to show cause within 

10 days from the date of receipt of this Memoranduj'TI 	as 

to why disciplinary action should not be taken against 

him for violation of the CCS (Cohduct ) Rules as mentioned 

above. In case Shri Choudhury fails to reply within the 

stipulated time, it will be presumed that Shri Choudhury 

has nothing to say in this regard and the matter will 

be proceeded against him as per rules. 11  

Sd/_ Director 

• 	( Copy of Memorandum dated 17.8.1999 is 

annexed hereto as Annexure- I ). 

4.4. 	That the applicatnt submitted his reply 

through proper channel on 1.9.99 describing therein the 

compelling circums Qesundr which he was 

receive money as alleged, in the existing system under 

practice at iinsukia Centre of the CBWE even prior to his 

joining there, and made an honest confession of the 

coritd...p/7, 
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charges levelled against him with a prayer for giving 

him an opportunity of being heard in person and further 

prayed to be exonerate from the charges levelled against 

him. He 

he received unlawfully in the Boardts accounts. 

( Copy of representation dated 1.9.99 is 

anneed hereto as Annexure- II ) 

	

4.5. 	That thereafter the applicant received one 

memorandum of chargesheet bearing No.C-14012/25/99/263 

dated 06.01.2000 issued bythe Respondent No.3 framing 

the same charges as stated in para 4.3 above and directing 

the applicant to submit written statement of his defence 

within 10 days of the receipt of the memorandum. 

( Copy of the memorandum dated 06.01. 2000 

alongwith all enclosures is annexed hereto 

as Aririexure- III ). 

	

4.6. 	That the applicant submitted his reply vide his 

representation dated 21.1.2000 describing again as to the 

circumstances under which he was compelled to receive 

the money as alleged and reiterating his same prayers as 

stated in his earlier representation dated 1.9.99 

Annexure- Iv) 

	

4.7. 	That thereafter a departmental inquiry was 

initiated against the applicant under Rule 14 of the 

CCS(CCA) Rules, 1965 read with Para 2 of the Xkx±d Third 

Schedule to the CBWE ( Staff and conditions of service) 

Regulations, 1962 and the Inquiry Officer vide his 

contd. .. .p/8 
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lettor No. C-14012/25/99/5988 dated 07.04.2000 fixed 

the date of Preliminary hearing on 28.04.2000 and 

directed the applicant to attend the hearing in his 

charnberat 11 AM on 28.04.2000. 

( Copy of letter dated 07.04.2000 is annexed 

hereto as Annexure- v). 

	

4.8. 	That the applicant attended the preliminary 

inquiry on 28.04.2000 as directed when he was asked to 

admit the charges and was assured that his case would be 

looked into most leniently and he was not provided any 

opportunity of being heard. He  was then asked to sign a 

[

paper which was prepared and kept ready beforehand and 

accordingly he had put hisc signature therein as 

directed. 

( Copy of the paper signed on 28.04.2000 is 

annexed hereto as Annexure- VI ). 

	

49. 	That when the applicant had been anxiously 

waiting for a favourable order as promised, most 

surprisingly, he received the impugned order No. c-14012/ 

25/99/11951 dated 04.09.2000 issued by the Respondent 

No.3 whereby the applicant was dismissed from the 

services of the CBWE from the date of service of the 

order to him and further forfeited his pension and 

gratuity as well. 

( Copy of the order of dismissal dated 

04.09.2000 is annexed hereto as Annexure-Vil).. 

contd.. .p/9 
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4.10. 	That the applicant thereafter submitted one 

representation on 13.10.2000 to the Respondent No.2 

against the order of dismissal dated 04.09.2000 narrating 

therein all the facts and circumstances of the case and 

prayed for reconsideration of the order of penalty and 

dropping of the disciplinary proceeding and to exonerate 

him from the charges levelled against him. 

( Copy of the representation dated 13.10.2000 

is annexed hereto as Annexure- VIII ). 

4.11. 	That the aforesaid representation dated 

13.10 9,2000 of the applicant was returned to the applicant 

by the Respondents vide letter No. C-14012/25/99/14007 

dated 27.12.2000 informing him that his appeal can lie with 

the Government of India only as per Regulation 17 of the 

CB 	( Staff and Conditions of Service) RegulatioflS,1962 

and cannot lie with the Chairman, CBWE since the orcer 

of. dismissal was passed by the Chairman. 

( Copy of letter dated 27.12.2000 is annexed 

hereto as Annexure- IX ). 

4.12. 	That thereafter,t 	 rred his 

appeal against the impugned order of dismissal to the 

Govt. of India vide his representation dated 8.1.2001 

addressed to the Secretary, Ministry of Labour, Govt. 

of India, New Delhi. Having failed to get any reply, 

the applicant sent subsequent representations to the 

aforesaid authority on 07.07.2001 and 27.12.2001,prayiflg 

for reconsideration of his case and his reinstatement in 

service. 
( Copy of representations dated 8.1.2001, 

07.07.2001 and 27.12.2001 are annexed hereto as 

Anriexure- X series ) 

contd. .p/lO 
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4.13. 	That the Government rejected the appeal 

preferred by the applicant and did not consider the order 

of dismissal excepting only to the extent that a 

compassionate allowances not exceeding two thirds of 

Pension and gratuity was sanctioned to the applicant 

in lieu of forfeiture of his Pension and gratuity. The 

rejection of appeal was communicated to the applicant 

by Deputy Secret•ry to the Government of 'ndia, Ministry 

of Labour vide Order No. C- 16011/4/2000-ESA (WE) dated 

08.03.2002. 

( Copy of order dated 08.03.2002 is annexed 

hereto as Annexure- XI ). 

4.14 	That the applicant thereafter made the last 

effort for his survival and submitted another appeal to 

the secretary, Ministry of Labour, Govt. of India vide his 

r'sentation dated 20.09.2002 for reconsideration of 

his case but to no avail. 

( Copy of representation dated 20.09.2002 is 

annexed hereto as Annexure- xii ). 

4.15 	That the applicant begs to state that after his 

joining at Workerst Education Centre , Tinsukiairi 1996, 

he found that it was an ongoing practice to receive money 

from the trainee organisations as the fees of Faculties 

against the official tEaming conducted from timm to time. 

The applicant was insisted on time and again by the then 

Regional Director of the Centre Shri M.A. siddiqui to the 

contd ... p/ll 
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adopt thesarne practice since they all had been charging 

and receiving the personal fees for the faculties from 

the trainee organisations. Shri Siddique also informed 

the applicant that the same practice is going on in 

all other places after 1992 since introduction of Self 

Generation Fund (sGF) Scheme prior to which only the 

trainings were imparted by CI3WE free of cost and after 

1992 such fees are being received by the faculties. 

The Regional Director himself used to write letters to 

the trainee organisations charging fees of faculties 

and one such letter dated 17.10.96 wrttten by him to 

Manager, A.R.T. Industries, Margherita is appended 

herewith. The Regional Director also instructed me 

to be careful not to disclose such financial matters 

to anyone else other than the faculty members and gave 

similar instructions to other faculty members also which 

is evident from his personal letter dated 27.7.98 

addressed to the faculty Dr. P.K. Talukdar ( copy 

enclosed). 

on his refusal to subscribe to such practice, 

the Regional Director threatened the applicant of 

recording adverse comments in the ACR of the applicant 

and of spoiling his service prospects in whatever way 

possible including transfer to remote places by 

sending confidential letter to the higher authorities. 

It could be understood that Shri Siddiqut was in the 

habIt of sending confidential letters to higher 

authorities giving adverse reports and a copy of one 

such letter dated Nil is enclosed herewith for perusal. 

contd .... p/l2 
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( Copy of letter dated 17.10.96, personal 

letter dated 27.7.98 and letter dated nil are annexed 

hereto as 	nexure- XIII $eries ). 

4.16 	That the applicant most humbly submits that 

under the cbnstaflt pressure and duress as stated above, 

the applicant had to yield ultimately and adopted the 

existing practice 	 as instructed 

which he honestly confessed. Eventually, due to personal 

displeasure of the Regional Director seemingly, the 

applicant has been trapped and disciplinary prodeedings 

aforesaid have been initiated against the applicant 

which culminated into the imposition of the penalty 

of dismissal of the applicant from service in a 

planned manner. 

4.17. 	That it is stated that the departmental 

inquiry was conducted with a pre-set mind and no 

reasonable opportunity was given to the applicant of 

being heard of whatsoever. During the preliminary 

inquiry held on 28.4.2000, the applicant was asked to 

admit the charges and he was assured that his .caSe 

Would be viewed very leniently and he was asked to 

sign on a statement which was prepared earlier on 

26.4.2000 appended herewith as Annexure- VI. 

Further in-quiry was not made and the 

Inquiry Officer submitted his report without proper 

investigation of facts and no copy of the Inquiry 

report was made available to the applicant, which is 

• 	 a violation of the principle of raural justice, 

contd....p/ 13  
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inconsistent with the provisions of Rule 14 of the CCS 

(CcA) Rules, 1965 and disregard to the procedures 

established by aE law. 

4.18 	That the applicant most humbly submits that 

while the Disciplinary proceedings were initiated 

against the applicant, other persons were not associated 

in the inquiry although they were also 'practising the 

same thing and were receiving money as their personal 

fees against the training and thus giving a discriminatory 

treatment which is opposited to Article 14 and 16 of 

the Constitution of India. The inquiry was made in a 

pre-determined manner and report submitted accordingly 

and the Disciplinary Authority as well as the Appellate 

authority acted x xø 	 on the enquiry 

report without any application of mind whatsoever which 

is arbitrary, capricious, unfair and malafide leading to 

miscarriage of justice. 

4.19. 	That the applicant begs to state that he has 

got two school going daughter and one school going son 

in addition to other members and his dismissal from 

service at this stage has made his family completely 

destitute and the applicant is now facing a situation 

of starvation and not to speak of continuing the 

education of his children. 

It will not be out of place to mention that 

the applicant, during his long 22 years of service in 

the Respondent Department had shouldered many 

gkj responsibilities and did many good works 

which earned appreciation from his superior authorities. 

contd. . .p/14 
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IN 

The applicant was honest enough to confess his charges 

and assuming but not admitting that the apclicant was 

guilty of the charges levelled against him, thepenalty 

of dismissal from service is disproportionate to the 
- 

gravity of the offences alleged. 

	

4.20. 	That the applicant most humbly submits that 

under the facts and circumstances stated above, and 

finding no other alternative, the applicant is 

approaching this Hon'ble Tribunal and this is a fit 

case for the Hon'ble Tribunal to interfere with, and 

quash the impugned order of dismissal, directing the 

Respondents to reinstate the applicant in service 

forthwith with all consequential service benefits. 

	

4.21. 	That this application is made bonafide and 

for the cause of justice. 

5 . 

5.1 	For that the applicant comitted the offence 

as accused under constant pressure, threat and duress 
ft 

from his controlling Officer i.e. the Regional Director 

of the Centre w hich was the existing system practised 

in Tinsukia Centre. 

	

5.2. 	For that the applicant made an honest 

confession of the charges framed against him and 

stated the facts and circumstances leading to such of 

his acts. 

contd. . .p/15 
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5.3. 	For that similar acts were being done by the 

other officers including the Regional Director himself 

but the Disciplinary proceedings were initiated against 

the auplicant only which is discriminatory and violation 

of Article 14 and 16 of the constitution of India. 

	

5.4. 	For that the preliminary inquiry was held in 

an unfair manner and with a pre-deterrnifled mind and 

no reasonable opportunity whatsoever was given to the 

applicant. The inquiry was held on 28.4.2000 whereas 

the statement was prepared on 26.4.2000 itself and 

kept ready for signature. This is in violation of the 

principles of natural justice and disregad to the 

procedures established by law. 

	

5.5. 	For that the copy of the inquiry report was 

not supplied to the applicant, thus Inconsistent with 

the provisions of Rule 14 of the CCS (CCA) Rules,1965. 

	

5.6. 	For that the penalty of dismissal from service 

inflicted on the applicant is disproportioflat to the 

gravity of the off ences alleged. 

	

5.7. 	For that the Disciplinary authority as well 

asthe appellate authority acted in an arbitrary, unfair, 

capricious and unjust manner and without any appreciation 

of mind. 

	

5.8. 	For that the dismissal of the applicant 

from service has made his entire family destitute 

and thrown them into a stage of starvation, thus 

depriving them of their light to live, a fundamental 

right guaranteed under the Constitution, for no. fault 

of them, 
contd..p/16 
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6. 	Details of Remedies exhausted : 

That the applicant states that he has no 

oer alternative and other efficaciousixemedy than to 

file this application. All his representations and 

efforts could not yield any result whatsoever. 

Matters 	viously_filed or pending with_any 

other Court 

That the applicant further declares that he has 

not previously filed any application, writ petition or 

suit regarding the rnatterin respect of which this 

application has been made, beforo any eourt or any other 

authority or any other Bench of the Tribunal nor any such 

application, writ petition or suit ispending before any 

of them. 

 

under the facts and circumstances stated 

above, the applicant humbly prays that Your Lordships 

be pleased to admit this application, call for the 

records of the case and issue notice to the Respondents 

I 	 to show cause as to why the relief(s) sought for in 

this application shall not be granted and on perusal of 

the records and after hearing the parties on the cause 

or causes that my may be shown, be pleased to grant the 

following relief(s) :- 

8.10 	That the Honble Tribunal be pleased to 

quash and set aside the impugned order of dismissal 

issued under No. C- 14012/25/99/11951 dated 04.09.2000 
S 

contd. . . .p/17 
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and the subsequent appellate orders issued under No. 

C_14012/25/99/14007 dated 27.12.2000 and No. C-16011/4/ 

2000-E S A (WE) dated 08.03.2002. 

8.2. 	That the Respondents be directed to reinstate 

the applicant in service with all consequential service 

benefits. 

8.3. 	Costs of the application. 

8.4. 	Any other relief (s) to which the applicant is 

entitled , as the Hon'ble Tribunal may deem fit and 

proper. 

9. 	Interim order prayed for : 

During the pendency of this apolication, the 

applicant prays for the following reliefs : 

9.10 	That the Honble Tribunal be pleased to direct 

the Respondents that the pendency of this application shall 

not be a bar in considering the prayer of the applicant 

for his reinstatement. The applicant further prays that 

the instant aoplication be disposedQof expeditiously. 

10. 	This apolication is filed through Advocate. 

11. 	particularsof IPO : 

I.P.O. No. 	 : 

Date of Issue  

Issued from 	: G.P,0.,GUWElhati 

Payable at 	: G.P.O.,Guwahati 

12. 	List of Enclosures : 

As stated in the Index. 

Verification 

QL 
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VERIFICATION 

I, Shri Kanakeswar C.houdhury, Son of, Late R .  

Choudhury, aged about 51 years, Resident of College Road 

Opposite Buddha Mandir, P.O. & District 	Tinsukia,Assarn 

do. . hereby verify that the statements made in paragraphs 

1 to 4 and 6 to 12 are true to my knowledge and those 

made in paragraph 5 are true to my legal advice and I 

have not suppressed any material fact. 

And I sign this Verification on this the 

of April 2003. 

Signature 

I 
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CJTRATI flCJ\RT) im 	!ORKFflS 1'ttICZTTON 

/ No.C - l1flhl/35/en/ 4)S/JT/ I 	 17th '\uyust, 19QQ 

rhri K. Chotidhury, rAuratton ofticer(c), while working at 
CIUr., Tinsukia durin., the year l 	7-9R--wro€e letters to tb!' 
fol.iowi.ny managements siyninçj As "Regional Director 
Tncharyr'/"ror Reg1.ona Director" Informing then, that the Faeulty 
will harge course fnn In cash to moot the expenses for 
C,nductir,. 	prera, 	 (IaiaiZ 	nit 	eill. 
free of cost except in cso of programmes conducted under the 
scheme of self Generation of Pitnc5 (in latter case the money Is 
payahle directly to the Board's account and as It can not h 
(1escribed as course fee chargeable hy the faculty). 

	

(1) letter , WJC/'5K/ 	dated jr,-4l9q7 n0drr,5qed to anager, 
!oran Tea F.state, P.m. 'oran, 1)1st. Sthsayar for conrinetin 
one-day special prey-ammo for Garden Sirdar and Chowkiriars 
on 'Absenteeism, Social vi1s and Quality of ttf' en 
78-fl4-19n7 and informing them that a course fee n 
Ps.20001- will h charged in cash. 

Letter No.WFC/TSK/712-13 dated 1.9-8-1998 adclrpssed to the 
Re.,ional Director, Oil & Natural GAq Commission, tlazira, 
flistt-Sthsayar regarding proyramne calendar for the year 
1998-99 for three numbers of 3-days Joint Educational. 
Programmes informing them that Rs.1000/- per faculty 
per day will he chared. 

Letter No.WRC/Ts</1ie 	dated 73-1-1.908 addressed to the 
' 1 arage.r, Hapjan Ten Estate, P.O. Makurn, Di.t. flihrugat-h 
re.jardiny 2-days training programme mentioning therein that 
'we encourage only cash payment . against our fees towards 
technical problems like bank exchange, delay in encashment 
etc". 

/ 

Letter No.t1FC/TsX/33/103 dated 1.4-1.0-1998 addressed to 
"anager, Rokol Tea Estate, PC) Lahoal, l)istt. Dihruyarh 
reyarding 2-days Joint Educational Programme mentioning 
our requirement of "s.3000/- as course fee In cash for the 
said programme": 

2. 	Resides, said Shri K. Choudhury also received ecjnal share 
out of t:he total amount received from the management as faculty 
fees as .perdet.ils given helow in spite of the fact that the 
programmes were conducted as part of duty by drawing TA & DA from 
the CBIJr fnr official Lu- 

0 

	

r. 	D.te of proy. 	Nane of 

	

Mn. 	
-- 	man-1'rmr'r. 

'nrIh inRtern Coal 
fields Coal India 
I.td., 'iaryheri.ta. 

- do - 
Bosr'1 1 Tndistrjes 
Ltd., Panitol.a. 
API' Industries Ltd, 
Ilokrryuri fltvlsion. 
APr Tndustrje 1,.td, 
Kharjan r)ivisten. 
APr Tndustrj 	I.tcl, 
lljljk Divisi.on. 

Ci 	lfl r-'c. 19()' 

02 Jan. 1997 
7-8 July, 1.998 

17-1:8 July, 1999 

09. 	23-24 July, 1998 

O(i. 	OR Aug. 1908 

Ac1 

"V3  

4mr,i nt 	' roy r :i nt'ir 'nq1 ic t ''ti 
:' i ''ti 	 r i 	- 

fls.SOO/- K. Choiidhury 

Rs.5flfl/ K. Cholidhury 
Rs.3000/-V

X. 
 Choudhury & 

 l'altitcdar 
X. Choudhury & 

Rs.20n0/-IJ'.K. Taliikdar 
1<. Choiidhury & 

Ils. 2000/_1p.v. i'ilu¼dar 
jT<. Choncihtiry & 

's.2nO 0/-(r.K. 9niiikdar 

• .7 
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Through the above acts Shri K. Choudhury has (a) obtained 
personal gratification, and (h) showed dereliction to duty. 

ShrI K. ...Choudhury by the above acts has violated 
Rule 3(l)(t), (ii) and (iii) of the CCS (Conduct) Rules, 1964 as 
applicable to the employees of the CRWF by virtue of Regulations 
24 and 25 of the CRWE (Staff and Conditions of Service) 
Regulations, 1962. 

Shri K. Choudhury, ducation Officer(SG), CRE, Rarrackpore 
is herchy called upon to show cause wIthin 10 days from the date 
of receipt of this memorandum as to why disciplinary action 
should not he taken against him for violation of the. CCR 
(Conduct) Rulep as mentioned above. In case Shri Choudhury fails 
to reply within the stipulated time, it will he presumed that 
Shri Choudhury has nothing to say in this regard and the matter 
will he proceeded against him as per Rules. 

13r-6havati  
a. 	 Director ZShri R. Choudhury, 

FOucati on ()fflr'or(.W), 
CTWE, 
Rarraekpore. 

• 	 - 

Copy toe- 

The Regional ni.rectc)r, CRt'IE, RarrackpOre. Heis requested 
• 	 to handover the original memorandum to Stiri K. Choudhury, Education officer(SG), obtain his acknowlodcJOtYW'.flt on •the. 

second copy and send the same to Head Office. 

The ZonalDirectOr(EZ), CW1E, Calcutta. 

• 	 . 

S.A. Chavanj 
Director 

Purohit/ 
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To, - 

The Director, 
Centri,l Board For Workers Education, 
North Ambazeri Rd, 
N08XV.R.C.E. Gate, 
?epur-1O 

( Through Proper Channel ) 
Sub t Memor:indum-No # 15245 dated 17th August'99. 

Sir, 

With due respect and huntle submise$on I am to state '\ the following fncts for favour of your kind COnsideration and sympathetic action. 

• 
Thot Sir, I do not 	nt_to_deyh.Cont.nt_ott.s above but to State the facts oniy so that you will be. able TOIThve an Id'e on what -was go 1 ng on thorn at T!naukl a  by that time, 

. 

	

Sql' 	I have joined Tineukia Centre In the month of 

	

Jenuory'9 	on trEnefar fror3 ¶ezpur Contr, and came to know 

	

that people are ecc€ 4 fl 	mona 	for_C0nductinpro gr m ,, II I wna.so 	1td to. jo 	hands_wItthemBut n 	 T d 	Le I) t  QTtIje.J.niLoI 	rtIatclIc*I-waa Conduct  gremme alone in publ 4 c suctor orgaisatio 	lki Aseem One Co., Assam Petro Chem4 cn 	Ltd, Hindustan Vertlteer Ltd, 01] India ltd, etc where no nro,'refme 	rc donducted !qr quite a long period. 

But all of a sudden I ad, to give company to the thes Reglonpi D1 rector of the Centre for conducting progremm, at North "astern Coal F 1 eld Ltd, Marghersto In the month of Dec'96 and 	to accent on amount as guest talk fees. Beceude the_Regi Onóliirecttrve zn• an idea that  It  is - - - as good as fees offered by All
sa 

 for deliv:r'n trlk. 	
I 

have
Onc tI ot 1nyQLy.ajnt Ao  ' the_copi oUt 	fflc'fo, 	to asons, Am a result. L wrote lettcu to orgeni8nt!6 requesting this to 

ry
y 8oflc amount as tnculty 1f'es. T a ulijelines weregiven  the RenDr,01t Eu not j, 

rore till 1?8 bpcnue Ihcve to sse oth the Centre and myself, 

ut there were some negative ap.proechesjro 	on the .fo]1o'4tp mttcrg, 	- 	 ______________ 

I 
 

was the Hostel Superintendent and 1 had to look the Hotci affairs. The hostel tubewe]1 we to repair as the motor of water supriy machine went out of order. By that time there were trqinee of L.D.Courne I did it 
and approached the H.O. for Sflcto. HO, turned It down on the ground t'at prior permission wa s  not taken by tie office. 	- 

The kaectr$c Meter tn the hostel wn5 totally burn when 
thcre were trnineo 1n the hostel. I talk to the State 
Electricity Board Immediately, They hv given the d

1 rett connOction to the hostel building with a request to 
purche a new meter for ourx hOtc1. I approched th 
1,0, for purchasing a new meter. Since then the hostel Ig runn'ng 

with direct electric connection on average COfl8UIflptiO bsI5 	4 

AJZ~'
,1  

9/ It/ Ol 
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3) There we noA pay bill form In the otfic.. T again 
wrot. to 11.0, for sanction $or printng of pay bU.l 
form after following the normol_çtfIcs procedure. 
Onec! ego1n the H.O. turned It down witP$ a suggestion 
to purchase from Swerjy P,blI.ns ssLwh.n such 
type of things are requf red by the Centre. The Pay 
bill forias were printed by the preaB and supplied us 
on the preetripti on that our 11.0. iii 1]. gives us senc-
tion, 

The Ragi onel Director of the Centre took 
the advantegea of these approches and gave me an tdeø - 
tlmt because of thi a we have to pct some ttme. .egafnat 

_ruleis. After that I  s1artIwrite to dIfferent manage 
menfor faculty fees In cash so that we can utllise 
the'n as and when it will be requ4  red to do no. The emoun 
I received has bcen..j.tl ed on 

There is a culvert on the diversion point of the 
road lead 4 ng to our off 4 ce from the College MOid. 
It was notpOs1bl even for small_vchcle to 
cross over  the culvcrt because it was totolly do. 
rnoed. I  apprached the PWD & Municipality Board 
for repair'n but no one has got billty to re-
ir tho Ppmc,. T got the culvert repaired. 
The ofIie vehicle was supplIed In 1966 to Tlniu. 
kie Centre. Since  then the body of the vahola wee 
not repaired. It produces lot of. .9Ufld ónd o cai 
not undertdku journey peacofu.tly. A  got It repaired. 
The repalzing 'in done in respect rf  d09r alinement, 
door channel, win4ow gla channel 1  enginis bonnet 
channel etc. 

The cost of printing of pay bill form was met by me 
as In press Vol; imposing constant prasure for pay-
ment. 

The way from road to the office building wa s  not at 
all unable for the office employee particularly 
during the s.mmer the way was dreosed and made it 
uroful for office employee, 
The office compound wa s  full of jungle and become 
a zubject for puest to tolk. The membçra of R.A.C. 
were also teIktrig about the office c9mpoupd as Vall 
as the urinal and 'lavatory oi the off$cej!ract?cally 
there Is no urinal and lavatory at Tinsukia office. 
I was cleaning both office compound and the urinal 
etc from time to time spec 1 ally at the time  of any 
course and Workers Eduetion Day Celebration. I 
have mentioned these activities in my ACR 1998.99. 

Sir, I. know that the way of doing all these 
work Is not at allproper •s they are against rvlee,but I 
do not have any o,t'o considering the need of the Centre. 
I dLd all of them and uti11ed the emount that I received 

• from outeide. 

Sir, I am really lucky enough that you have 
given me a chance o,44pin the circumstances  under 'what 

• 	 I we writing to d'ffërebt managements for pay 1 ng us facul-. 

Contd. .2 
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.-.vould have buch Conven 1 ent if. you would 
hnve ovc me a chanre to talk peraonnely to you to 
explain you better In the regards. 

Further, I. am reaay to derosite the amount that 
8 receivEd unauthor*tft&vely In to the Board accounts 
with a prorne th3t I shall, not act like this even If 

am posted aomewherg *ka In Assen j!n Zurture. 
W4 th this ! wead like to request you most 

fervently to COnstderi my ca5e tavirebiy and drop 
the matter belving W. that I ahcll not allow any 
curnstancaa to occur in my life for P1.1 thOt I dtd during 
my ttce at CBWE, Ttnsuk1a 

Thanking You. 

Youra faithfully, 

: 

(It, Choddhwt ) 
Off 4  csr,(s.c.) 

- 

.9. 
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No.C-14012/25/99/ f7( 	

5 JA?J OOO 
H E H 0 R A N 0 U M 

It is proposed to hold an inquiry ayainst Shri !. 
Choudhury, Education Off icer(SG), CBWE, Barrackpore under 
Rule 14 of the CCS (CCA) Rules, 1965 read with para 2 of 
the Third Schedule to the CBWE (Staff and Conditions of 
Service) Regulations, 1962. The substance of the 
imputations of misconduct or misbehaviour in respect of 
which the inquiry is proposed to be held is set out in the 
enclosed statement of Articir' of charge (Annexure-I). A 
statement of iiputatjons of misconduct or misbehaviour in 
support of the article of charge is enclosed 
(Annexure-lI). A list of documents by which and a list of 
witnesses by whom the article of charge is propos.ed to be 
sustained are also enclosed (Annexure-II & IV). 

Shri K. Choudhury is directed to submit within ten 
days of the receipt of this memorandum, a written 
statement of his defence and also to state whether he 
desires to be heard in person. 

Shri K. Choudhury is informed that an inquiry will 
be held onl,y_in rpect of the 
nadmjtted. He should therefore specifically admit or 
deny the article of charge. 

Shri K. Choudhury is further informed that .if he 
does not submit his written statement of defence on or 
before the date specified in para 2 above, or does not 
appear in person before the inquiring authority or 
otherwIse fails or refuses to comply with the provisions 
of Rule 14 of the CCS (CCA) Rules, 19.65 read with para 2 
of the Third Schedule of CBWE (Staff and Conditions 
of Service) Regulations, 1962 or the orders/directions 
issued in pursuance of the said rule, the inquiring 
authority may hold the inquiry against hii1i ex-parte. 

• .2 

I1/ 4 / °1 	 I  
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5. 	Attention of Shri K. Choudhury is also invited to 
Rule 20 of CCS (Conduct) Rules, 1964 as applicable to the 
employees of the CBWE by virtue of. Regulations 	24 and 
25 of 	he CBWE (Staff and Conditions of Service) 
Regulations, 1962 under which no Government Servant shall 
bring o attempt to briny any political or outside 
influence to bear upon any superior authority to further 
his interest in respect of matters pertaining to his 
servIce under the CBWE.. If any representation is received 
on his behalf from another person in respect of any 
matter dealt with in these proceedings, it will be 
presumed that. Shri Choudhury is aware of such a 
representation and that it has been, made at his instance 
and action will be taken against him for violation of Rule 
20 of the CCS 'Conduct) Rules, 1964. 

The.receipt of the Memorandum may be acknowledged. 

By order of the Chairman, CBWE 

havan 
Director.  

V/Shri K. Choudhury, 
Education Offjcer(S.G), 
CBWE, 
Barr.ackpore. 



'I 

P N N F'.X (JR E -! 

Statement of Article of Charge framed against Shri K. 
•Chcnhury, Education 0fuicer(c), C1WE, lThrrckpore. 

ARTICLE-I 

Shri K. Choudhry while workin as Education 
Officer(SG), CBWE, Tinsukja during the year 1996-98 
misused his official position (a) by writIng 
letters to the following manaementg signing as 
"Regional Director Incharye"/"For RegIonal Director" to 
wrongfully gain personal financial benefit as detailed below: 

• 	
(1) 	Letter No.WEC/TSK/59 dated 16-4-1997 addressed to • 	 Manager, Moran Tea Estate, P.O. Moran, Dist. 

Sibsagar for conducting one-day special programme • 	
for Garden Sirdar and Chowkjdars on 28-4-1997 and 
informjn them that a course fee of Rs.2000/-. 
will be charged in cash. 

(2) 	Letter 	No.wEc/TSK/712-13 	dated 	19-8-1998 
addressed to the Regional D::ector, oil and 
Natural Gas Commission, Nazira, Distt-Sibsagar • 

	

	regarding programme calendar for the year 1998-9 
fbr three numbers of 3-Uays Joint Educational 

• 	 Programmes informing them that Rs.1000/- per 
faculty per day will be charged. 

• 	1• 
• 	 (3) 	Letter No.WEC/TSK/1466 dated 23-1-1998 addressed 

to thr% Manager, Hapjan Tea Estate, P.O. Makum, 
DI.st. Dlbrugarh regarding . 2-days training 
programme mentioning therein that "we encourage 
only cash payment against our fees towards 
technical problems like bank exchane, de1j in 
encashment etc". 

(4) 	Letter 	No.WEC/TSX/33/1063 	dated 	14-10-1998 
addressed to Manager, Bake]. Tea Estate, P0 

*  Lahoal, Distt. Dibrugarh regarding 2-days•. 
Joint Educational Proyamme mentioning our 
requirement of "Rs.3000/- as course fee in 
cash for the said programme". 

(b) and also wrongfully received various amount 
as detailed below for the programmes conducted in 
official capacity: 

(1) 	Rs.500/- paid by i4orth Eastern Coalfields, 
Coal India Ltd., Margherita for conducting 
two sessions on 10-12-1996 (Ref. letter 
No.14/PIfl/496 dated 25/29-3-99 from Shri P.N. 

El 
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( 2 ) 

Goala, 	Personnel 	Flanayer, 	North 	Eastern 
Coalfieldg, Coal. India Ltd., tlaryherjta). 

Rs.500/- paid by North Eastern Coalfjclds, 
Coal India Ltd., 	F'laryherjta for conductiny two 	sessions 	on 	02-1-1997 	(Ref. 	letter 
No.14/pIfl/496 '.datet 	25/29-3-99 from Shri. P.N. 
Goala, 	Personnel 	f.1anager, 	Worth 	EaStern 
Coalfields, Coal Irdia Ltd., t4aryherjta). 

Equal share out of Rs.3000/- laid to Shri P.. 
Talukdar, 	Education Officer for conducting 
jointly with shri K. Choudhury 2-days' Educatiànal 
Programme on 	th & 8th July, 	1998' (Ref. ' 

	

	 Certificate dated 11-3-99 frorn'Nanayer, Panitola 
Tea Estate, Rossell Industries Ltd.) 

Equal share 'out of Rs.2000/-. paid to Shri K. 
Choudhury and Shri P.R. Talukdar •as faculty 
charges for cónductinçj proyramme on 08-8-98 by 
AFT 	Industries 	Ltd., 	Hilika 	Division, 	P0 
B.arahapjan (Ref certificate dated 08-3-99 from 
Manayer, Hilika Tea Estate, P0 Barahapjan). 

Equal share out of Rs.2000/- -paid to 8/Shri K. 
Choudhury and P.R. Taiukdar for -conducting 2-days 
JEP on 17 and 18th July, 1998 by AFT Industries. 
Ltd., Hokonguti. Divjsjo, ?O .Barahapjan (Ref. 
certificate 	dated 	08-3-199 	from 	Manager, 
Hokonguri Tea Estate). 

Rs.2000/- paid by AFT Industries Ltd., Xharjan 
Division, P0 Panitola for conduct1y 2-days 
Educational Programme on 23rd & 24th July, 1998 
(Ref. certificate dated 11-3-99 from Shri A. 
Nath, Act9. Manaer, AFT Indur, trjes Ltd.). 

IL appears that said Shti K. Lhoudhury by his 
above actions has violated Rule 3(1)(i),(Ii) & (iii) of 
the .CCS (Conduct) Rules, 1964 -as applicable to the 
empioyees of the CBWE by virtue of Regulations 24 and 
25 of the CBWE (Staff and COnditions of Service) 
Regilatior..;, 1962. 

By, order of the Chairman, CBWE 

(B. .Chvan) 
Director 



ANEXtJRE-, 

Statement of imputations of 'n.sconduct in support of 
Articles of Charge against 'shri I. Choudhuri, 
Education Officer(SG),CBWE, Barrackpore. 

ARTICLE 

Shri 	K. 	Choudhuri, 	present 	Education 
Offiäer(SG), CBWE, Barrackp.ore while working at CBWE, 
Tinsukia during the period 1996-98 Wrote letters to 
the following managements in his capacity as Reional 
Director Incharge/for Regional Director informing 
them that — "course fee of Rs.2000/- will be charged 
in cash" - "Rs.lOOO/- per faculty per day will be 
charged", - " we encourage only cash payment against 
our fees towards technical problems like bank 
exchange, delay in encashrnent etc.", and - 
requirement of Rs.3000/- as course. fee in cash for 
the said programmes" etc. ostensibly to meet the 
expenses of the faculty from the managernentsEnever 
training programmes Were conducted, whereas the CBWE 
conducts all programmes free of cost. except in case 
of programmes conducted under the scheme of Self 
Generation of Fund (in te latter case the money is 
payable to Board's Account and it cannot he describ?d 
as course fee chargeable by the faculty): 

Letter NO.WEC/TSK/59 dated 16-4-1997 to Manager 
Moran Tea Est.te, P.O. Moran, .Dist. Sibsagar. 

Letter No.WEC/TSK/712-13 dated 19-8-199.8 to 
Regional . Director, 	Oil 	&. 	Natural 	Gas 
Commission, Nazira, Dist. Sibsagar. 

() 	Letter No.WEC/TSK/1466 dated 23-1-1998 to 
Manager, Hapjan Tea Estate, P.O. Makum, Dist. 
Dibruyarh. 

(4) 	Letter No.WEC/TSK/33/1063 dated 14-10-1998 to 
a 	 Manager, Bokel Tea Estate, P.O. Lahoal, Dist. 

Dibruarh. 

2. 	Shri Choudhury, Education Officer(SG) not only 
did write above letters but also personally received 
following amounts towards course fee from the 
managements for conducting the training programmes as 
a part of his duty: 

(1) ..Rs.500/- paid by North Eastern Coalfields, Coal 
India Ltd., •Margherita for conducting two 
sessions on 10-12-1996 (Ref. letter 
No.14/PIR/496 dated 25/29-3-99 from Shri P.N. 
Goala, Personnel Manager, North Eastern 
Coalfields, 	Coal' 	India 	Ltd., 	Ma.rgherita). 

' 
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I 
(2) 	Rs.500/- paid by North

- 
 Eastern Coalfields, Coal 

India 	Ltd., l9nrtherita 	for conducting 	two 
sessions 	on 02-1-1997 (Ref. 	letter 
No.14/prR/496 c1ted 	25/29-3-99 from 	Shri 	P.N. 
Goala, 	Personnel 	Manager, North 	Eastern 
Coalfields, Coal 	India 	Ltd., tiaryherita). 

Equal share out of Rs.3000/- paid to Shri P.K. 
Talukdar, Education Officer for conducting 
jointly 	with 	Shri 	K. 	Choudhury 	2-dayS 
Educational Programme on 7th & 8th July, 1998 
(Ref. Certificate dated 11-3-99 from Manager, 
Panitola Tea Estate, Rossell Industries Ltd.) 

Equal share out of Rs.2000/- paid to Shri K. 
Choudhury and hri P.K. Talukdar as faculty 
chares for conducting programme on 08-8-98 by 
AFT Industries Ltd., 	lillika Division, 	P0 
J3arahapjan (Ref. certificate dated 08-3-99 from 
Manayer, 1-lilika Tea Estate, P0 Barahapjan). 

Equal share out of Rs.000/- paid to S/Shri K. 
Chtudhury and. P.K. Talukdar for conductiny 
2-days JEP on 17 and 18th July, 1998 by AFT 
Industries 	Ltd., 	11okonyuri 	Division, 	P0 
Barahapjan (Ref. certificate dated 08-3-1999 
from Manaer, conyuri Tea Estate). 

 Rs.2000/- paid by AFT Industries Ltd., 	Kharjan 
Division, 	P0 	Panitola for 	conductiny 	2-days 
Educational Programme on 23rd & 24th July, 	1998 
(Ref. 	certificate 	dated 11-3-99 	from 	Shri 	A. 
rfth, 	Acty. 	Manayer, AFT 	Industries 	Ltd.). 

3. * 	ri 	K. 	Choudhury 	also claimed TA/DA for 	the 
tours 1undertaken 	officially for 	conducting 	the 
prograrrç-tes in the above oranisa.ions 	in addition to 
free 1d.,ing 	and 	boarding from 	the 	management. 

Tirough the above acts shri K. Choudhury, 
Education Officer(SG), 	(a) resorted to corruption 
(.b) obtained personal gratification and (c) showed 
dereliction to duty. 

Thus Shri K. Chouhury was asked to show cause 
as to why disciplinary action need not be taken 
against him for violation of the CCS (Conduct) Roles 
as 	mentioned 	above 	vide 	memorandum 
No.C-31011/35/Gen./95/II/15245 	dated 	. 17-8-1999. 

Said Shri K. Choudhury vide his letter dated 
01-9-99 has not denied the contents of the memorandum 
but at the same time held the Regional Director and 
Head Office responsible to some extent. He however 
showed i his willingness to deposit the amount which 
was received by him unauthorisedly into the Board's 
account, promised not to act like this even if he is 
posted somewhere in Asam in future, and thus 
requcsted to drop the mntter. 

I •-aa- ..,•.s.. -.W ..... 
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7. 	It appears thcit raid Shri K. Choudhury by his 
above actjog has violated Rule 3(l)(j), (ii) and 
(iii) of the CCS (Conduct) Rules, 1964 as applicable 
to the. employees of the cnwr. by virtue of Reulatjone 24 and 25 of the CBWE (staff and Conditjog of 
SerVice) Reulatjos, 1962. 

By order of the Chairman, CBWE 

B. 	Chavan ) 
Director 

P, 
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J\WNEXtIRE- -i 

A list of documents by which the Article Of charge. is proposed to be sustained. 

 Letter 	No.WEC/Tsi(/59 	dated. 	16-4-97 	from 	ShrI 	K. 
Choudhury, 	addressed 	to 	the 	Manager, 	Moran 	Tea 
Estató,P.o. Moran, Distt. Sibsayar. 

 Letter No.WEc/TSK/712-13 dated 19-8-1998 from Shri K. 
Choudhury, 	addressed 	to 	the 	Reióna1 	DirectOr, 	Oil 
and 	Natural 	Gas 	Commission, 	Waz.tra, 	Dist. 	Sibsaar. 

 Letter 	No.WEC/TSK/1466 	dated 	23-1-1998 	from 	Shri 	K. 
Choudhury, 	addressed 	to 	the 	1anacr, 	Ilapjan 	Tea 
Estate1 	P.O. Nakum, 	Dist:. 	Dibruyarh. 

 Letter No.WEC/TSK/33/1063 dated 	14-10-1998 	addressed 
to. the Manaçjer, 	Bokel Tea 	Estate, 	P.O. 	Lahoal, 	Dist. 
Dibruyarh. 

 Letter 	No.14/PXR/4.6 	dated 	25/29-3-199.9 	from 	Shri 
P.N. 	Goala, 	Personnel 	Manaer, 	North 	Eastern 
CoaifieJ.ds, 	Coal 	India Ltd., 	tiarherita. 

 Letter 	datd 	11-3-1999 	from 	•1anayer, 	Ranitola 	Tea 
Estate, Rosseil Industries Ltd., Panitola. 

 Latter 	dated 	08-3-1999 	from 	ManayCr, 	Hilika 	Tea 
Estate, 	P.O. 	f3arahapjan. 

 Letter 	dated 	08-3-1999 	from 	Manaer, 	Hokoriguri 	Tea 
Estate, 	Til.up. 

 Letter 	dated 	11-3-1999 	from 	Shri 	A. 	Nath, 	Act. 
1nager, 	Kharjan Tea Estate, 	P.O. 	Panitola. 

By order. of the Chairman, CBW.E 

Director 

P/ 

.•,( 	4 . 	. 
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ANNEXtJR-W 

List of witnesses by whom the Article of Charge is 
proponed to be sustaincd. 

Shr.t M.A. Siddiqui, 
Regional Director, 
CBWE, 
Shimla. 	

0 

Shri P.N. Goala, 
Personnel Manager, 
Worth Fastern Coalfields, 
Co1 India Ltd., 
Margherita. 

	

• 	3. 	ShriP.S. Grewal, 

	

• 	 Manaer, 
Patiitóia Tea Estate, 
Rosseil Industries Ltd., 
?.Oo Panitola-786 183 

4. 	Shri A. Nath, 
Acting Manager, 
Kharjan Tea Estate, 
AFT Industries Ltd., 
Panitola. 

• 	By order of the Chairman, CBWE 

	

• 	 ( B.A4Chavan  
Director 

	

• 	

• 	 • 

I 0 	 • 	 • 	
00 



/ 

• The Hniger, I  

• 	Hor4n Ten Entr t., 
P.O. 	)1.r'iu, 

Sub ject, 	One dy 8pecj 
' 	vU prgrrn t 	in Absenteojg • 	 g1  "nd 	c1u'1y 1' lIfÔ for grd,n 8ircir "nd 

• 	Sir., 	 I 
kndlSirøer 	tc di1  Wel 	Offj' of y.ur Iten crdu't1,n Offipr 

iscunnj.n betwen Shrfrre 
!gbte 	nd Dr . 	P.K. 
	KoPhultin 

.1' 	thi thcve mentjned subject. I 
orgpnis,tj0, en Pth April/p7 in the 

During th 	dir ~ L%Bs i k n '\/ 
Absentiem 
thy spcc1j 	 for 

s  it w' 	dC1død 	thrtt 'n one  Giren Sir inT and Chowkjd,r in , 	8 ocfttl 	v1i 	nd 	Pn Ti F 	
will be org1njd in the 	1on0th 	

fAprjl/7 COflVfl1ant1y 
A 	 Wi h,v 	di cide 	to hrgirasad tho 	on 28th 
1)  TjCht  from  9-2 0 n, 4 	to 	 April/cl 

28th itSelf. 
-30 p.m. W 	'i1i bo nrrivine there on 

• 	 ycu nre 	r3q 	sto4 Icnd1y 	to 	rflQacnt of ceuijty lnch for 	te prtie1pint9 ccGmc1.drti.n. 	We 	will b,1 two 	thiusind) 	4 CSUI'SI 

•11rngj th 	lss roam ch.t 1Jng 	i fees ,f 	• 	2 , 000/- (Rupees fbos jn cnsh 	. 	 • 	

• 

Th'nki 1 	y.u, 

.1 

.. 	 1 
I 

YOurs fllthfully, 

• '••.,•• -- 

( 	K. '}106DIiURY 	J 
JLc!it)N4r, oIRcQB 
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I • 
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• 	 ••, te t 
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CL.tll !'J\t. rOl\flf) t ('ft WOfl(1•.fl 	jjjIJLA I J. 	I 

f 	 MUISTRY or tcounc,ovi.- wI!fl)Ii 

• 	 Off ice of the ftegionnl Director ot 

Workora' Educntion Contre, Tiuk1tI 

Rof.No. 	 dntn 	9-O-9O. 

The flogionni flirocior, 	. 

	

• . 	Oil $ Haturnl. Gaa Commiqtiion,Uazira 

flint tbaa.gflr. 	 . 

	

:. 	
8ubject tProgravunacnlendarfor t!year 1990-. 

Whilo thanking you for the cooporntion you hc1 

OOfl øxteflding for implernetitetion of 4orkern 	ductIo" 

aoheiuo l.n your orgninationswe propono toOrgflfliflCtlEit 

thren, flea of 3-clay Joint Muuntionnl Pro rniruno for thr' 

€mip1oyofl .f your orpnLnntion curing 

The theme of the ,progre.mmoWoUJ. Lc -' 

	

S 	
Pr uotivLy, Qurtl.tty ami wr.rk othtm in chnngtng giobiI 

n(Mfltir.tO. 

Workore' PnrLLcipttiofl in tiigemen'_-1oio of worI:crn 

	

• nid mttnscjment. 	. 

DynnrniufJ oil Loic1'rh1.p cml ten building. 

To ntat. with o propone to orgnntao th' firat 

• 	 of the prçyrcmJ in the 2nd.tioek of Octobnr/90(14th to lth 

Otohir/9fl).Thii' )irogrnmtflo will 	L-.i nes pr '•ttcrn of thc' 

• 	 prevloun prograrntnc. 

	

i.e. 	.iOOO/(flupeun one thounin1) pea: 

fnculty pntay. 

Thin mny k.LnUy be approved from your •nd and 

ncenmory 	arrn?:rcnt 	.or. 	cc'n.luttng . tw 	pçpr.1mo 

• 	 f3rnoCith1' in. 	hf' 	u:il." 

'Ihe proporio1 th10 may k5.nclly bri ccrfirmecJ to 

-. 	 en'ible uo to chaikout a dotoll prograrnmn. 

Thanking 

Youra faithfully, 

\ , 	. 
\ 

Copy 	to • : ifin Tr a n lag 	ZaLicJcJr , .T • I. .P'iL • 

• 	inforrTrnttrin -ind n c*',iV confirmeti0i1. 

S... 	 •. . 	•. 

• .—• 	 (ic ciroWYi) 'F'1 ' 	. 

	

I 	 fcOAi/fl. 	 I/L. 

to r 

_ 

p.  
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O' L 	JcIEVThQP ZJDI 

Orfibe of tho Rgionu1 Director of 1. 	, 	r '1'B' 	j1oi, 7iflfltaAnnax 

' Rf,NoW1C/Ts!rJj/' 1' 	/ dt- 141O-98 
A 

- Tha}fanagerb, , 

PO,LAHoJX ' 

It  

ALT- 2-'dar 3olnt rducatiolialrogramme  
on ?roduotivjty- Abn'ntotcirnn, loclal 

j• 	
/ Dea 8i.r 

	

Mr 	 QU Will b 1ead tç know that th.iu Rgioaa]. jt 

14Y • :. Dir(,.otoz'ató in. 111in/to ooixthzt 
a 2daU3'pct 

int c1u
;cdr

a-' ' 't±aial Pogranihe oti t1i ab'Dv mnnticud 	mi 
•.ç'•.' .' . " Tea Gardeh, i3caetirn,n in the cuth of .Noycunb t'r/98 pretera '. 	bly, in th firnt fortnight.' 

i,1:; 	 •, 	.:'.• 	. 	 . 	
I 

	

' 	 .• 	f 
 

For ànduoting. the said progrnLiJno cur róquix 'é."  

	

3 , , , 	nnont in an fo1.lawn 

.. 25 Non. of 1)nrtlolpnntc. 

J•'.. 	 I 	2. brking 1nch for the paticpnntn f1nc 
2 None  of cialn gr is Dirctorate. tr 	r 	f' 3. 	

a courne f in oanli. 

	

Li 	Li 

' r.r rquontc'6 l'ind y to confrr, the 
preg 	çT u.kdav. 1cucaticit 	%ri1it.].k •' U1 

I 	

' Tilonking you, 
j) 	•)SJ 

I  t f 
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/ .. 	 AFT INDUSTRIES LIM1TE 

Assani Fron((cr Tea Limited 
lflJnjtgffi OIfitn

....... 13 nr.hspj.n1) 	
; .:...........ILIKA 	. Telephone No.(c)........7.7-552 	 n 	q4 -  • . 	. 	(i'pj •ln. . . 

P.l.Qt.4 ... Tj,flsikin_ 

On 
.This 

flbaenteejsm 

is to certify thntp two dAys joint eruontion pro 

Sri 
w's orgnI3 	in our OV 	nia.t1on Ofl 	00/00/98 K. .Choiury by 

8t the propon] 
hti 	Jri P.K. Tfl1ukd,r, 	ducej0 	Officer, T1dP Pgrj, of tk*L/NO 

Sri K.Ch 	1htii'y.  
W/ThK/9 	!3/5j9 	written by .  

A . RUtfl 

them ns frcu1ty 
of l..2o00/.. 	(Rup4,,,g 	two toL;nd ) 	only 	were er. p1d to 

ciae f_r m Anjjij 

MA flr.er  
Iii I .TA 	.I•i. 	\ 	rn 

V. 	0 	t)ULJ.thpj.ii& 
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AFTI UUiUSTRFES LIMTEC 
'•' 	1.'  

- 	 Asan Frôntior Ts;i Liinted 
Tdcgrn,h Uflie 	IJARAI I 	Ji ri If () I)t( :(I)? 1• 

I O  1eh.Iiana 	 !' I'  

U f ST : T 1,1:SIi 	'.S'M 
F?f No 

	 DItO 	8th t'1Xch 	 1099 

vwiI_c)L 
 

' 	 •.•• 

Th Is ta to crt .ty 
L1Iit a tw ehiyr Joint 	L Lm ProgLalnmc 

on A1 	]tejin wa; Oryirdscd in our oLçjnjs 	b -e Sui. K. Chudhurj 
an Sri. P.1<. Talukdar Educat;on Offlcer.tiiwuhja(gajiiv L the 
propoaül of dated 31-07-•7 wrihen by Srij<. Chow!h;ir:J. 
fls. 2,000/- wae p1d to th,rn 5 the I'(Ul(:y chirq 

on 17th & 1th JuJy 199 

I 	
_(. 	M\flArEI 4 	 S  ... -. 

St 



rssiifl 	AFT INDUSTF1ES. LIMITED 
Formerly 

( 	
lUtE Assam Frontor Tei Ltd. 

Office . 	PANITOLA ,4eiegraph . Divlslc 
•.•: 	

.. 	 . P. PAN1TOLA' 
0554/i? Telephone 	No(s) .............................. 

... 

Ref. 	No ............................... 	.......................... Darn 	 ....................... 7 . 

.Io tJh9m I t fly_.2j!c érn 

i s  to Cirtiiy thnt n2 (Twa) dayr. Ctiuci.ton3i 

Prr'rii.rirn,nn on Productiiity A '3uei1 EvIls 	tr. UL'n5;od 

on 2:5rcJ & 2LIi Jui''93 at Kl.i:j.n I.E. in rosponce to thU 

propO8aI of fir. K. Choutihury, tduction urricer,vide his 

lettar N. 464 (ltd. 10.06.90. 

Lwrsc leos 1)1 I. 2(11)0/-. (Rupws Tuo thousand 

on.Ly) was pelt1 to the fleiorio1 Director, Iri—Clinryn. The 

Proqrnniiiie ijo 	conduc md by fi r • K. Chuudliu ry & 1) r . 1).  K. 

Iaiukdar. 

a 	 . 	 Actg. ('1!14ACER 

I 	 . 	 Ki/t i'JAt'1 T. •11 
..  
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ctt1flrtTIAL 	 FAX 	 SPEED POST .D. 

GRAM SHRAMSHIKOA  

(14 'I'M1, qru wivili i:u1 UILi1f1a) 	 Phones : 
2 

3 3 31 3 
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• (INIRAI. flOARD IO1 V()RKIRS IDUCAII()N 	 (PA8X 	7 3 II S S 
(SPONSORED BY THE MINISIflY OF LABOUR, GOVT OF INDIA) 	 2 3 2 4.6 2 

Near VP C E Gate, North A,tiha/ari Itoad, Nagpur.440 010 	 Fax : 0712.2 3 3 3 1 1 3 

tlo.C-14012/25/90/ et,  I 	 7th April, 2000 

Shri K. Choudhurj, 
Education OfficerSG), 
CBWE, 
Barrackore. 

Sub:- Departmental Inquiry into the char.e5 framed aainst 
fThri K. Choudhurj, Education Officer'SC). 

Sir ,  

I have been aoin'ted as In 4uirinj Authority to 
conduct inuiry in the case above cited. vide order 
lo.C-14012/25/99/5966 dated 6th A,ril, 2000 issued by 
Chairman, CBWE, a coLij of which has been endorsed to, you. 

ccordin'j lj, areliminary hearin of the case wil 

he held by me in

Ir 
at 11 AM at CBWE Headquarter, Naur. You are re4uired to 
attend the hearin alon.with your Defence Assistant, if 
any, and wait until further directions. In, case you fail 
to apiear at the .iointed date and time, proceedin j s will 

he taken ex-arte. 	 . 

It may he noted that no witnesses will be examined on 
the said date. The purpose of the, preliminary heain.j is 
to sort out the ireliminarie5 to lay down a time schedule 
for inspection of the listed documents, submisøion of the 
lists of additional documents, defence witnesses and to 
record your defence statement. 

Your presence will be required for a day. 

S. 	Rec.iJt of this notice may pleaSe be acknowleded. 

Yours faithfully, 
1 

1 I 
hoda 
ritj & 
Admn) 

c 1 
J.N. 

Intfuirin' Auth 
Dy. DireCto 

A0 
vo4~-' 	 I 11 / 4/01 
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Copj forwarded to:- 

Shri J.c. Sonj, Presentjn .Offier & Asstt. irector; CBWE, Naur. 	H 	is also rcuested to attend the 
reliminarj hearin at the aointed date and timin 

alonwjth all liSted documents, in ori1nai. 

The Zonal DirectorEZ) CBWC, Calcutta. 

The Re9jonal Director, CBWE. •arráckdré. 

J.N. Ghod.) 
S 	 I 	

1nujrjn Authorjt & 
Dj DirectortAdrnn) 

Purohjt 
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LION 	NAGPI1R 

No. C-14012/25/99/ cL" 	•Datecj/.. 6.4.2000 

OR 0 ER 

WUEREAS an inqufry inder para-2 of the Third 
cheduJe to Central 3onrd for Worko, 	Rdtcatjc,n (:t rr In('I 0

a0jtion5 of Service) ftetjuja Lions .1962 
is being held alflt, Shr.iK. Choüdhury,Edutjo 
Officer(SG), CI3WE, k3arrackpore. 

AND WHEREAS the Chairman, COWE, cOnsiders it 

necessary to nominate a Presenting Officer to 

present the case in support of the charges 
before 

the Inquiry Officer. 

NOW THEREFORE the Chairman, CBWE, in exercise 
of the powers conferred by sub pata (5) of para-2 
of the said Schedule, nominates .Shrlj 

G. Soni, 
Assjtant Director.,  Central  Board for Workers 
Iducation, 	Nagpur 	as 	Presenting 	Officer. 

13y order of the Chairman, CBWE 

. i31 Chavan I 	 . 
Drector 

Copy to:- 

Shri. J.G. Soni, Assistant Director, CBWE, 
Nagpur. 

Shri J.N,, Ghoda, Dy. Director (Admn.), CBWE, 
• 	Nagpur. 

Shi K.Choudhury, Educatjbn Officer (sG), • 	CBWE, 

Shrj T.C.Das, Zonal -irector (East), CBWE, 
Calcutta. 

The Regional Director, CBWE, Barrackpore 
alongwith three copies of Order. He is 
requested to handover the original to Shri 
K. Chouhury, Education Officer (SG), after 
obtaining his acknowledgement on both the 
Copies. The second copy may be sent to H63. 
and another may be retained for record at 
Regional Directorate. 

(B.L) 
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1;Nru 1\ I, I OAfl I) I'OR WO I K I I S Ji)UCAT ION :N A I 1.1 R _ 

No. Co.14012/25/99/e 	- 	
Date/-. 6.4.2000 

C) R I) F; 1 

W11EIRFAS an .1. nqn .1. ry ti ndr' r pa ra 2 of the Tb I rd 
Schedule t the Central floarci for Wrker EducLjon 

(Staff and Conditions of Service) Regulations, 1.962 

is being held againsL Shri K. Choudhury, Education 
Officer (sG), CBWE, Barrackpore, 

ANI) WhEREAS the Cha 1. rman , CIIWE, cons i.der 

that an Inquiring Authority should be appointed to 
inqre into the charges framed against the said 

Shri K. Choudhury, Education Officer (sG). 

NOW 'I'I,I;InFORE the Cha I rman , CUWE, in exercise 

of the powers conferred by sub-pra(2) oE para-2 of 
the saId Schoduie 	hereby appni.nL 	Shri. J. N. 
Ghoda, Dy.Director(Admn), CBWE, Nagpur as the 
Inquiring Authority to inquire into the charges 
framed ncjn Inst the sa Id Shr.i. K. Choudhury, 

Education Off icer(SG). 	 - 
By order of the -Chairman, CIIWE 

R.A. Chavan 
- 	 - - -Director 

Copy to:- 

(1)- Shri J.N.Ghoda, Dy. Director (Adrnn.), CBWE, 
Nagpur. 

Shri K. Choudhury, Educatjon Officer (SG), 
CBWE, Barrackpore. 

Shri T.C.Ias, Zonal Director (East), CBWE, 
Calcutta. 

The Regional Director, CBWE, Barrackpore 
alorigwith three copies of Order. - He is 
requested to handover the original to Shri 
K. Choudhury, Education Of fi-cer (SC), after 
obtaining his acknowledgement on both the 
copies. The second copy may be sent to H.O. 
and another may be retained for record at 
Regional Directorate. 	- 	 - 

Shri J.G.Soni, Asstt. Director, CI3WE,Nagpur. 

( B. . Chavani 
- Director 
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Daily Order Sh.•t of Preliminary Heating in Di.opl 	* 

• 	 Proceedings against Shri X. Choudhury, 	 U 

	

Education (L 	SQ ,.. 
at present working at Regional Dir.ctorat., Barrickpore on 

26tpril, 2000. 

The hearing started at 11. sharp in the chaab.r oi DY. 
Director(Adn) and Inquiring Mithority at 

Nag'pur. 	
.+. 	. 	 .•- 

Present2 

I. 	Stri J.N. Ghoda, Inquiring Authority.. 
Shri 7.G. Soni, Presenting Off ios 
Shri K. Choudhury, Charged Officer. 

The Charged Of flcer admits of the receipt of the 
Chargesheet and accepts all the charge., Ks also makes I th.  following statemsntz-  

I accept all the char .s unoonditiostal]y. EOMIX •• I • 
with folded hands, say that whatàv.r I did, .1 had 	do -' 
aiongwith Dr. P.K. Tlkar, 	 . Education ?fftc.,. .y tM 
colleague at Tineukis ind.r conpu3Iion from 8hz 

Siddiqui, the then Regional Director. I assure that Iwi1, - 
not repeat such act in future and pray for .  mercy..  
making this state nt_on_ny...own.fre._vj1l..wjthout....auy_49s* ,• 
with full understanding and r.ali.ation of the cpnssqssaosa. 

Consequent upon unconditional accgptaflCS of ths charges 
by the Charged Officer during this first preliminary hearing, 

• 	the inquiry stands concluded. 

vo oil 
C K. Choudhury 
Charged Officer 	Pe.enting Officer Dy. irecto (Adan) 

& Inquiring Authority. 

MACPUR 	- 	• 	
v- 	i 	'-' • 	

Dated 28th April, 2000... 

01 
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4th. Scptrnher, 2000 

0 R 0 i: R 

lottEREAs,  di.scipiniry proceeclincjs under Rule 14 of the 
CCS (CCA) Rules, 1,965 .'s applicable to hc employees of the 
13oard by virtue of Regulation 25 of the CBE (Staff & 
Conditions of Service) recjulati°n5 1962 and RegulatiOn 13 
ibid were instititLed ajainst Shri K. Choudhury, Education 
Officer(SG), CI3WE, Barrackpore vide this office. menorandum 
1o6C-14012/25/99/263 dated 06-1-2000 on the following 
1\rticles of Charges:- 

TRT I C tiE - I 

Shri K. 	•Choudhury while working 	as 	Education 
Officer(SG) at Reqional l)irectorate, 'rinsukia during the 
perio.d 1996 to 1998 misused iis official position - 

(a) by .writihg letters to the following managements signing 
as "Regional Director Incbrget1t"For Regional Director" to 
wrongfully gain personal financial benefit as detailed 
below:- . 

(1) 	t4o.'?EC/TSK/59 dated 16-4-1997 addressed to Manager, 
Noran Tea Estate, P.O. Horan, Distt. sibsagar for 
conducting one-day special programme for Garden Sirdar 
and Chowkidars on 28-4-1997 and informing them that a 
course fee of Rs.2000/- will be charged in cash. 

(2) 	11o.EC/TSK/7-13 dated 
Regional t)irector, Oil 
Fazira, Distt. Si.hsagar 
for the year 1998-9.' for 
Educational Programmes 
per faculty per day will 

19-8-1998 addressed to the 
& Natural CAs Commission, 

regarding programme calendar 
three numbers of 3-days Joint 

Lnforming them that Rs.1000/-
be charged. 

(3) 	No.WEC/TSK/1466 dated 23-1-1998 addressed to the 
• . Flanager, 	Hapjan 	Tea 	Estate, 	P.O. 	HatUrfl, 	Distt. 
• Dibrugarh 	regarding 	2-days 	training 	programme 

mentioning therein that 'e encourage only cash 

/ 	payment against our fees towards technical problems 
like bank 	chnge, 	delay in encashment etc." 

.2 

0 1 
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(2) 

(4) 	No.UEC/TSK/33/1063 dated 	14-10-1998 addressed to 
rianager, l3okel Tea Estate, P.O. Lahoal, Distt. 
Dibrugarh regarding 2-days Joint EducatLonal Programme 
mentioning our requirement of "Rs.3000/- as course fee 
in cash for the said programme". 

(b) 	and also wrongfully received various amounts as 
detailed below for the prctjrammes conducted in official 
capacity: - 

Rs.500/- paid by North Eastern Coalfields, Coal India 
Ltd., Margherita for conducting two sessions on 
10-12-1996 (Ref. letter Nc.14/PIR/496 dated 25/29-3-99 
from Shri P.N. Goala, Personnel Planager, North Eastern 
Coalfields, Coal India Ltd., Flargherita). 

Rs.500/- paid by North Eastern Coalfields, Coal India 
Ltd., Iiargherita for conducting two sessions on 
02-1-1997 (Ref. letter No.14/pIR/496 dated 25/29-3-99 
from Shri P.M. Goala, Personnel 'tanager, Uorth Eastern 
Coalfieldr3, 	Coal 	India 	Ltd., 	'1rjherita). 

Equal share out of Rs.3000/- paid to Shri P.K. 
Talukdar, Education 0fficrr for condicting jointly 
with Shri K. Choudhury 2-diys Educational Programme on 
7th & 8th July, 1998 (Ref. Certificate dated 11-3-99 
from anager, Panitola Tea Estate, Rossell Industries 
Limited). 

Equal share out of Rs.2000/- paid to Shri K. Choudhury 
and Shri P.K. Talukdar as faculty charges for 
conducting programme on 08-8-98 by P1FT Industries 
Ltd., ililika Division, P0 Barahapjan (Ref. certificate 
dated 08-3-99 from Manager, Hilika Tea Estate, P0 
Barahapjan). 

Equal share out of Rs.2000/- paid to S/Shri K. 
Choudhury and ^ P.K. Talukdar for conducting 2-days 
Joint Educational Programme on 17th & 18th July, 1998 
by PFT Industries Ltd., Hokonguri Division, P0 
Barahapjan (Ref. 	ce::ificate dated 08-3-99 from 
1anager, liokonguri Tea Estate). 

Rs.2000/- paid by I\FT Industries Ltd., Kharjan 
Division, P0 Panitola for conducting 2-days 
Educational Progrnmme on 23rd & 24th July, 1998 
(Ref. certificate dated 11-3-99 from Shri A. Nath, 
i\ctg. Planager, 1\FT Industries Limited). 

'.3 
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(3) 	 .• 	• 

7 statement of imputations of misconduct on which the 
articles of charge were based together with a list of 
documents by which and a lot of witncnrjes by whom the 
charges were proposed to be sustained were also forwarded to 
him aloncjwith the above said memorandum dated 06-1-2000. 

Shri K. qhoudhury, 	Education Officer(SG), CBW'E, Barrackpore, thr Chargee Officer admitted all the charges 
levelled 'against him 
gen a chance 

V! e xplairi a lthe happen in c'js personally he 9 ides showing r 	preparednessto_ .e os 	,the_amounerecejvedjn, the 
Ou :h his 	letter dited2Oi-200O. 

Accordingly, Shri J. 
. Ghoda, Dy. Director(1tdmn), c'E; 

Nagpur wa' appointed as the Inquiry Officer to inquire into 
the 	charges 	vide 	Order 	No.C - 4012/25/99/5966 	dated 
06-4-2000. 

AND WHEREAS the Inuiry Officer vide his. report dated 
28-4-2000 cjave a finding that in t l-te light of the admission 
of the charges by the Charged Officer, the Charged Officer 
is held guilty of the charges. 

AND WHEREAS 	Shri 	K. 	Choudhury, 	Education 
Officer(SG), 	13arrackpore 	had 	admitted 	the 	charges, 
forwarding of the report of the Inquiry Officer to the 
Charged Officer was not considered necessary by the 
Chairrran, CB%E. 

AND WHEREAS on careful consideration of the report of 
the Inquiry Officer and and in the 
light of the submi. s s j ons made by Shri K. Choudhury, 
Education Officer(SG), the Chairman, CB;IE has decided to 
accept _the findings of the InquirfficerandThas 	ttit 
thesharges s€'rcd proved. 

G. 	Therefore, after considering the report of the Inquiry 
and the facts and circums 	Fot'he CaSe, €hC)iTmnn, 
CB%IE has come to the conclusion that Shri K. Choudhu •y, 
Education Officer(SG) has idi14ecLin_the acts of wrongfully 

n 	 i.na n ci a.lben •f.5ita.ndth ech'a rg e s of very 
KCti6ii'dhury, 

Education Officer(SG) working in CB'7E wTihc 	cFiT?, 
preaches and strives to inculcate among the workers, the 
ideals of model work culture and work ethics AND t'IHEREAS 
Shri Choudhury, Education Off cer(SG) was expected to uphold 
these ideals as a senior officer but did the alleged highly 
abominable' and unbecoming acts of áollectincj money from 

\I managements, whereas potential tendency for indulging in 
such nefarious acts at Regional Directorate, Tinsukia as 

I well as rest of the Regional Directorates needs to be 
discouraged and whereasndmis,sj.o,n_of the guilt by ShriK. 
Choudhury, Educatio'n Officer(SG) does 	in no way 
wash-awayor dilute the seriousness and gravity of the 
micondt committed l3ihim, Shri Choudhury, needs to be 
awarded severe and exemplary punishment.. The Chairman, CBJE 

'V ,''*e.. '.4 ...a ..r.' ....• 
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(4) 

is of the view that ends of justice wilibe met if penalty of 	rilsrnissal 	from 	the services 	of 	the 	Bonrd, 	rmtai.ltnq forfeiture 	of 	his 	past 	servLce 

	

under 	Rule 	24 	of 	CCS (Pengj6n) 	Rules, 	1972 	as 	applicable 	to 	the 	employees of the Bord by virtue of Regulation 7 as well as Regulation 25 	oq 	the CBE 	(Staff 	& 	COndjtjns 	of 	Service) Regulajon, 	1962 	is imposed onShrj K. 	Choudhury by the Chairman, 	CBWE 	in 	accordance 	with 	Regulation 	12 	of 	the CB%IE 	(Staff 	& 	Conditions 	of 	Service) 	Regulations, 	1962. Accordingly, 	the 	above said 	penalty, 	as 	ordered 	by 	the Chairman, 	CB'1E 	is 	hereby 	imposed 	on 	Shri 	K. 	Choudhury, Education 	Off icer(SG), 	CBUE, 	Barrackpore 	with 	immediate effect. 

• 7. 	As 	such 	Shri 	K. 	Choudhury, 	Education 	Officer(SG), CB1E, 	Barrackpore 	stands 	dismissed 	from the 	services 	of 
the Central Board for Uorkers Education from the date of 
service of this memorandum to him. 

( 	 S.V. Vora 
I/c Director Shri K. Choudhury, 

Education Officer(SG), 
CB%IE,? 
Barrackpore. 

• opy t- 	 - 

Honthie 	Shri 	Hasubhai 	Dave, 	Chairman, 	Central 	Board for 	'orkers Education, Rajkot, 

Shr. V. Parameswaran, Joint Director, Govt. of India, 
1inistry of Labour, New Delhi. 
The 	Regional 	Director, 	CBWE, 	Barracicpore 	alonywith 
three copies of the memorandurt. 	He 	is 	requested to 
handover 	the 	original 	memorandum 	to 	Shri 	K. 
Choudhury, 	Education 	Officer(SG), 	obtain 	his 
acknowledgement 	on 	second 	and 	third 	copy, 	send 	the 
second copy to HO; the third copy may be retained at 
Regional Directorate for record. 

Shri R.S. Guihane, 	Zonal Directór(EZ), 	CBt1E, Calcutta 
• for information and necessary action. 

The Financial Adviser, CB1E, Nagpur. 
•6. 	Personal File of Shri K. Chourhudy. 

Personnel Branch. 

Confidential Section. 
Zonal 	Director(s), 	(N) 	and 	() 	 0 

0 
S 

• 	
( 	S.V. 	Vora 
I/c Director 

• Purohit/ 
0 	 • 	

0 	 • 
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TRe Cziaixan 
Chaina 

To 
The Qiairman 
Central Board for 
"Shrazn Shadhana" 
D.ajko 

Sub 
<:1:32-12DOOO 

for reconsideration of 

Workers 'ducation 

Date 

pro 
-11, ... 	... 	... I ...... I ... I I - - - 0 . . . . . . . . . . . 0 . 

______ 

Respected Sir, 

With due respect and humble submission I beg to stats 
tne followings for favour of your kind aonetd.rs$.ton and sypa.. thetic action. 

That Sir, I have admitsd charges isveU.d against me 
as mentioned in No.C.i31O11/3/Gsn/95/Ij/14 dated 1741999 934&ior1.y  because I stated that I was involved by the then 
koa±-Dtr.ctor of C.B.W,1., Tinaukis, 8ri M.A,3iddiqul. only, 
I was requesting the Director, CBWE, Nsgpur to gir, a change to 
ex reet 	views clearly personally before him or any other person 
aeectedy him. Accordingly I was given a chance t,—O-*IPPW- b4tfors an Inguiry.Coirciittes hea s 	• , 	Dy.Dix'estor 

triuiry-  0n3.f in ,sm because 1. was  givsi rio chanasto express my views by the lnuiry Qtficar 
Shri J.LGhoda and Sri Soni, presenting oZTicsr, The haYs pr.0 p 

told no tojut my sigiTturs, 1 
did accordingly because I was given assurance by both of them  theb the Cmittee will consider my case in my favour taking into account my past oarier, They also told me that they know it that 
I was involved in the case by Sri Siddictui, the then Regions.]. 
Director, C.B.W,E., Tineukia. 

Had I been given chance to express my opinion I would have told the Inquiz-y Coinmittes aafollows $ - - 	-.-- 
I • The 

-
Uectio

-
n of  

Centrs .prto 
£uk.ta on transfer from CBW&,Te$I*u 

in the montn of January, 1996. It was done by Irt )( A.Oiddiqu.t, Its onal. Director, Tinsukia,(Copj at one 
of the lotter 	enclosed which will speak Zor it. self Annexure •1) 

2. Sri Siddij was trying to get me involved in this 
pracIce right from my joining at Tinsukia Centre, 

ntial lette?recejyed a threatened me Wi thaconIjd. 

perfonance after transfer from Tupur Centre. He 
was telling ma that he will not hesitate to give adverse entry in my ACR if I donot obey him and 
co-operate with him, This letter was written by 
Sri. K • H. K artha, Additional Director, CBWZ, )Iagptu. 
It was utilized by Sri Siddiciui as weapon to get ne rn involved tn the xaotice of money collection and 
was rspoalod it .rc*a time to tine. I was keeping 
myself awa7 from the cruel grip of Sri Sidd.tquj 
till Novoer, 96 even aftsr his repeated threatening. /A/04 
But one day he told me that he will writ, a letter (confidontjj) against me unless I co-operat, With him in conducting progr:irs and writing letter to 
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manaemsnt requsiting for, prograsi'tne in his a'beenoe(whem 
he will bo away from the }i) fng term.e and conditions of 
programme as he was doing so r. (copy encloaed..Ann.xur.-.II 

30 8ri 8i44iq4 . also mot vatd ne that Central Board for Workàra 
ZdtiO1*1bCno MW iotidót Self Gentratton of 
lund programme in terms of money as the Ministry of Nuance 
bad turn 'down it.' proposal of collecting one Rupee levy from 
organised work.z-s during the time of Snri G.Rarianujam as 
Chaivoan of Central Board for Workers £ducation. It was 
happin.4 in early .ighty's. He also told me tiat Central 
Board for Workers Zduoation' was run by the Govt.of India 
totally on Grants-in-Aid on •  which plea the linanos Ministry 
had turn down the proposal . of Governing Body, CBWr; of. 
collecting one Rupee levy from organised workers. On the 
other hand propoáe.l for condUcting Ø3.lt Oneration of 
lund programme in different organisationis also a proposal. 
of Governing Body, CBW9 without linance Ministry's approval. 
When thC Central Board for Wrkers Bducation is totally 
financed by the Govt.of India' by granting Grants-in-Aid 

• how it can conduct programmes in terms of money. It hai 
puaxied me and had joined my hands With Shri Siddiq,ui in' 

• conduoting programmes in terms of money. 

49  Regarding aoó.ptance of guest talk fees in Coal India Ltd.. 
Marghrita for delivering talk, justification was givSn to, 
me that the Board officials are accepting Lees for deliTer-6 
ing talk in AU India Radio and Doordarsan officially. 

L.t.- There is no objection from Laid. of Board even after there 
is a clear out ciroula* asking the talker tod.posit O% 
of the smout received by tiie way . Nobody is depositing any 
amount received from AU. India Radio and Doordarshan, 

.. Shrjj'K.Talukd&r, 1.0 	omea.frft of confidential 
against him ( Talukd.ar) to 

send to He QfL ice wherein some bad rstuarka were passed 
about the Aeaaeiese cornunit, which is very much objection" 
able, It was written in the letter that Aesameas people are 
lasy &ud' having link with the militant group of Aas. He 
also wrote that Assain Jatiyatabadt Juba Chatra Parishad 
ie'* Wing of militant group. Jatiyatabadi .iuba Chatra 
Parishad is a non-political body of youth of .sart. On 
receipt of this letter .th. Directors CBWS had taken no 
action against Sri Siddigui even after such serious comments 
madi against a cc*anunity of our country rather got protec-
tion as: representative of the Board. At this I was vexy 
much annoyed and d.cided to co-operate with Sri Siddiqui 
the Regional. Director of CBWi/Tinaukia as obedient subor- 
dinaü from then onward(gopy of draft of confidential letter 
enclosed- Annexurs-III) 	 . 

69 1 was transferred to CBWJ,, Asanol. in 1990*  because there 
was an adYsree report on me from the • 	

OX-opinion 
regarding non paj'ment of 11.R.A. to Sri M.tl.Salim, 1.06 
and misuse of otIioe vehicle. Sri Baum was residing in 
the official quarter alongwith Sri M.Sengupta and 9r.S.8. 
Choudkuizy, 1.0. Sri Sengupta. R.D. was not paying R.R.A. 
to. Sri Salem, 1 00. on the plea trtat the ofitce quarter was 
a13.oted in she name of Sri 8aUrt whereas Sri Ssngupta and 
Dr98.8.0hOudkiury were drawtng the H.ft.A.although they were  
in the sans quarter. I objected to 'it and becarie unhappy 
cause of the Rgional Director Sri. .Ssngupta. Sri Sengupta 
had also itsuse the ofitoe vehicle during his time from 

i 1987 to 1989 by visiting Owiahati, Silohar, Imphal, Kohijna, 
I Ltatdin& eta, by office vehicle. These lao...are far off 
4. from Tinsukia. Bilchar i, more than 700 Kne. frm 'Ttnsukia. 

I raised my objection to it showing justification of 
I utilisattonof office vehicle in ..i4 around Tinsulda . oflly. 

:- 	 •' ': 	 . 
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He was vary much angry with me and s4anged to obtain pOtition 
from the ofiice employ..s against ta for which I was rans 
£.rr.d to CBWi, Asansol in 1990 where I suffered a lot as my  
family was not with me by th.t ttho. For this I was really 
afraid of being transferred again £rn Tineukia where my 
famil is staying as my wifo is also working in the Board. 

i This s the fact of oo-oporting with the Regional Di.otor 
Sri M.A.Siddiqui to make him pleased. 

7. Sir, So Car violation of CCS Rul, by writing letters to 
dixLerent management for conducting programmes is concerned, 
I, have to say that it is not a new practice at all in the 
history of Central Board for Wcrkere Education. Regional 
Dirsctor ire g.n.rafly gave inotruotiona to Education OfLicer 
citner to writø letter, or to go on oontact for collection of 
money for diffeut occasions. Out of whiCh C.l•bration of 
Workøxn EdUCAtOY Dty, org&rl tioh of seminar and visit of 
digxAtaritp ItQ# e'an bi cited as ocrniplo. I have, collected 
nonoy for c .1 ebration of Work.re £ducation. Day in 1994 and 
199k. By that time Sri T,C.Dan, now Dy.Direator(J1), CBW.,. 
Nagpur wac the RoLonal Diroctor utC,(Tour. ri Di had 
iaOruot.d me to do so, You may get. iiitormation from WEC, 
Tosptw and A.B.I.T.A., 'Zone-Ill, Tespur in this regard. I did 
it because euccienful o,l.bration will holp Education Officer 
to keep &ood r.lntion with the RcgLonal Director. 

.flcAXid1.fl CCS Rut.. I am to say thzt I &ni not aware about 
CCS Rule because I have not tindcrono arr training programme 
on it w4 thu Eeat Of!ioo hvc provided any kduoation Officer 
i,tth any' literatvxeu on CCS Rule uo 'fur lik, in Other deart11 
rtent. I hsad that no education is gLvuz to duoation Officers 
iu4 Ragioi..0 'Dir8otors dttr.n, d inleti'ativa training even 
in Gntri1 óaLd for boztem Zduaratlo4t Therefore, one onflot 
be held eponsible of being not a'aro about OCS Rules aM 
violation ci the eue, 	 ' 

.9.CC1 ftlen are not. violated only by ducation Of.'icr or the 
Regional Directors alone, The simo rlltions an generally 
tour4 among the to officialo of the Z3oard., For example, I 
was oAUed for explanation in c=ecUon with translation of 
Board' price pubUca1ton into 	I could not complete 
the ob in tins duo to my heulth problerns. As iatch, I got, an 
zx'nin letter from Addi. L)irctor, Sri. 3.Y.Yor. But I was 

callod for ecpl1nution8 by the Director, CB'E only. In. this 
c4av Szt Von hns violated the rules which is a noznal practice 
in Central Board for Worksrs'Eduoation. (Copy of warning letter 
enclosed .. Anno3wrn -IV) 

10. OGLing to tha moist iniporta.nt poLnt. 1 am to say that I was 
4ismisssd from service by Sri 5.V.\c,r, Director Incb.arge on 
4th Septemb.r/2000'vide H,.lettsr No.C-14012/25/99/11951. 
Sri Vote as Director Inoharge cannot 	r.c as the 
Director. CBE was not ry Apoirti n, /uthority. I s appoin-
ted b the Dy.eeretRxy, 1!iritrj of Lour, lofl.of India 

-' in 1918. 8ri VOra in presently holdJ.n& th3 pO3t of Addi. 
Director, a vary responsible poot of the Board. Obviously 
his violation ci 00$ ruLe. is Luch more serious than an 
Education Officerli.ke me. 

11.1n tls diemiis3Qd lt.er it is stc.ted that I ijas atirg against 
the work culture 	work cthi ca of wcrkra while I was at 
L'inaukia. This is totally wrong 4 b.assl38. Pa cauas I was 
conducting maximum no, of pXor1r.ar3s Z all sorts, to boost up 
the morale of workers of the region. Organisationa and Trade 
Unions aas that %or¼ers du:atton Oantrs, Tisukia minus 
Sri K.Ohoudhury has no ex.Lstcs at all. I have 'covered a no@ 
of new industries and rerIved tcrkèra 9ducation SchenSin 
almoat all the organisations ifter ay trunofer Iron Tupur 
to Tinaukia. In this re 1 ard 1 wrote vex-i clearly how 

S. 
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I have prosuoted the aChr in Ass -am With devotion and hiarraokpore aJo, 1 have MUG outstanding  you have he€ird about Sundorban area where a lot of Obetructjqr4 are prepajlj, I went there and Conducted a 5'day proretjg lor unorganio.4 Bidi 
workar.. In this regard jou nay get iniomaUoz frctn the 
fl.gt'onal. Director, CBWfarrackpore. Sundarban was not covered sinc, the inception o.L' arrackpore Centre. I was the only £duoation Officer to ?ieit Sur4arbazi and conduct proaraAxne p  As suahs aUeatjon of ruining work culture and work akk ethics of workers in totally tale, and baesie. 

12.1 was oonducting progr rx'w, undur iLO-JNppA project on Iopulation.ducaUon while I %w5 at tinaukia for Organised and unoxgunj54 workers, I r,  M18  tol4 in Head OZiios Circular 
that special entry will be given in ACn for conducting prom gxamn under this Project. Similar C iular a given by Head OIfie in regarcta of SeLf Generation of 7und Programmes, /whsth,r 1 have got doubt wØz/y special entry was given in ACR • 	 or not be"use I. was disiriased w,hou.any hSit*tio even iLtsr ,  such outet riding car:r prior to 1996. 

13. Central Board for Workers £ducat.jon ia oUecting noney by conducting SaLt Qenertion of Pund pvogr, from various orjtjone throughout the Country a the Grant sin.Aid provided b the Uofl.of uicita is not sufficient to mefl its rouire ezpondit'es, Tirwukia Centre i 	___ in a b41'1( n owned by t*ü $tt, (hverx4nQnt mince its 
incptton, This building wan f4intaitiod.  by tho 8tate P.W.D. depaxttnt till 1990. AAer that the State PoWtDoDslartment  was ezpre.sjng their inability to do any rojairing works 
aiding to their financial crisis. Ths builcitng was doterio.. riting day by day awing to lack of maint. inca for lg 
time, In this retard I wiote a latter to the Director, 
C3W, Varux seeking hill 8antioa for reptLL ring works, No reply Wau received by the centre ZIU I. '. 	at Tinattkia. But, problems are to he Aced bj the officials of the Centre. .1 s incurring Xpefld.ttura in r.&Lr1i, office building and hostel building from time o tine to solve the problems of the Centre as wall ai the tzA née residing in the host.l In this regard you may o throvh.rr 00mpllanae dated 21-.1-2000 addressed to Liirector, 	Natu'•  
8ir, considering the above facts I would like to recpet you moat fervently to r,00ng3jder rr.y ca&e ones t*gtn to çtve justice to me taking into account. the following poizte : 

I wri not the arohjtett of tie cat. 
Whatever I did it wa vuidux thexernuc of I4oiaJ, DireCtor 

øj I was miifl tho flogioai Uructors -  
• d No opPort=ty was given to ite to visit CflW&/?inaujdja to • exatine the actual eitution .wiith' I actt.ally wrote the letter and reaeiçved thu th:O.tflt aj shown in the statement of We4ation 1OYG2.IOd agiinat re. Because all zeroz copies rere supplied to no which has no authantjojty unless I sea xona.y th0 otxil typj l.tt8 .nci receipt I cesh as £etiOned. 

.) No inquiry was held at 	 La April/2000 rather a stereo4yped statOmObt itacie by the Inuiz7 Officer. I 

- 

.: 



may b supplied the procesdinga of Inquiry it really it was held where my signature may bo attached. 

£) Iapproprite hiawLent is 	to ma evoz &ftor 1 a&it. 
w&g auiisrinj £r mental tension by tiat time 

. 	 caLcutta* bY tnat time 1 was huztiliat.d by the • Head OLTice with one aJt.0 srothar cczfidsritjal letter on di*&rt aratt.i wthna.toally. 
g I got 

 

"EUraAaa xrou you at £LW, £zLbay and Cackpor 
Ca1tutt, inazsia you han toLl mu th4 you will consider my ease Lay usably iL' i wxi razi 1or tho caise of the Workers duoat 	LA £'uz'i 

hi As I did  i'ot utilize the au,rt reeired for personal gain 
• 	 r*theZ 1 Utilisd for thu oauao of the Cti/ 'llAsuk,ta, This 

has beaz. statud in my oariior oorpLLancse. 	S  
Till dat,s I have not 90DO to thO >oopie of Atwan and Assam  

• 	 Jattyatab4i Ioba Ghatra PazLsh&d With thø two rarka m&de 
by Sri. id4iqui %W aa pzotected by the LiLziator, C3WE Nagpur as he dlu nt uAeX any action against Sri. &tddiçui. 8eoaua 

• YOU know that both the Z'.r will surely nAke a great bairn 
to the board it I go to the pso1s of As.iam and bho Zoba Matra 
Parishad. 

• 4) $rL 89.Vor*.Distor lnoharg, 3DWp has vioLst.4 the 003 
Rules bslng the LLtrecto: Inch 'ts in JLsuu:Lng 4he dt8miss*1. order 

All that too by $ Gonfidantini .Lottar wh.ws he does .it have the 
authority to do so. Only the Uha.rn ean Issue a disnissal 

1/ order of £duoatioA OLtosr 3inoe deioation ,S pu~ has bssA 1! ghiftdto)4ri, 

kJTiol.atton of Uoorz*unt guidlinea of poat.tn both husband aM 
wife in the sane station or at the nearsit station is bappensd 
in my aau . twios in 990 ur4 1999 when .. ias traatsra4 to 
Asansol and Dam&pora slonc. This ;uidaling W"V gtven by the 
Parliassntrian of our Countri wbn 1ate i.ajiv Uu4i was the 
Prima iziat.r of the Uountz. 13uI. the i'irjobor of BW1 baa 
Viol4At$ this ui461tng twice 	ro 	to the Hen'bèe 
Parliaetian o tte LnIoa, 

Tze.tore, 2 wou2kt like to rtuut you 44 	 my di.dflal, 
'case ones as.in bj dtopic tW.. thrg.e leti.Lud ainot me as m.ntionsd 
in statement of a.U.egabi.oa and to reinatats ins in serv.toe with an 

Lomediato effect so that I stay be able to deots in piwuting forksrst 
Mucabion Scha ia those p1ces were my men -Ico will be urgently 
required. 

• 	Tlnktn you., 

zoui,s faithfully, 

• 	 (K.Chouiit 
College Rot4( front 

:f 5J 	___ _ 	___ 
Enl* IL9 ' P4. &kOY&.. 	• 	 • £'I1-7tk123 
Copy toa -IAkNb , XQAIbIo Sri Y.Parsxueewaran, )(inietry of LabourUoyb, 

of Ira for his kind in.toz'atiqn and nooe13ary ubtons 

(K. rnoui 
L'11ISUlc1A. 

'S 
---- - 	.•• •--• 	•- S  • 	 • 	S  • 	S 	•• 	S J 	• 	•S•• 	5 i ,  .p• 	$•.'•.•• 	- 
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CENTRAL BOARD FOR WORKERS EDUCATiON 
[SPONSORED BY THE MINISTRY OF LABOUR GOVT. OF I4DIAJ 
Near VR.Q.E. Gate, North Ambazarl Road, Nagpur-440 010. 

No.C-14012/25/99/ fJ,ic c7.. 

GRAM :SHRAMSHUHA 
Phones 233313 

232275 
232314 

EPABX :}2 31155 
232462 

Fax 	0712-2333 1 3 

27th December, 2000 

Shri K. Choudhury, 
College Road, 
In front of Buddha Mandir, 
Tinsukia. 

Sub:- Prayer for reconsideration of disciplinary proceedings 
against Shri K. Choudhury, Education Offlcer(SG). 

Sir, 	
J. 

Kindly refer, to your prayer/appeal dated 13-10-2000 
alongwith its enclosures, preferred by you to the Chairman, 
CBE over the order passed by the Chairman, CEWE imposing.on' 
you the penalty of dismissal from service of the. Board. 

In this connection please note that:- 

As per Regulation 17 of the CEWE (Staff and Conditions 
of Service) Regulations, 1962 (extract enclosed for 
ready reference) where any order is passed imposing any 
of the penalties specified in Regulation 11 by the 
Appointing Authority subordinate to Chairman, the appeal 
against such order shall lie to the Chairman, and to the 
Govt. of India if the order is passed by the Chairman. 

Thus in the instant cas the appeal can lie with the 
Govt. of India. 	. 	. 

Accordingly 	your 	appeal 	is 	returned 	herewith. 

Yours faithfully, 

( S.V. Vora ) 
End: As above. 	 Addl. Director 

4S 

Purohit/ 

Vo 
lf//0l 



EXTRACT OF REGULATION 17 OF THE CBE (STAFF &. CONDITIONS OF I 	. 	 SERVICE) REGULATIONS, 1962 

17. 	Appeals against Orders Imposing Penaldes: 

(1) Where any order is passed imposing any of the penalties sp 
the appointing authority subordinat 	 ecilied. in kegulaijon 11 

e toChajrman the appeal against such order shall Ii 
to the Chairman, and to the Government of India if the order is passed by the Chairman. 

/ 	
(2) Notwithstanding anything contained in Sub.regujat ion (1) Where an nrder is 

 Imposing a penalty Specified i Regulation 	 passed 
by an aUthority subôrdjnatetto the Appoln(jng Autho. rity the appeal against such order shall lie to the Appointing Authority. 

I 

1 
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TI 
-- ThS Secretary 

)(inistry of Labiur 
G$vt.sf India 
Shram shskti Bhsivsn 
*ati org 
Way DSlhi.flQ OQi 

( i. 	
AtrxY), 

Diti • 8-1-2001 

gu.b1. pr..r for reoisi&erstien if disciplinary 
pr.ci•dthgsaj.inst ghrt I.Chi4Pry 
Iduosti,, (ffia.r(0) under Central Lard for 

- - 

IWsP.Otid Sir, 

ifith*u. ?.,psct and Ii1i sibat,sti,, I 
stat the feU*vings in ref.renc$ to tiscipUne' prso..dingg 
ageinat 	fr favsii if your kind c.nsiOrtien and .yspa 
thetis sotien. 

a. 

-. 	 Sir, I was virking as'Uu•catien Ttcsr(sO) in 
C. trh1 3.ird for Workers lduoati.n, B .rsekpsr.,Ca1%t .'$9. 
But en7th esptssb.r/9000 I was disutsied fr.i estiec lid. 
H. O.aenfidsn till let er We.C/31OO1/35/Osn'9f/fl/1$ as 

4*t.d 4th giptoitber/2000 vitheut fistic* s.,avaI net ui 
2000" 	 Phe any espy of the final r.p.rt it inquiry held en th 

I cent a pry.r to the th*ir*s,Cetra1 h4 
for Werkers Iu0atien en I 1O.'.2)O() for roaensUwratien.f 
the disoipliniry pr.c..dings with s espy .nd&tsd to $riY. 
Para,i7srs,i, Jt.Dir.etsr Ministry of La)iur Qr.t..f India, 

i WIw Delh Uth gi5iitsul letter was iIiplet17 the Dirlitep 
Incharge, Central Be*4f.r '4.rk.ru Iduostien, 7!Pr. site LAMI I get it besk on 3rd JinuaryffPoj from theJftjpir.ater1 
C.itrsl B.md for verkers lduvstien W.epaYuktnc as t* 
spps*1 you for r.e.ensiOr.tie, if disciplinary pr.i.1ngs 
sgei'it r. C.py •nelss,d(irnsxure3j fir r.,AJ retarsnei. 

I was net aware ab.uj the appr.pri.t. tt .,ity 
to whea I ih.uld appeal to give ii. the. Justice .i,t.I the 
disciplinary prialeding, at the mn,ot.r In char;., Central 
Deird for W.rk.rs 14u0,tisn, t$gpUr. ?.rhqs the Mdli. 
D1r.otsr, Csv'tial Beard for Vrk.rs lduOstln is also net 
avers of the seas is ha ts.knian]y two .2ith, to r.rn 
the 1Fsr ti ao r.r uppsaling to ti. •ppr.prist. .,thsnity. 
I as •nclisiig hs.ith the copy if ay earlier prs, dn.. 
sled to the Chair*en,C,ntta1 Beard fir VarksnsIdicq.tjsui 
for year ready ret.r.nce(a,nox,ars..) 

sir, syPtablo s1ià1isn is that I 	having 
t1r.. amen Ghi3A ren if e ranging fria I years to iBylars 
•nly. Ihevit. giv, than I4UC.ti•n end •th.r nee.iaary 
f*ailiti.g to that they 411 net be 4.priav.4,f'eid *111.4 
in fuur.. I w$s aUppsed to ge on superennuti. .1% 
31-1.2.201r. If I would have get me mere cP*s to be in 
s.rvtc.hsrIeltI3? and si0sn.1y tin q suporennuatisn *7 
tlildreij v.u].d haftbsen 

n1htly 
placed. But b.i*ase if this 

u?ffertuntshapp.,iingg the.t..t my Ohfldrsn becs.s 
Uncirt ii 	4 thet r  future is in d..p dark,ess new, 

81?, und.r the abeve aentienSd °irOUait*ioe 
I w.uld lika ti appeal y.trvith t.14e Isnds to 
M7 (3a94 	reinstate 	in servios giving psttng *s*e. vhsre I.n ',sa by dreping al]. charges 1.v.1l.g agsi,.t No 

00*90 

i A'°4 
li/If 



.3. 
S. 	 a. 

isiiy &&to for vttioh *t .fy.ur ki'niss I ai.ngwith 
7 S$i31 m..ri viii r.ustn over gr.t.tnl to In. 

VsiUn a for a fayiurabl .rgu fr.a your kin4n1g. 

Tiure fatthfuiiy, 

(K #CZ Vc RT 
**uildueatlan 
C.liegeeM,' 
Qpp.3tI4he Mar,4ir 

Cyt•,. 1. 	. 	 ,, 
sri K.t.ibhd J''rhskkcr, Ch.tra$n, *'tr.i Dia'&'f.r 
W•Tksrs l4taC&tt.n, DOXISOOfflee, *t ar.ab lhi, 
?t1t.* 0631, PisrgM3, W.%'D.Tht,iiO Of6, for tnfsrMUI 
$,4 raeessry acti.!, if .'y. 

•1 	
a.. 	 . 	 a, 

sri Y.Pc asvsr 	Jt.Dix.it.r *iid.try of 'I$bnr,Os,t. 
n •fl)6i$ iP. ;hU 1hi 	D.1pt.uO Oi tsr 

wwasilon on& necessary 	if 7o 

z,. 

I 

.i$. JJ._.51j_ 

**neion'Xficsr/VI 
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eovt,of India  
mare. Shaw Ihsi*n 

ft • 97.O7.Oj 

Rsspsctd *ir 

With &M t..j.ft and bxibi. .jheLssLes I ta to dxtv our kiM attentlau to qW oagL"Vletter aktad eftimscol 
on the .abj.ct citad above on., agi1a. 

$Lrj I repxessnM 	syea Ebr tosesidsjsttii of the diaciplins*y , 	 ta3mun aiMt us by 
Of fios Control! 	tr 	 7th  and to rinataU wo in ixsrvir* giving me os .oa caue to osavs the Soerd s Csr.iy s.d hOM3%ly. I rsta4 in m lid Ono iatt.w that wt*t.vg* wrong I 4J4 IU thou Were doss bsuas 'OS P ignorance and preaeaxsisçssed 1 

n?injikMj 
by the t *SØ.ol 

Director, *rksrs Iàtion Centze,  
___ 	 lix'. 	4*er 111*5 ChinW _ 	 S*n has rM zt eu.os.ataIiy this year in C.I.$.*, Xgb 

airstion with 80.5% dta meowing Sow isim In lii mabjsets, 
HGIr 401UGG is to go tr .sdil mervico aft*& otetLes .1 
XXIth Itar*4 b X03, (Z.ro,c copy of 	 is *lemed t your kid pert.a1J. 

Sir, itvillno*ib.po.&4b1_. 
tUtU the titjoe of EV dsu*t*t without px' blessings in 
this regaid, .1 shall be eble to give fixncLa), ouyfl to 
&Ught*t only  Aam I may be x,olusbate in .srviss gamma*ØLa4 
Uri if at *11. it ii Mt pOssible to 00naL&W @V qpja ftS geo  
instati1w as in service ones agsth I donet_M *ththq to y 
if I get the benefit of Oxattttyç lv. s'oshasi$ • pensift ____ 
and other benefit which were fcfeLtad by' the Pzd Lu the rae of severe and .ø]*ry pinistusnt 

Ugst the above mentioned alt eunstaness, 
I would IJics to appeal v' with folded hando to eumlidar 	0S 
f.xvsntly and .yusthst1eaUj So that I may get ju*ios It you 
end at an early te fog  which set of ymar kindness I sJcopith 

' ai1.y ars will vin ever gret.$al to yes.' 
• 	 lkittng fot,y &' flvoagsbla OXideS bon ywr  

kthtns&.. 

• 	 • 	 Tours ithfoliy 

Co' foxirnrded to S. 
1. ttri Xeeha,bhsi J.Tha3dst0  ci., Cntzei ft&xd fot • 	rau fo jnfottc,s and n.osssaxy Setias.' 
2., shri V.1x'a.simzen. Jt.Dizector, NinLstay of 1abmag 

Izdt, IhiSa Shakti wsn, * Dslhj S Dix.atag_Central Seaid 
for Worker'. I&tic for inftioi and kid neos. 	'sties. 

Inci I. 	 f 11tihss 	 t'ttiOSJLP1f4I 



To 
• 	

t• 

• 	Ministry of Labour 
Oovt.of India 
3hz Ia Shaicti  shawas.  
Rifi $rq$s D.lhi4 	 Diti 27s122001 

Sub s- Prayer for reconsideratIon of disciplinary 
action tak.n against Shri K.Choudhury.Icatjon 
Of ficer under Csntga3. Board for Worket. iducation, 
!rrackzsor,,. W,.t lenosi. 

Respected Sir, 

With due r,sp.ct and humble subi.sion I beg to stat. 
the following f.w lines for favour of your kind consideretioli spa sympath.tic action pl.as. 

That Sir, I have already requested your honour 

4IL;:Iy 

 lett.g dated 8-12001 awl ubsequint reminder dated 77..2OO1  
abov cited subject, 

In my first letter I have requested your gooda.lf  to reconsider my case and reinstat. we as z&xcation Of hoer undir 
Central. Board for Workers Zduoation as .arly as possibl. 1  The aboond option I gave was to enable me to look after my laughter's eduostion 
who had oam, out suacsssfuly in her Cia.5 Xth standard sna-ination 
under C.8.S.I. in 2001. 1 got my daughter 	 into Cotton College, 
3.iwahati in Higher Secor)dery let year ($cience) 

Sir, I failed m.asurabiy to look aft., the education of my other two minor children who are studying in Claws IX end Class IV standard under C.D.S.ft.cour,e. At pr.sant I an maintaining  or family from hand to mouth as I did not get anything from the Central Board 
for Worker. Bduoation in the nams of Gratuity, I..,. .nca.t.nt and 
Pension etc. against my service terpirs of 22 years, 

Sir, I cam.to know that Shri M.A.Siddjquj, one tins 
-. Rsgienal Director, C.B.W.Z., Shitnia who was also pl*c.d under duct. 

plinery action uke ma has got all the benefits (Retirement) b.oau.e 
of your blsssinga and kind consicl.r*tjon, 

airs  I do not have any intention and capacity to approach 
the Central Adminjstgiy Tribunal (crn) to take up my case as I hive got full flith on you that you will corne out with a consideration in 
my favour wherein you will drop all allegations raised against we and 
will ejth.r r.tnstste me in the departme nt 	will make art nge'*nt to 
make payment of all retigesnegt bsn.fjts to me which will make aw hand strong for maine.nanoe of my family and children.' eduction as well 0 

 

iting f0c  a favourable order from your kindnessj 

• 	Tours faithfully1 

(K .CHOUD5i.k b\ 
5*. Xduoetioii Offiøer 

C.$.w.x./ Mrrackpor., 
College Road, Tinaukl1s 

Copy forwarded to s 	
pyx 

 
Shri K.ghavbhaj J.Thakkar, Chairman, Central Board for Workers 
Education for information and neosisary action, 
Bhri 	 Jt.Dlr.ator, Ministry of Labour, Oovt,of India 
& Director, Central Board for Workers Education for information 
and kind necessary action. 

• (K.cIy) t)•  

IPZduoatjpn Ofjor 

'1 
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No.0 I 0 11/4/20(10- iSA( WE) f 	 ;nvin men I of laid la/flhaiiii Snu'kar 
- 	M hi Istry of I .ni)oI, i/Slirnni M in Irnlayn 

Shram-Shakil lihiiwnn, flnfI Marg, 
New I)ellil, dated 8t11 Mnrch,2002, 

il I) I R 

Vhorcas disciplinary preccdim, 	wei-c institialed agaimct Shri K.Cirnuclhury, Cx. Education 011icer '(Selection (;racic), ('emiti al Roam d ijr Voi kei -s liditcation postcd at 
Darrackporc vide M'moranduni No !.'-14012/25,99/23 dated 6.1.2000 on the following 
Article of Charge :- 

	

(a) 	Shri K. Choudhury while working as lducation OfFicer (SC)) at Tinsukin during (he 
period 1996 to 1998 misused his ofFicial position by writing letters to the following 
mnanagcincnts signing as "Regional I )ia -cctor IiicIi:ii'e"/''For Rcgiunnl Drt'ctor" to 
wrongfully gai ii personal 11 nimaicial beneFits as detai lcd hcIo%N.. 

	

(i) 	No.WlC'TFSK/59 
dated 16.4. 1997 ackli'csscd to Manager, Moran Ten [slatc, P.O. 

Moran, Dlstt. Sibsagar for conducting one-day special programme for Garden Sirdar 
and ('lmnwkjdars on 28,4.1997 and informing them that a course fee of Rs.2C00/- will 
be charged in cash. 

No.wLcrrsK/7 12-13 dated 19.8.1998 addressed to the Regional Director, Oil & 
Natum al Uas Commission, Nazira, I )istt. Sibsagar regarding programme calendar for 
(he year 1998-99 for tIn-cc nummiher of 3-days Joint 1 ' ''icat ionnl Programmes 
in formi mig tlmcm I hat Rs. I (H H)!- iicr hicim I ty per day will be elmi -ged. 

	

iiii) 	N.\VECrrSKJ1466 dated 23,1.1998 addi -csscd to thc Manager, llapjan Tca Estate, 
P.O.M akwn, Distt. Dibrugarh regarding 2-days training programme tnentionin 

therein that "we encourage only cash payment against our fees towards technical 
problems liKe bank exchange, (lelay in ciacashnicni ctc, 

	

(iv) 	No.WE('/TSgJ33/3 daicd 14,10,1998 addi -essed to Manager, t3okcl Ten Estatc, P.O. l.alioal, Distt. Dibi - ugarh regarding 2-days Joint Educational Programme 
mentioning our requirement of Rs.3000/- as course fcc ih ciisli for the said 

- 	progranunc. 

	

(b) 	
And .also wrongfully rcccivcd various amounts as detailed below for the programmes * 

- conducted in orlicial capacity :- 	- 

Rs.500/- paid by North Eastern Coalflelds, Coal India Ltd., Marghcrita for 

conducting two sessions on 10.12,1996 (Rcf.leucr No,14/PlRJ496 dated 25/29,3.99 
From Shri P.N.Goala, Personnel Manager, North Eas(ern Coalflelds, Coal India -Ltd., 
Marghci - ita). 

ks.500/- paid by North Eastern ('onlfields, Coal India Ltd., Marghcrita for conducting two Sessions on 2.1.1 97 (Ref. Letter No. 14/PIR/4% dtcd 25/29.3.1999 from Slimi P.N.Goala, Personnel Manager, North Eastern Coalfielcis, Coal India Ltd., 
Ma rgl men Ia). 



 

1. 
-2- 	

\. 

Fqual share out of Rs;3000/- paid to Shri l'K .Tatukdar, Education Oluiccr for 
conducting jointly with Shri K .Ch iidluiry 2 .days 1ducat innal I'rojrammc on 71l' ,&  

8' July, 1998 (Ref.Ccrti ficate dated I I •3)9 11r Managcr, Panitola Tca Estate, Rosscl 
industries Liiiitcd). 

A3) 

.44) 	Equal Share out of Rs.2000/- paid to Shri K.Choudlniry and Shri P.K.Tnlukdar as 
faculty charges for conducting programme on 8.8.98 by AVI Industries Ltd., Flilika 
Division, P.O. Barhapjan (Rd. Ccrtiflcatc dated 8.399 from Manager, Ililika Tea 
Estate, PO.Barhapajan). 

..<5) 	Equal share out of Rs.2000/- paid to SIShri K.('hudhury antI P.K.Talukdar for 
conducting i-days Joint Tducatiout programme on, 1 7 & 1 8 ,July,1998 by AFT 
industries Ltd., liokonguri Division, P,O.Barhapjan (Rcf.Ccrt1scate dated 8.3.99 
from Manager, Hokonguri Tea Es(ate). 

..(6) 	Rs.2000/- paid by AFF Industries Lid,, . Kharjan Division, P.D,I'anitola for 
conducting 2-days Educatidnal Programme on 23"' & 20 July, 1998 (Ref.Certificate 
datcd II .3.99 from Slid A. Natli, Actg. Manager, APT industries limited). 

Shri K.Clioudhury also claimed TAIDA for the tours undertaken officially for 
conducting thc programmes in the :ihovc organizations whcrcas he asked for free lodging ' 
and hoarding Ironi the management 

• 	 Whereas said Shri Choudhury was dircctcd to submit his written statement of 
defence on the article of charge communicated to him vidc Memoranduni dated 6-1-2000. 

Whereas the oral inquiry was instituted to duquire into the charge framed against 
said Shri Choudhury and Shri J.NGhoda, Dy.Dircctor (Mm) Ccntral IJoard for 'Workers 

• 	Education was appointed as Inquiry Officer. 

Whereas at prcliminary hearing held 	 J2000 the said Sliti Choudhury 
admiiicd the charges. The inquiry Officer accordingly held the charges as provcd and 

• 	submitted his report vidc letter (lalcd '.4.2000. 

• 	
. Whereas the Disciplinary Authority after taking into account the proceedings of the 

en4uiry and ciihmissions of said Shd Choudlniry and after considering all the facts and 
circummanccs, of tIle case ,arrivcd at the conclusion that Shri K.Choudhury has indulged in 
the acts of wrongfully gaining personal financial benefit and the charges of very grave nature 
having been proved against Shri K. Clioudhury, Ex. Pdi:cation Officer (SG) wo&ing in 
CBWl which cherishes, preaches and strives to inculcate añiong the workers the ideals of 

- model work culture and work ethics and WI IEREAS said Shri Choudhury was expected to 
uphold these ideals as a senior officer but did the alleged highly abominable and unbecoming 
acts of collecting money from nianngcmcnts, whereas potential tendency for indulging in 
such nelatious acts at Regional Directorate, Tinsukia as well as rest of the Regional 

• Dircctoralcs nccdcd to be discouragcd and WI IEREAS admiss!on of the guilt by saidShri 
Choudhury did in no way wash-away or dilute the seriousncss.and gravity of the misconduct 
committed by liiiii, said Shri Choudhury needed to he awarded severe and exemplary 
punishment. Accordingly thc I )isciplinary Authority ordered dismissal of said Shni 
Choudhury from the services of the ltoard with iinmcdiatc effect by older dated 4.9.2000. 



--i 

.1 - 

o 

r,  
Wiioroas said Sort (Itundititty prefcn'd :t iiielv ;'picnl to the (uiCrtii,i (ii t of India 

and ietttestcd that the Ortici of ilistitiss;,l 'i,av he witlul,,w and he n:iv lie reinstatC(i into 
services ofihe (cntrnl l3oa,d fur \Votei ltliitttioo. 1 tn jttoitiuis or ac:ii 11rc as untici' 

	

(i) 	ilt:it he has served (lie Uiai,I flu ii letliati 	will, ,,Il Sincea ity, devotion and luyaIt 	lie has fo1luwd titles attil icgul:ifittn 	ititl ii:,s ei ved the cause iii Workers ldnai,th, Schcnie 	Iicit ci lie has hct, posted: 

	

(fl) 	wliilc lilnctiotiiiig as lducatioi, 	Iticer, litistiki;, stone tiiis(;ikes were Conitnhtted by 
Iiii,t tliiitil:iiltoi;ly flor whicli it very harsh lmiiish,nei,i  
awardetl 	 of diinissah has been 

flint lic has three minor childrell of :le rangitig floin 7-I 52ycrns. rl,c.diii,issnl order 
will deprive him o r all the rctilctiie,,t bencliis and pui litni and his family to 
di shii n in rs/harass,iicni at id fist niie I a I loss. 

Whoroas the Prcsitic,,t luts oiler etittsidcring the I'llets anti vlrcitiflsfi,nccs of' the casC 
conic to the conclusoi that it does sceso unfair that the family of said Sun ( 'houdhurv 
should be iicnahiscd twjcc, o,ie because ot' the dishottu,tr flint nccompflnics disiiiissal and 
secondly the financial loss because of the iorfliturc of his pension and gratuity. The family is 
Innocent and (tic grave iniSdenie;iuu,r ccitniniticd by said Shri ('houdhury for some paltty 
anlotnits flint he claimed at di lThrent occastons scenis to have c.xactcul too grcat a price in 

financial tcrms so far as they are cotseertietl, I )enial of both giatuify and pension to an 
employee who has served 22 years of scivice in the loard is bound to leave Ihe family 
dcst ill tte. Sa I Sliii ('hottdhuiy ii lay, t lieti 't c, be sanct it 'ned a coti spassioliate a I Iowa, ic not 
exceeding two thirds of pension and gratuity vinchi %VoU Id ha ve bCeIl admissible to him if he 
had retired on compensation peitsion in tennis of Rule 4 I nfCcL'S (Pcnsjoii)ftuIc, 1972, 

Now, therefore, having regard to the position explained nhtwc and in cxcrcisc of the 
powers conferred by Rule 17(1) of the ('eniral floantl fbr Wo,k'rs Iduiciuioii (Staff and 
condiiotis of Service) Rcgulai ions 1 1 )(12, the Presidemit • is • pleased to sunctionF a 
compassioliate allowance not exceeding twu thirds of pension and gratuity which would have 
been admissible to hint il lie had retired to colupensation pension in (crmiis of Rule 41 of 
CCS (Pcnsiou) Rules, 1972 and order accordingly. .• 

BY ORI)Efl AND IN THE NAME ot 'I'hlE h'RESII)EN'j'. 

• 	 •-r'- 
• 	 - 	l)cpuly Secretary to the Goscrunient of India 

To 	 / 

/ 
J, , 'Shri K.Choudliury,  

lx .fiducation Officer ('f3Wl, 13a11;tckpore, 
('(,llegc Road, Tinsukia, 
l'.O.'FINSUKJA -- 786125 

	

2. 	The ('hairtuati, 	• 	• 	 3.TIsi' l)ircctor, 
remittal Board for Wotkcts Iducaiioti, 	Cctitmnl Board fir Workers Lducation, l\;'gpur-4400 10 	• 	 Napttr.4OOO2O 

V 

• 	 I 

I 
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I f The Secretary, 

Ministry of Lit.our, 
overr ant of India 

• 	 t.2OthS*It.!nb.r12C)Qa, ofi rig, 	 _______________ 
N$W DEl 

Subi.. Disciplinary prooeedings ctinst Shri K.Choudhury,Z.o,(sa) Worker. Eduos tion Centre • Barrsckpor.. follow.d by diLt.M, 
frc'ili rvces...Reyj and r-congjdestios Dved for. 

Sir, 

With due respect and :vr,je eub,n1ssji i beg leave of you to 
.ibm.t the following few inea for favour of your kind consideration 

and s1nhp&thntic action. 

That flit, I joined Centri1 11o4.rd for Wjrkors Eduotion as datjo 
'. Of ficer in 1918 and 1ut 22 yeSra of nervjce at different centres 7 viz. '.tn 1kI, Asaneo1,Thzr,Tjnkj id Sarrlckç.or, as &o&tjon Of fic'r and di.tcut.jo  Of fic.ir(SO) / 

/ 	That sir, I had ot-.tecl all the facts while submitting my oompliance agaifl,5t the charge th5t o! Head Office prior to uy disriusai in 
S6Ptexrwr 0 20Q0, 

That Sir, I got. 	lettor No.C..l6O11/4/2OO(S) dated 8.3.2003 from the Deputy S.ci1tri. V41jtJrJ of L'.,ur, Qovt.øf India, blew Delhj and fuud that th Miflttty ws convinced that tnare was an encpir at Cntrai aoard for Workers tftcdtion ad Offioe.agpur on 26th April,2000 On charges levelled against me. 

That Sir, I attendad th, preli mary inquiry On 28th April, 2000 at C,8.W.1 H&q, iz Uiructcd by the inquiry Offic.r,shrj J.N.C3hoda, (Copy enclosed) 
That Sir, tri're was however, no ineuiry on 26th Apr! 1, 2(OO and that the IreseItlnç &ri? Iiigziry Officer did on 28th April.2000 m to aak me to put my signature on the paper ado in the form of *Xj1y s hetof inquiry dated 26th April,2000, 

That Sir, the presenting and Inquiry Officer aun&tr.d me that my cese would bu considered vourab1y keeping in mind my p'st service recorris And tf t all any punishme,t was imposed then it v,uld be a minor only. 

That Sir, I believed thim and their assurncea .nd Tmt my iignstur. on the eJrlier typsd daily aheet of inquiry ciated 2th April,2000 14 ,good, faith on 28th Arjl 0 2OOo, 

That ,tr, to my utter surprise and 3tOfljsunt • I received the dinmial order from the service f the Uoad and it WU signed by ShrL 3 ~ ,V-Vor4 in the oapacity of Director Ihch.rgs on 4th Sept.2000 shattering .'ll my belief and faith upon the assurance of inquiry Officer ox givers on 28th Api1, 2000, 

That Sir, he practic, of offering guout talk fees and faculty member's fa by the management in going on all over the country in different ways 
tducatjon Officer incluUlng P.egiunaj Directhre are accepting it without •ccounts for, I was the only acc.ptjon that .1 did the accounts for at the requa,t 01 tho n ea r1*3 9unwnt hon•atly. I expreaej my willingness to deposit the amount I recoived from diffe;ent managements in the 

Board's account while complying with the Head Offide Charge Sheet. As such I feel that I got major punish.. m.nt for minor fault I did at Tinsukja 
Cette by coming under the nfjen, of the then Regional Diroctor of the Centre. ..fr ,  

- 	

contd, . .. .2. 

01 
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That $ir, Cntra1 Board for Workers Education orgnieed an orienti-. 
tion programme on ftdmini.trative and compitor training for the proa-
peative promoteat to the poet of Regional Directors in the middle " 
of 1999 wherein the Central Board for Worker. Education authority 
did not includ, my naitod as btcau.e they have already decided to 
keep me out efrom the service, of the Board qnd this fact had been 
corroborated with the inquiry procee eubsequently held against me. 

That Bir, this inquiry was on eyes'atch to dtAmise me as revealed 
from the very preliminary incTuiry daily order theet prepared in 
advance 0n p6th Apr1l,000 while I was called to appear the inquiry 
at gpur On 2th April, 2000. 

Zn view of the facts stated htr.Ln above, I wotil1 tervently request 
the kind favour of your goo4.lf to review and reo'nnidor my prayer, 
de'r)ovo for th iake of n*tupll Juttia •n1 r,incitete mi, in the 
service; 04 the Board and for thits act of your kindness, I elongvith 
my feniily turnbor shall rentin grtful to you, 

rour. faithfully, 

(.CInu 
-1X,C/XON 0flIC1 (30) 

College Road,0ppsRudc1hi l%nir. 
Tinuk.t1-786125 (Astiam) 

L91110 abqv) 
Copy tos- I) The Chaizu*n,C.ntrej Board for 4orkers Zcbcation, 

for his kind inLformation nd nocaary action if any. 

2) 5hri V. Parameswazen, Director,Centrftl Board for 
Wotkers V4ucation o NaZur for his kind information and 

-- rce.sary action if any. 

V 3) hri .fl.Pat.l,,d'iitlon,*1 Dirctor.Central Oord for 
ork.ra £ducation,Negpt for his kint information and 

&'c.ary action if anye 

(x.cjcouDIuny 
Z..UcA!tiofl orrIcin (aa) 

- 	I 

7' 
1 

I 

I 
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Tliar.king you, 

\\. , 
• 	

- 	 / Yours fit1ifitly1 
r(Z 	,~'• .• • 	\ \ V 	

( 	 Siq 
REU C 1. LL U 

rt4 

ClflTflAr, I3CIAUD Ft n 	RKR' 1DH c;ic : 
11 IL I T fly C F L iT3( '711 

GCVT. C I1. -DII 

Cffjce of the fljoai Director. of rkC r' ducatjo 	c-1re,injj 

fleI,I.o. WFc/TJc/ 	 dt. 17 1o..96. 
To, 
N r. T. P. Sharrna 
Manager, A.R.T. Plyweoci Ifidustries) Mrherjta 

Dear Sir, 

iridiy rerer to your dicucao, 	h held wit Dr 0  1'.K 0  Tulukdar, Fducatjon Officer of this centre On 
regarding or day training course for the emPloyees Of your 'Orgar1iaj 0  

We propcs 	to Cranjse the said trair:i 	cOtire • -Q96. During the ccurse topl cs like Prcductjvjy, DyfiLjc Of flew Work culture, DjJi.1jr.e Lthd quality of liVe etc. Will be discuzj. It wilt be U full time course and 0_25 workers will be required to àtterd the course.  

meet the 
) facuttie2, 

Thft ma' kir.d)y be cotjdered and he rograc may plc-ass be conf1nnd. 

, 
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IN THE CENTRALADMNFST TIVE TRIBUNAL 
GUWAIA1:' 	AHATI 

	ki 

4 • 
. 4.  

O.A. No. 81/2003 

Sri K Choudhury 	 Applicant 

Union of India & Others 	Respondents 

.4 
	

$ 

[REPLY ON BEHALF OF THE RESPONDENT No. 1 to 3] 

The Reply on behalf of the above-mentioned respondents are as 

follows: 
4 

1. 	That the copies of the above noted O.A. No. 81/2003 (hereinafter 

referred to as the "application') has been served on the 

respondents. The respondents have gone through the same and 

understood the contents thereof. The interest of' all the answering 

respondents (1 to 3) being common and similar, the reply is to be 

treated as common to all of them. . IM 

i I 



2 	

\\i 

That the averments made in the application which are not specifically 

admitted by the respondents are h&by denied. The respondents 

crave the leave of this Hon'ble Tribunal to allow them to rely upon 

and produce any such records which may be required at the time of 

hearing of the case. 

That with regard to the averments made in para 1 of the application, 

the answering respondents state that the subject matter contained in 

the orders dated 4.9.2000, 27.12.2000 and 8.3.2002 relates to the 

matter pertaining to sanction of compassionate allowance not 

exceeding two-third of pension and gratuity which would have been 

applicable to the applicant if he would have retired on compensation 

pension in terms of Rule 41 of CCS (Pension) Rules, 1972. Hence, 

there is no cause of action to challenge the legality and validity of the 

said orders as the same are discretionary iin nature. 

In this connection the answering respondents state that the subject 

matter 	of the impugned 	order and 	the subject 	matter in the 

application with the prayer of the applicant are different ones and the 

same are not allied matters to each other. Hence the application is hit 

by the provisions of Rule 10 of the CAT (Procedure) Rules, 1987 and 

the application is liable to be dismissed. 

That with regard to the statements made in para 2, 3, 4.1, 4.2 and 
• A 	 1.1-. 	 I 	4. 	4.1.. 	 • ..,....... 	 -l..,...1.... I..-...., 

Ot Ule applicaLlon, Lile anslivI lily I 	JUIlUIIL 	1IV 	no LUIIIIIlI1. 

to offer as the said statements pertains to records. In this connection, 

it is also stated that the applicant was appointed to the post of 

Education Officer which is a non-gazetted post. 

W. 

( 
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I '  

5. 	That with regard to the statements made in para 4.4 and 46 of the 

application, the answering respondents state that the Board conducts 

the self generation of funds programmes (referred to as the SGF), 

and the managements remit the fee by way of cross-cheque/ demand 

draft drawn in the name of the Director, CBWE. Whereas the 

applicant, signing as Regional Director, I/C, wrote letter to the 

managements stating that the Faculty will charge fee in cash. In this 

connection, it is categorically started that the CBWE conducts all its 

training programmes free of cost except the self-generation of fund 

programme and that too the Faculty In-Charge, the Education Officers 

are 	not permitted to accept the faculty fee in 	cash. Accepting 	of 

Faculty Fees in cash is a clear violation of the principles/ policy of the 

Board as 	contained in 	the 	Circular No.EDN/SGFJ80,'16912 

dt.12.10.99, No.RWEP/RPF/95/6118 dt. 23.5.2001 and No.Trg.-VI!NL-

TU-JournJ4841 dt. 22.9.2002. The copies of the said circulars 
hL 	 A..- 	 - 

Lannexed as ANNEXURE-R1,R2 and R3 respectivelyai -  t t 	 &o 

The Faculty, i.e., the Education Officers, are Government Servants 

and 	are 	not expected to charge faculty fee. Thus, 	informing the 

management of the ONGC that fee at the rate of Rs.1000/- per day 

per Faculty will be charged, is highly unjust and illegal as stated 

above. The action of informing the Management of Hapjan Tea Estate 

that "we encourage cash payment only for technical problems like 

Bank-exchange, delay in encashment etc" is not in accordance with 

the policy of the Board. It shows the malafide intention of the person 

to mint money through illegal means by giving false information. The 

respondents invariably insist on payment through cheques! Demand 

,-DA,r 	 .-I drafts in the name of the Director, 	aiiu ciiiyiiiy i 	hi LII i 

a serious violation of the Rules and Regulations of the Board. The act 
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of charging the fees from the managements is not at all providtin 

the principles adopted by the Board and hence charging various 

amounts as Faculty Fees from different managements detailed in this 

para is a serious lapse on the part of the applicant he is 

entitled to TA/DA. The compelling circumstances under which the 

applicant was allegedly forced to receive money is hereby denied. If 

the applicant was compelled to receive money, he could have brought 

this fact to the notice of the higher authorities. Therefore, the 

allegations are false and the same are denied by the respondents. 

That with regard to the statements made in para 4.5 of the 

application, the answering respondents state that the respondents, 

vide their Memo No. C-31011135/Gen/95111/15245 dated 17.8.1999, 

issued the show cause notice and called upon as to why disciplinary 

proceeding should not be initiated against the applicant. The 

applicant submitted his reply and on the basis of his reply being not 

found satisfactory, the Disciplinary Authority has decided to issue 

charge-sheet to the applicant and directed him to file his written 

statement in his defence. 

The copies of the Memorandum dated 17.8.1999 and the copy of the 

appeflate order dated 8.3.2002 are annexed as ANNEXURE-R4 and P.S 

respectively. 

That with regard to the statements made in para 4.7 of the 

application, the answering respondents state that these being matter 

of records, nothing is admitted which is not supported by such 

records. 
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That with regard to the statements made in para 4.8 of the 

application, the answering respondents state that the allegations 

made in this paragraph are false and are concocted ones. Hence, the 

same are denied by the respondents. The allegations that the 

applicant was forced to admit the charges and that the statement as 

.........i.k;._... 	I..1. t.I 	- 	.4 	1-. 	I.. 	$1 	4. p 	ai u UIVi IIdsiu ai 	i,uuiiiiy uu ic1i 	oflu uaseiss aegauon. 

The applicant was never assured that a lenient view would be taken in 

the matter. The applicant had signed the Daily Order-sheet on his 

ji 
free will and without any duress and with full understanding and 

realization of the consequences after going though it carefully which 

was prepared on that day itself. 

That 	with regard 	to 	the statements made in para 	4.9 	of the 

application, the answering respondents state that the statements in 

this paragraph has been made with an ulterior motive to mislead this 

Hon'ble Court. In this connection, the respondents state that the 

applicant had committed gross financial indiscipline as categorically 

mentioned in the show cause notice dt. 17.8.99 and charge memo. 

dt. 6.1.2000 and hence he was dismissed from service with the due 

process of law and by holding an enquiry under the law. This was 

done to maintain the cherished Ideat maintained by the CBWE. The 

respondents also relied upon documentary proof of such financial 

indiscipline as indicative from the letters written by the applicant 

himself and the letters written by the various organizations for such 

matter. The charge of financial indiscipline is also admitted by the 

applicant unconditionally in the course of disciphnary proceeding and 

the charges are proved in that way. 



- 

- 

The copies of the letter dated 19.8.98,14.10.98, letters written by the 

other organization dt. 6.3.99, 8.3.99,11.3.99 and 29.3.99, charge 

momo. Dt. 6.1.2000, daily order sheet dt. 26.4.2000, enquiry report 

dt.28.4.2000, order passed by the Disciplinary authority dt.4.9.2000 

iid the appellate order 4t-.&-2002 are annexed as •ANNEXURE-

6,7,8,9,10,11,12,13,14,15 a-n-d 16 respectively. 

That with regard to the statements made in para 4.10 of the 

application, the answering respondents state that the action taken 

against the applicant were carried out as per procedure laid down in 

law. 	Therefore, it 	was 	open 	for the applicant to 	resort 	to 	the 

procedures which were available to him after the stage of award of 

penalty. The misappropriation of public-money by misusing the 

official position is a serious misconduct on the part of the applicant 

and as such the question of dropping the disciplinary proceeding and 

exonerating him from the charges did not arise at all. It is clearly 

proved on the basis of the finding of the disciplinary proceeding that 

the applicant misappropriated public money as stated above and 

accordingly he was found guilty for violation of the provisions of the 

CCS(conduct )Rules, 1964. 

That with regard to the statements made in para 4.11 of the 

application, the answering respondents state that the applicant 

committed wrong in submitting his appeal to the disciplinary authority 

which should have been made to the Governmert of India, the 

appellate authority. Therefore, the respondents returned the appeal 

to the applicant for submission of the same to the appropriate 

appellate authority. 
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That with regard to the statements made in para 4.12, 4.13 and 

4.14 of the application, the answering respondents state that all 

these being matter of records, nothing is admitted which are not 

supported by such record. 

That with regard to the statements made in para 4.15 of the 

application, the answering respondents state that the allegation 

raised in this paragraph are not correct or based on facts. The 

practice to receive money as alleged is not prevalent in the Tinisukia 

Centre. However, if the applicant had ever come across any such 

practice of receiving money, it was his bounden duty to inform the 

higher authorities like the Zonal Director (Eastern Zone) and the 

Officers at the Head Office about the so called nefarious tactics 

adopted by 	Sri 	M.A. Siddiqui, the 	then Regional Director. The 

applicant kept 	silent as he was in 	hand and glove with the then 

Regional Director. When the things came to light, the applicant is now 

trying to colour the issue and trying to shift his guilt to others which 

is not permissible in law. 

That with regard to the statements made in para 4.16 of the 

application, the answering respondents state that the allegation that 

the applicant was trapped and dismissed from service in a planned 

manner is. baseless and therefore the same is denied. 

15. That with regard to the statements made in para 4.17, 4.18 and 

419 of the application, the answering respondents state the 
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allegations are nothing but after-thought statements. It is not at all 

correct that the departmental enquiry was conducted with a pre-set 

mind. The applicant was never forced to admit the charges. The 

statements (Daily Order-sheet) was prepared on 28.4.2000 itself and 

not on 26.4.2000 as alleged by the applicant. The applicant had 

signed the statements after fully knowing and understanding its 

contents that the same may be used against himself. The further 

contention 	that 	the enquiry 	officer 	submitted his 	report without 

proper investigation of the facts is not correct. Hence, the same is 

denied. As explained, the allegations are flimsy and baseless and 

without support of any evidence on record. Confession of charges on 

commission of offence never mean to exonerate an accused in law. 

Granting of two-third pension & gratuity to the accused vide order 

No.C-1601 1/4/2000-ESA(WE) dt. 	6.3.2002 indicates that the 

authority has taken some lenient view. No further mercy is warranted 

in case of such dismissed employee on account of malafide intension 

to mint money through illegal means by giving false information and 

confessing the charges in writing. Such records may be permitted to 

be produced at the time of hearing of the case. 

16. That with regard to the statements made in para 4.20 and 4.21 of 

the application, the answering respondents state prior to dismissal of 

the applicant, the then Regional Director, Sri M.S. Siddiqul of 

Tinisukia Centre was charge-sheeted on the similar charges and after 

accepting the charges at the preliminary hearing, he was dismissed 

from service. Another Officer, Sri P.K. Talukdar, who was involved in 
- 	- 	- -. 	- 	----- 

a similar case was also charge-sheeted and he was a4o dismissed 

from service recently. Thus, the question of the applicant being 
-a 

reinstated in the service of the Board does not arise. 
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17. That with regard to the statements made in para 5.1 to 58 of the 

application, the answering respondents state that in view of the 

above facts and circumstances of the case and the provisions of law, 

there is nothing to show on record that the respondents had ever 

committed any error or that there had been any infirmity or illegality 

in passing the order of dismissal of the applicant from service and 

also the impugned orders in the application. Therefore, the 

application is liable to be dismissed with cost as being devoid of any 

merit. As it is a 	case of confession of charges by admitting and 

accepting the charges unconditionally, the charges were established 

and the applicant was dismissed from service by completing the 

disciplinary proceedings. 

That the respondents have no comments to make with regard to the 

statements made in para 6 and 7 of the application. 

That with regard to the statements made in para B and 9 of the 

application, the answering respondents state that in any view of the 

matter and the provisions of law, the applicant is not entitled to any 

relief, whatsoever, as prayed for and the application is 	liable 	o be 

dismissed with cost. 

In the premises aforesaid, it is therefore 

prayed that Your Lordships would be 

pleased to hear the parties, peruse the 

records and after hearing the parties and 

perusing the records shall be pleased to 

dismiss the application with cost. 

14 
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Verification 

I, Shri 	 J/\6L , at present 

working as 	oty .L 	 in the office of 

the 	 13 	j-/r' 	 , Guwahati, 

being competent and duly authorized to sign this verification do hereby 

solemnly affirm and state that the statements made in para 

/ 	10 	 are true to my knowledge 
7 	) 7 

and belief, those made in para 4 	Oi'- 9 
being matter of records are true to my information derived therefrom and 

the rest are my humble submission before this Hon'b!e Tribunal. I have not 

suppressed any material fact. 

And I sign this verification on this 21st day of October, 2003 at Guwahati. 

DEPONENT 
Regional Directcr 

Central Board for Workers Educatori 
Regional Directorate, Guwahati. 

Housefed Coip1ex, 
Natbama, Guwahatj-7$1033 



___ 	
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CItITRAF, 	Afl FI" 	Yflfl)(1fls 111C''rJQr1 : N'\GPUR 

f.C-2ln1J/35/(;pn//Jr/ 1 	' 	 17th rwyist,11900.  

11. 	j 

?'i . i o 	z 	j n U M 

bri K. Choudhury, F 0 11cition 0fficor(), while worIInj at 
CUlF., Tnsukia durin 	the year l'7-9R-wro 	letters Lto the followiny managements . -siyniny as "fleytonal DIrector 
Jncharye"/"For Reytonal flirertr)r" Inmorniny them that the fcti1ty will 7 hary Cour fr in cash tM meci the expenq for C , flC1 ctj r 	prjrivn', 	 fi 	 nd - t 	'ti I 
free of cost except in cse of proyramnes cnriduc1e1 under the 
scheme (if Self Cenr'rat:jon of riind (in latter case the money is 
wY.11)1c (lirectly to the floar(1 'S arrrmnt and as It can net he 
described as course fee rharyeal)le by the faculty). 

1 ) 	rt- 	TIo.WIr/'I'm</y (1.te(1 1 '-4-1 )7  
! 1 'ran Tea 	sLaLe, I'.t. 'nr - an, Dist. Ftla tj ar 1or contitln 

01 one-day special prn' - ammr' for ('.arden Slrclar and Chowktrlars 
on 'hsenteejsm, Social Evils and. Quality, of Lle' (ifl 
28-04-1,907 and informiny them that a course 

fl' Ps.2000/- will 'he chriryed in rash. . 	 1 

(2) T,r'tter No.WEC/T</712-11 dated 10-8-1998 addressed tn the 
Re'.tnnai Director, 011 & Natural r,as Commission, tFzira, 
flintt-Sitisayar rearc1iny proyramno calendar for tht year 
1O°R-99 for three numbers rf 3-days joint FducatjtnaJ 
Procjrammes Infrrmlny them that Rs.1000/- per f$rulty 
per day will be chared. 

I 

I:rr 	No.t'IF:C/'j'fK/t 1'( 	daterl 	'3-1-1 0R 	,,cldr,ssspcl 	thr' 
''aitn(jrir, IlApjAn I:sttute, P.O. P 1 kj111, t)l :;t . fllhrutjarh 
rr'.jarcltny 2-days traininy proyranne mentioniny thereIn t h a t 
"we encourage only cash payment agatnt our fees towards 
technical problems like bank exchngc, delay In encashrmrut- 

	

S 	1 
(4) Letter 1`10.IIEC/TSi</33/1063 dated 14-10-1998 addressed to 

nayer, Roel Tea 1state, P0 Uihoal, Dlstt. flib'ruiyarh 
rearcl.ing 2-days Joint Educational Programme mentioniny 
our requirement of "Rs.3000/- as course fee in cash for the 
said programme": 

2. 	Decides, said Shri K. Choudhiiry also received equal tsharr' 
out of :hn total amount received from the management its ficulty 
fees as perdet.jlc yiven helow in spite of the fact th)t the 
proyranries were conducted as part of duty by drawiny 

'ri%. IThj from the 	r r, C!I' 	fr r, ffjç'jaj trur . 	
- I 

Sr. 	Di to of l'roy 	Mittr' nr 	 t,I,itfl 	''rtiq7-.iruIe rn ltiet " 

I r t''r •  1906 	 't .rt'Ii t';'stern (v 1 	Tm. cnnI 	K. Ch ni0hitry 
1ieId; Coal Tndja 
I,t:d. , 	arJeri,$:a. 

02 Jan. 1907 	- do - 	 lTs.Sflfl/- K. Chrudhtiry 7-8 July, 1998 	tn-.J 1 1 ndustrj,-,s 	Ps. 	. (hr'ntdliun•y 
ltd., Panitola. 	 1P.'<. !'altikdar 	1 (14. 	1 7-18 July, 1998 	iri' Industries Lt:d, 	 Chouidhury & 
TIokeru,rj Division. I .200n/_UI.3< T.'ltikdar 0's 	23-24 July, 1998 	N'r lndtisl:rjps 1,td, 	 l<. Chotidhury & 

'tiAALøf 	 Kharjan Division. 	Rs.2fl00/-p.K. Talu¼dar 0(. 	OR Aug. 1908 	AFT Industries I , td , 11<. Chotidhury,& -t If11,jL', DjVjSjCfl. % 	' s.2fl00/-jp.K. 'I'alukdar 

It 	

11 

'I 
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• 	 I)- 

• 	 (2) 

I Through the above acts Shri K. Choudhury has (a) obtljned 
personal gratification, and (h) showed dereliction to 

' 

Shri K. Choudhury by the above acts has viol 
I
ated 

Rule 3(1.)(t), (ii) and (iii) of the CCS (Conduct) Rules, i94 as 
applicable to the employees of the CRWF. by virtue of Regulations 
24 and 25 of the CB'JF (Staff and Conditions of Serice) 
Regulations, 1962. 

Shri K.. Chondhury, Fdijcation Offteer(Sc), Cfl"R, BArrAckpore 
is hereby called upon to show cause within 10 days from the date 
of receipt of this memorandum an to why disciplinary nction 
should not he taken agal.nnt him for violaP Ion of the CCR 
(Conduct) nille.8 as mentioned hove. In cane Shri Chou(ihury sils 
to reply withinthe stipulated time, it will be presumed that 
hri Choudhury has nothing to nay in this regard and the mtter 

will he proceeded aginat him as per Rules. 	 I 

ZShri X. Choudhury, 
a- 

Educati 	ffIer(S), 	
flirtctor 

CtWR, 
Rarrackpore. 	 p 

II-a 

Copy to:- 	 . 	
I 

The Regional fli.rector, CRWE, RarrackpOre. Mets requsted 
to handover the original memorandum to Shri K. ChoucThury, 
Education Officer(Sr,), ohtnln his acknowied9emflt onthe. 
secpnd copy and send the same to Head Office. 

• TheZOna1'DireCt0r(), CRT7E, Calcutta. 	• • 

R.. Ch van:) 
Di ector 

Purohit/ 

I 

11 
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c) 
N. •., 	, , /4I2offll:SA( \'K) 

( overu inn ni I iol Ia/il iiniiit Saukar 
Ministry of Lnhotir/Slirniii 11anlrn1nyn 

n2fJ !' 

Slurnuut-Slinkll Uhawn,,, Kafi Mnrg, 
New I)ciIul, dille(I 811, Mnrch,2002, 

0 R I) I R 

;b'horoas disciplinary piocccdj,i1.s were inslitulcil against Ski K.("houdhury, 13x. 
Education OfFicer (Sckctlo,i Guade), ( ëuut,al flt'aid R,r \Vou keus !ducaIion liostcd at 

i3arrackporc vklc Mworandunu No .' - I 4() I 2/25199/2(3 dated . 1 .2000 on (be following 
Articic of Chargc :- 

	

(a) 	
Ski K. Choudhury while working as 1dtica1ion Officer (5(1) at Tinsukia durin thc 

period 1996 to 1998 misused his ofFicial position hy writing Idlers to the followihg 
lnanagcncffls signing as "Regional I )iiector 111dlia1iY'/"Ftr Regional Diicctot' to 
Wrongfully t;uiuu personal linnuucia I hene (its as delni lcd hc It n 

	

(1) 	No.Wl('1FSK/59 dated I fr4. 1997 a(I(lrcsscd to Managcr. Moran ica Estate, P.O. 
Moraii, Distt, Sibsagar for conducting one-day special prograrnuiic for Garden Sirdar 
and (iinwkidars on 28.4.1997 and informing them that a course fcc of Rs.2C00/- will 
be charged in cash. 

No.WlC7FSK/7 12-13 dated 19.8.1998 addressed to the Regional Director, Oil & 
Naliuial (iS Coinniissjon, Nazira, I )ktt. Sibsagar rcgurdiuig programme calendar for 
the year 1998-99 for three nuuiihcr of 3-days Joj 	I '''cnuio,rnl Programmes in Iortuui uug them that Rs. I 0o/. per (uc a Ity per (lay will he eluargcd. 

No.WECcrsJJi 466 datcd 23.1,1998 addressed to the Mautagcr, I Iapjau lea Estate, 
P.O.Makwn, Distt. Dibrtugarh regarding 2-days training programme lncntionhllC 
thcrcin that "we encourage only cash l)aymc,ut against our fees towards technical 
problems iuc bank exchange, delay in cuucas))CnI etc. 

	

(iv) 	
No.W1(yrsgJ33,106) dated 14,10.1998 addrcsscd to Manager, I3okcJ Tca Estate; 
P.O. Lahoal, Distt. Dibuugarh regarding 2-days Joitil Educational Programme 
Inenhiouuiog our requirement of Rs.3000/- as course fec ii cash for the said 
Programme. 

(b) 	
And,also wrongfully received various amounts as detailed below for the programnes 

conducted in olilcial capacity :- 

.(l) 	Rs.500/- paid by North Easterut Coalluelds, Coal India Ltd., Marglicriia for 
conducting two sessions on 10.12.1996 (Rcf.lct(cr No.14/Plfl1496 da(ed 25/29.3.99 
From Shri P.N.Goala, Personnel Manager, North Eastern Coalflckls, Coal India Lid., 
Margliciita). 	 . 

.(2) 	
Rs.500/- paid by North Eastern ('oalficlds, Coal IndiaLkL, Marghcrita for 
COIRIlldtiuig two sessions on 2.1.1 9')7 (Ref. Letter No.1 4/PlR/496 dated 25/29.3.1999 
from Shsi P.N.Goaia, Personuuci Manager, North Laslcni Coajflclds, Coal India Ltd., 

0d. 

Margliciita). . 

I 
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• 	(3) 	Fqual sliarc out of Rs.3(HH)/- paid to Shui I'.K .Tnlukdnr, EiIueaton 01 liccr for 	\ 

condiie(iiig jtint1y with Sun 1< •( 'liiiidhiiry 2•day$; Fdiicntioii:d Ptn(r8IflflC Ofl 
7th 

• 	 8" July, 1998 (Rcf.Ccrti licate (1ated I I •3.')9 fir Nlanagcr, l'aii'toIa ica Estate, Rossel 

Industries Limitcd), 

	

44) 	Equal Share out of I(s.200O/- paid to Shri K.Choudhury and Slid P.K.Tnhukdar as 
faculty charges for conducting progranunc on 8.9.98 by AFT Indusirics Ltd., Hhlika 
Division, P.O. Barhapimi (1cI1 Certificate dated 8.3,99 from Manager, I (ilika Tea 

Esta(c, P,O.l3arhapajan). 

	

..<5) 	Equal share out of Rs.2000/- paid to S/Shni K.Choudhury and P.K.Talukdar for 
conducting 2-days Joint .tducatioi, programme on Il" & I 8" July,1 998 by AFT 
Industries Ltd., Ilokonguni L)ivision, l'.O.Barhapjan (Ref.CcrtiIicate dated 8.3.99 

from Munager, 11okonguri Tea Esta(e). 

	

6) 	Rs.2000I- paid by AFT Industries Ltd., Kharjan Division, P.D.Pani(ola for 

conducting 2-days Educational Programme on 23I & 
20 July, 1998 (Ref.Certificate 

dated 11 .3.99 from Shri A. Natli, Actg. Manager, AFT Industries Limited). 

Slid K.Clioudhury also claimed TA/DA for the tours undertaken orncially for 
conducting the programmcs in the :ihove organizations whereas hc asked for frcc lodging 
and boarding froiii the llianagcmclit 

Whereas said Shri Choudhury was directed to submit his written statement of 
defence on the article of charge communicated to him vidc Memorandum (latCd 6-1-2000. 

Whereas the oral inquiry was instituted to enquire into the charge framed against 
said Sliri Choudhury and Shri J.N.Ghioda, Dy.Dircctor (Adm) Cciflral hoard for Workers 

• 	Education was appointed as Inquiry Officer. 
II 

Whereas at preliminary hearing held on 26th 
 April,2000 the said hri Chioudhury 

admitted the charges. The Inquiry Officer accordingly held the charges as proved and 
• 	submitted his report vidc letter dated '.4.2000. 

• 	 Whereas the Disciplinary Authority aflcr taking into account the proceedings of the 
P 

	

	
enquiry and submissions of said Shri Choudlmry and aflcr considering all the facts and 
circwnstaticc of the case arrived at the conclusion that Shri K.Clioudhury has indulged in - 

• 	(lie acts of wrongfullygaiuiinpersonal financial benefit and the charges o[vc_iygjc_np 
1 	

hacing 1iii iwovcd agakii Shiri K. ('houdhiury, Fx. Fdi:cation Officer (St.)) voking in 
— -- -r-- 	 ------- • . 	CBWk wluc,i dicrishes, preaches and strives to inculcate among (lie workers (lie ideals of 

model work culture and work ethics and WHEREAS said Shni Choudhury was expected to 
• uphold these ideals as a senior officer but did (lie alleged highly abominahic an'd unbecoming 

acts of collecting money from managements, whereas potential tendency for indulging in 
such nefarious ac LRTRTil Dircc1oic, Tinsukia as well as rest of the Regional 

• 	Dircctoratcs needed to be discouraged and \VI IEREAS admission of the guilt by saidShri 
•Choudliury did ill 	 the seriousliess and grVflTthaiiiicornJur 

corniiiittcd by liiiii, said Shri (iiouullniry needed to he awarded scvcrc and cxcmplaty 
• 	punishnicnt. Accordingly the I )iscipliiiai -y Authority ordered ilisu,issul of sakI Slid 

• 	Choudhury tioiii (tic services of (lie I toani with iiiinicdiatc cFkct h on in dci dated 4.9.2000. 

/ 



.1. 

VVtioroas said Si,ri (iutiidliuiy pttekrtetl a nn'iiv :ipjienl Itt the I ;'eriiii'iit of India 
aild lclItcsieiI  that the Oider nt dis,iiiss:iI ,itav he \6111-11.1%vil and he nu:iv lie reinstatcd into 
services ni the (cntrai Uoard for \Vtkc, Itlttc:i,io,i. 1 liv ofappleni are as under 1 
(I) 	tIt:it Ite has served the littaid for tunic hunt 2! 	:us with .41 sineci ily, devotion atid 

loyally tic lui followed siilcc and icgtilahioiis :uiil has set red hit' tauti Workers 
Selicitic . Iteit tn he luis hicit pushed: 

while luiiclioiiitig as ltiiie;,lioti I )ihieer. hiiisukia some tilislakes were committed by 
hiiiis littililetitiotially foi v4hiklt it 	ery harsh lt%Iliisliinc,it of disniissal has been awardt.d; 

that he has three minor diddicit or ,  .' tc ranging hum 	7. 15 years. The diiiiissal order 
will deprive him of all the tctitenin( bemiclits and pui liltit nod his family to (ii si a nitt tirs/hiarassiti cot a iid iii an it' I a I loss. 

Whoroas the Ptc8idelll huM alter euliMiderhhig the hicts anti circumstances ui the case 
come to II ic ColiC iusioi that it hoes scent tin liii r that I lie laud ly of sut Id Slid ( 'houdliuVv 
shoti Id he pcmtaliscd twice, omiec hcimti ol (lie dishoinitir that nceonttanics uhismilissal and 
secondly Ihc titiancial loss hCCaLISC oI'I lie forhiIure of his pension and gratuity. The family is I itnoccu it and II ic grave nil sdcu ii cain ii r Ct 'I no titled by said Sit ri ('I in tud ho ry for some pa my 
amounts that he claimed at di lliemil occasions scents to have cxactcl too great a j,rice in 

elision to nit 
financial tcrnis so far as they arc coiteenue(i. I)eniai 	 a nd  )  cillployccvho has served 22 years of service 	 leave  - .'- 	thlCjI ,.SjltIItle..";li(I Sun ('houdhury miiay, thetchite, he saticIit'itcij m ip IccI wiimc lint exceeding Iwo thirds of pension and gratiti ly which would liaiccu1 admissibic to I; innf C had retired on colnpensatiout pension in Ierni.s or Rule 4 I iii ('('S (I'ension)R tiles, 1972.   

Now, therefore, having regard to I he posit ion explained nhovc and in exercise of the 
powers conferred by Rule 17(1) of the ('eiitral Unatil for Workcrs lducntio,i (Staff and 

I[
cOndil 
coiiip

assionatc allowance not cxeectling tto thirds ofPciiSionand gratuity which would have 

ion.s of Service) Rcgumlai ions, I i2, tIle President is ilcascd to sahiction$ a 

been adlnissible to him if lie had rehircd tu, comnpcnsitittjt pension iii terms of Rule 
41 of' CCS (Pcnsion) Rules, 1972 aittl oidcr accordingly. 

By ORDI;fl AND IN THE NAME 0 r TilE l'RESI l)ENT. 

/ 

(II.(.CUptn) 
i)cpilty Secret thy to the Govvi'ii mciii of I ticIlt' 

To 

/ 	 . $ 

J . 	 "Sliri K.C'houdhury, 

Ex.fduca(jon Officer (i3\VI, ltairackporc, 
('t'hhegc Road, Tinsukia, 

2. 	The Chairniati, 	
).Thic I )ircctot' 

("emitial floai'cJ for Workers Eduicatioii. 	Central l3oartl for Workers tdttcation, Nagpur.440() hO 	 Nagputr_400020. 

'I. 

'1 
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CCrflL MARD FOR woR1.KrAv EDUCATION 

	

- 	 MINISTRY QI LABOUR:c0VT. OFflil)IA. 

	

- 	. 	
Office of the Regional Director of 

- 	 Worker' - Education Centre:,- Tineukia. 

Ref.No. WEC/TSK/(k/../ 	 dated 19-8-98. 

To, 	 - 

The Regionil Director, 

Oil & Natural. Gae Co!nTnisnion,Nazira 

PiBt1bS2gPr. 	. 

a 	 - 

tubject :Pro raimne_calendar for the year 1998-99. 

tThi.1EI thanking you for the cooperation you hc1 
been Oxtending for imp1eneriLetion of Workéra' Education 

ccheme in your orgniaation,we propose to organise-'atloast 

Ihree floe of 3-day 	Joint 	Educintionnl' Programme for 	tht 

-employees - f your oranisntion during :19989, • 	. 
The theme of the progreinme would be 

ProductivUy, Quality and work ethics in changing global 

ncr?nar.to. 

Workers'. I'irticipation in ranagemene-Ro1e of wor1er 

Td magmnt. 

Dynamics of Leidrship- and tea building. 

To atat with we propose to ornf so tho first 
of the progmmne In the 2nd week of Octoher/98(j4thto 16th 

Ortcbr/98) .This programme will ba as per pattern of the 

• 	previous programme.. 	 . 
- 	 i.e. !tS461000/(RuDe,g on 	4hn2,tnr1 I raø 

fnculty pexday. 

This may kindly be approved from your did ancl 

necessary 

 

arran- 	for 	c'nduct.tig the progranmie 

mdthlrm&y - be mr 

- 	 The proposed date may kindly be confirmed to 

enable us to chalkout a -detaj]. programme. 

Thanking 

Yours faithfully,  

- 	 - 	

0 	

• 	

.,• 	- 
\• 0 	 • 

Copy ,  to . :Tha Training Matiager,R.T.I .ONGC,Sibaagar 

inforrnatthn and 	 'ottfirinit1on. 	• -- - 

1;-. . 

for 
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: 	

• 	 . 	 . 	f 	
*•i 	 J•.ii 

. 	 . 

. 	 . 	CrNMI  BOABD FOR WORRS'DUCTON 	•. 

:• 	 ; 	 i91 	 . 	. 	. . 
. 	: 	. Offfte of the Regional Dirctcr. :Of 	 ' 

. 	 , 	

A 

: 	•, 	.. 	R.f.No.C/TSc/33/. I9L' 	14-•  iO98 . ; • 

. 1. 	T1Managr, ., 	. 	 . 	 S  • 	 • 

'Bäk1 TJ. 
. 	.RO.LAHOAL 	 . . : 	• 

: 	• 	, tb s- 2"day Joint Edlucatiohall  rogr .  
•: 	: 	 on Product1v1ti AbSiteism,BoàiaI 

.Uty . 	. 	. 	111s and  pua 	of 

•! 	 . 	. Daz' Sii', 	 . 

	

. 	 AmL . 

N 	
• . . 	

0 •• OU f1U be ji1ased tQ know tlmt this. Rgicria1 
•5Dl.1 ctLtt iU1in - to cctdut 	 Tdua. 

* 	tata1 I*Ogr 	Ah6 ab*p,intitiaiàd 
mb 

	

it 	
rciith 

.-. 	. 	... 	... 	. 	•: 	• 	. 	. 	L... 	 • 	 L 

mnt is 	
FOX! caiclucting th iiaid prokrtrunme r roquix'e' 

L  j rf 	 r 

too 

10 25Noa. or partcipants 
AL• 	

• • 

- 	 < 2. ktrking lunch fc tpaztift 
Dir , : 	 2 Nos. cf'ticlals f 

4) ; s 	 in cash. 

! 	• 	J( a 	quistrid iciz€Uito ergt' 
pi!ogi'amrne. 3)rPtTalukdar, tau 
to yw. in this regard. 

Tlumklng you 

Ilk 

- 	 I 	 tIX'B 	ttIiftti!1 
4 	j 

•• 	-. 	 • 
i 

.1 	 ;'- 	- 	• 	 .- 	• 	••, 

• 	- 	• 	•• 	- • 	• 	•. 	;'• 	• 	- 	I 	• 	 •;_,- 	- 	• 	-; 

' L 	 - 	 - 	-• 	':'- 	- 

I 	 I  

k:-: 	 - 	-! 	•- 	•'- 	-f - 	- 	 :. 	• 	;- 	• 
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rAiAMm AFT INDUTRIES LIMITED 
Formerly 

Assam Frontier Tea Limited LIX

DIVISION Telegraph Office ........ B .. 	. 

Telephone No.(s) .......... 	 P. 

Ref. No.................... 	 Date..........Q8LQ3/ 99 	. 19 

TO WHOM IT MAY CON(tN 

This is to certify thetp, two dys joint education proroo 
on absenteeism ws orgnised in our orgn1s'tjon on 08/08/95.by 
Sri K. Choury r1 nd Sri P.K. Tlukdr, Educ'tjon Officer, Tinguk1 
St the propos1 of citItkid L/No. WEX/rsJc/329 P'ted 28//98 written by 
Sri K.Cbohury 0  

S 	: m?t2000/ (Rupee:; two thousand ) only were paid to 
them as f c U]. ty h Trg es, 

4 ds. 	

. 	
MAN 

Mnger 
'- IftrgA TE\ lSTAT 

\ F1 Jndut uic:3 Ltd. 
s?. 0. I3cAiapj4n 

1 

cc. 	 ()lv 
I . 

c V -Z 
1(1CCV1 

ç1. 	
v'lU- 



7 
jjj\ AFT INDUSTRIES LIMITED 

Formerly  

Assam Frontier Tea Limited 
............. ..................HOI ! URI DIVISION .  

Telegraph Office........ 

P 0 	E3ARAHAPJAN. 
Telephone No(s)............................................. 

DIST . AM........... 

Ref No 	 DeteSth March 	199. 

, 

TOWT& R 

'This is to certify that a two days joint ducation programme 

on Absenteeism was organ:ised in our organisat ion by Sri K. Chowdhurj 

and Sri P. K. Ta lukdar, 1ducat ion Of f icer,T insukiaØga inst the 

• 	 proposal of dated 31-07-97 written by Sri K. Chowdhuri. 

RS. 2,000/- were paid to them as the Faculty charges0 

on 17th & 1th July 1998 

11 

i. 
I.  

tANAcER 

TTCT 	. 1.. 

fl 
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9 1?OSSELL !NDUSTRJlzS lIMITED 
y 

Th, 1 1t 	iorc - , 1993 

j1() 'LION IT I Al  

T 114  :i. t corti fv tjr't 	fw d3ys Eucoticno1 

prT'cmmo '.orp'n' e -;ri '7th 	ft 1hi July, ie 

ond '.o conrTuctod br 	K. Cboudhur L.O. 	) 

Dr. i. K. T].ik ckr h. C • ol 	kas du tion 

Cctro, TInuki:. 

Tie course foe of Ps. ,000/- (Ru:poes Three tu&d) 

only, was 	1d to Dr. . K. Tlukder .O. 

N I" 	A G J.: ii 

snager 
I 	 anto1a T 

fli PANITOLA TEA ESTATE 
I I P.O. PAJ'IffOIA P'JN786183 ASSNV TELEPHONE PANITOLA 435 TELEGIAPH OFFICE & RNL WAY STATION: PANITOIA 

. 	
V K P4 REGISTERED OFFICE Mliv HIGR 1SF FLOOR 1 BALLYGUNGE PARK ROAD, CALCUTTA. 700019 
Holdings 



1. 

• 	. 	
NORTH EASTERN COALFIELDS 

• 	. 	. 	. 	 . 	COAL INDIA LIMITED 
MARG HER IT A 

No.14/PIR//J? 

CJ 

A.T.O. 

•0 	 Ref: attached. 

25,03.99 

ITI/\L 

Kindly refer to .Lettcr No.WLC/TSK/Con./42 	•• 
Dtd.1903.99 issued by Regional Directo±, Workers' 	•. 
Education Centre, Tinsukia regarding above mentioned 
subject. 	. 	. 	 . .' 	. 	..• 

We have, already paid Rs.4,000/— to following . .• 	. 
persons:—. 	 . 	. . 

Date 	Name of P ersons 	. 	Sessions 	Amount 
dotaila.  

09.12.96 	Dr.P.K.Taliikdar 	 . 2 sessions 	ks.500.00 
• 	 . 	Education Officer,WEC,T5K. on 9.2.96 

10.12.96 	Mr.M.A.Siddique 	 2 sessions Rs4500.00 
Regional Director,WEL,TSK on 9.12.96 

10,12 96 	Mr M.A Siddique, Regional 2 sessions Rs.500.00 
Director, IVILC, 15K 	 onlO 12 96 

_.- 

 

1 0. 12 96 	Mrj Choudhury 	 2 sessions Rs.500,00 
WEC, TSK. 	•. 	on 10,12.96 	. 

- 02.01.97 	Mr. KChodhury 	 : 	2 sessionS 	.500..00, 
• . 	 . 	E.0 - t7tC, 15K. 	 on .2.1.97. 

.:03..01.97 . Dr.P.K.Talukdar 	. 	 2 sessions, t.50O,.OQ 
E Li., WEL, 15K 	 on 3.1.97 

. 	:.. • 	•. 	. 	'03.01.97 .......i.A.Siddique 	. 	' 	. 	.4 Ae.soions'.ks.iOOO.UO., 
• 	.. .• 	. 	 . R. 3. , WE C , 	1 .  S K. 	 • 	• on 2. 1 	9 7 

and 
• 	 • 	., 	.•. 	.. 	. 	. 	. 	. 	. 	'•'. 	03.01 	9 7. .. 	. 

• 	 . 	 .• ......\. 	• 	 • 	 . 	 .. 	. 

Kindly send a suitable reply to Regional Director, 
WEC, Tinsukia as p e r. his at cached letter from your end. 

21 
 

• 	 , 	 . 	 . 

• 	 • 	 . 	 • 	 . 	 •.• •• 	 \ . 

• 	 , 	
0 .

•• 	 •• . . . 	 S 	 ' 	 • 	 . , 	 , 	 •• 	 '• 	
• 	 .'. 	 . 	 . 	 . 	 . 	 • 

(P 	N.. G'J.ci) 
P ersonnel Minaqc r. 

(enclo as above) 

Nk
4 	

4 	

3 

• 	 H. 	 . 	 • 	 . 1 	-- ......... 	-. 	• ....... 	- 	:. 	 . 	''- I- 
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IU zb,4 	SPEED POST 

(iij i i i i z, 	iziir 	jvr srI'ifi) 
31T. 1L . 'ir 	qF1, V'R 3Tm1) TIT4, f[q\T - 440 010. 

CENTRAL JOARI) FOR WORKERS EDUCATION 
[SPONSORED BY THE MNSTRY OF LABOUR, GOVT. OF INDIA] 
Near V.R.C.E. Gate, North Ambazari Road, Nagpur-440 010 

t 
- 

L. 
.Thz 

GRAM 	:SIIRAMSUIKSIIA  

Fhones : 233313 
232275 

23231 4 
[PAE3X 	:2311 55 

2324G2 
Fax 0712.2 3 3 3 1 3 

No.C-14012/25/99/ 
	 ta? 

M 0R A N 1) U M 

It 	is 	proposed 	to hold an 	inquiry against 	Shri K. 
Choudhury, Education Officer(SG), 	CBWE, 	Barrackpore under 
Rule 14 of the CCS 	(CCA) 	Rules, 	1965 reed with .para 2 of 
the Third Schedule 	to the CBWE 	(Staff 	and Conditions of 
Service) Regulations, 	1962. 	The 	substance 	of the 
imputations of 	misconduct 	or 	misbehaviour 	in 	respect of 
which the inquiry is proposed to he held is set out in the 
enclosed 	statethent 	of Article 	of 	charge 	(Arinexure-I). A 
statement of imputatior)s of misconduct or misbehaviour in 
support of 	the 	article 	of 	charge 	is 	enclosed 
(Annexure-IT). A liSt of documents by which and a list of 
witnesses he whom the article of charge is proposed to be 
SUS Lamed are 	ZI].SO 	enclosed 	( Anriexire-TIj 	& 	IV) 

2.. 	Shr.i .K. 	bhouclhury 	is 	directed 	to 	submit within ten 
days 	of the 	receipt 	of 	this 	memorandum, 	a 	written 
statement of 	his 	defence 	and 	also 	to 	state 	whether he 
desires to be heard in person. 

3. 	Shri K. Choudhury is informed that an inquiry will 
be heid only in respect of the article of charge which is 
not adm:.tted. 1-Ic should therefore specifically admit or 
deny the article of charge. 

4 ,. 	K. •Choiidhury is further informed that if he 
d$e. tot submit his written statement ci defence. on or 
before the date specified in para 2 above, or does not 
appear in person before the inquiring authority or 
otherwise fails or refuses comply with the provisions 
of Rule 1.1.4 of the CCS (ccA) Rules, 1.965 read with para 2 
6f the Third Shedüle of CI3WE (Staff. and Conditions 
of Srvice) Rejulations, 1962 or the orders/directions 
issued in pursuance of the said rule, the inquiring 
authority may hold the inquiry aj.ainst him ex-parte. 

.2 

U 	
Copy 	Xh 	TLLning 	I&EBcr,.TIONCC 	bigar 
tnformDtt(l md 7ñ(/k OC)FLtJoii 

( 	

. 	 . 

6i0AIfiL i)/T I/( 

for 



2 

I .  

5. 	Attention 	of 	Shri 	K. 	Choudhury 	is 	also 	invited 	to 
Rule 20 of CCS 	(Conduct) Rules, 	1964 as applicable to the 
employees of the CBWE by virtue, of Regulations 24 	and 
25 	of 	the 	CI3WE 	(Staff 	and 	Conditions 	of Service) 
Regulations, 	1962 under which no Government Servant shall 
bring 	or 	attempt 	to 	briny 	any 	political, 	or outside 
ihfluence to bear upon any superior authority to further 
his 	interest 	in 	respect 	of 	matters 	pertaining to 	his 
service under the CBWE. 	If any representation is received 
on 	his 	behalf 	from 	another 	person 	in 	respect of 	any 
matter 	dealt 	with 	in 	these 	proceedings, 	it will 	be 
presumed 	that 	Shri 	Choudhury 	is 	aware 	of such 	a 
representatiOn and that it has been. made at his instance 
and action will be taken ayainst him for violation of Rule 
20 of the CCS 	(Conduct) 	Rules, 	1964. 

The receipt of the Memorandum may be acknowledged. 

By order of the Chairman, CJ3WI 

B.A. Chavan ) 
Director 

Shri K. Choudhury, 
Education Officer(SG), 
CBWE, 
I3arrackpore. 

?j tOi 

1;. The Rek**ai Director, CBW, Brrcicpore a1ônidth two 
copies of,  the .mörndu. The ori9inal may be handed 
or to Shri K. Choudhtj, Rftcation Ott Icr(), obtain 
his acknow 	ernnt on th second copy and send the sane 
to Read Office. 

2. The Zona1Dirctor(1Z), C8WI? I  Calcutta. 

P1 

&;n. ,  
13.A. Chavan ) 

Director 



- 	. 	6  
ANN EX U P E- iT 

Statement of Article of Charge framed against Shri K. 

Chô&hury, Education Oficer(SG), CJ3WE, l3arrackpore. 

4 .  ARTICLEr 

Shri K. Choudhury while working as Education 
Officer(SG), CBWE, Tinsukia during the year 1996-98 
misused his official position (a) by writing 
letters to the following managements signing as 
"Regibfll Director Incharye"/"F.Pr Regional Director" to 
wrongfully ainpersoflal financial benefit as detailed 

below: 	.. 

INC 

I 

Letter No.WEC/TSK/59 dated 16-4-1997 addressed to; 
Manager, Moran Tea Estate, P.O. Moran, Dist 
Sibsagar for conducting one-day special programme 
for Garden Sirdar and ChowkidarS on 28-4-1997 and 

informing them that a. course fee of Rs.2000/ 
will he charged in cash. 

Letter 	NowIr;:c/TSK/7i.2-1...3 	dated 	.19-113-1998 
,nc1ciresscd to the Pegional Director, Oil and 
Natural Gas ConimisSi-ofl, Nazir, 	istt-Sihsa,ar 
regarding programme calendar for, the year 1998-99 
fh'r. three numbers of 3-days Joint Educational 
Programmes informing them that Rs.1000/-  per 

faculty per day will be charged. 

Letter 'NO.EC/TSK/1.466 dated 23-1-1998 addressed 
to the Manager, Hapjan Tea Estate, P.O. .Makurfl, 
Dist-. 	'Dihrugarh 	regarding . 2-days 	

training 
pogramme mentioning therein that "we encourage 
o'n:ly ' cash payment against y our fees towards 
teccalrObiemS like bank exchanges delay in 
encashrnent etc". 

Letter ' No.WEC/TSK/33/i-063 	dated 	1.4-1.0-1998 

addressed to Manager, Bokel Tea Estate, P0 
Lahoal, 	.Distt. . Dihruyarh 	rearding 
	2-days 

Joint ' Educational Programme mentioning our 
requirement of "Rs'. 3000/- as course fee in 
cash for the said programme". 

(h) - and also wrongfully, received various amount 
as detailed ' below - for the programmes conducted in 
official capacity: 

'I  

- 

(1) 	Rs.500/ - 	Laid 	by 
Coal India Ltd., 

-. 	/. 	two 	sessionS 	on 

Wd No.l4/PIR/49G dated 

-  

North Eastern Coalf.ieldS, 
Maryherita for conducting 
10-12-1996 	(Ref. . letter 

25/29-3 -99 from Shri P.N. 

• .2 

..-_.... 



2 ) 	0 

4 . 	 Goala, 	Personnel 	Manager, 	North 	Eastern 

7 	. 	 Coalfields, Coal. India Ltd., Marcherita). 

Rs.500/- paid by North Eastern Coalficids, 
Coal India Ltd., Maryherita for conductiny 
two 	sessions 	on 	02-1-1997 	(Ref. 	letter 
No.14/P1R/496 dated 25/29-3-99 from Shri P.N. 
Goala, 	Personnel 	Manager, 	North 	Eastern 
Coa.l.field, Coal Tndia Ltd., Marqher±ta) 

Equal share out of Rs.3000/- paid to Shri P.K. 
Talukdar, 	Education Officer for conducting 
jointly with Shr.i. K. .Choudhury2-daysEducationai 
Programme on 7th & 8th July, 1998 (Ref. 
Certificate dated 11-3-99 from Manager, Panitola 
Tea Estate, Rosse.1.1 Industries Ltd.) 

Equal share out of Rs.2000/- paid to Shri K. 
Choudhury and Shri P.K. Talukdàr as faculty 
charges for coriductincj programme on 08-8-98 by 
AFT 	Industries 	Ltd., 	Hilika 	Division, 	P0 
Barahapjan (Ref. certificate dated. 08--99 from 
Manager, Hilika Tea Estate, P0 B.arahapjan). 

Equal share out of Rs.2000/- paid to S/Shri K. 
Choudhury arid P.R. Talukdar for conducting 2-days 

A . JEP on 17 and 18th July, 1998 by 4FT Industries 
Ltd., Hokonguri; Division, P0 Barahapjan (Ref. 
certificate dated 08-3-1999 from Manager, 

• . 	 . 	I-Iokoncfurj Tea. Estate). 

Rs.2000/- paid by AFT Industries Ltd., <harjan 
. 	Division, P0 Panitola for c.onductiny 2-days 

Educational Programme on 23rd & 24th July, 1998 
(Ref. certificate dated 11--99 from Shri A.  
Nath,Actg. Manager, AFT Industries Ltd.). 

It appears that said Shri K. Choudhury by his 
above actions has violated Rule 3(1)(i),(ii) & (iii) of 
the CCS (Conduct) Rules, 3,964 as applicable to the 
employees of the CBWE by virtue of Regulations 2.4 and 

• 	25 of the CBWE (Staff and Conditions of Service) 
Reyulations, 1962. 	. 	 . 

By order of the Chairman, CBWE 

5 'j 

- 	
. 	 ( B.A. Chavan 

Director 

si' 



ANNEXURTII 

Statemellt of imputationS of misconduct i support of 
Articles of Charge against Shri K. Choudhtlrir 
EducatiOn Qfficer(SG) , CBWE, Barrackpore.  

AR'rTCt 

S 

	

Shri 	K. 	ChoudhUri, 	
present 	Education 

Qffide(SG)t CBWE, Barrackpore while working at CBWE. 
TinSUkia during the period 1996-98 wrote letters to capacitY as Reioflal 
the following managements in his  
Director Incharye/for Reyiflal Director informifly 
them that "course fee of RS.2000/ will be charged 

in cash" - "RS.lOOO/ per faculty per day will be 
- "we coUra.ge only cash payment against 

ogr fees towards technical problems like bank charyCd"i  

exchange, delay in encaShment etc.", and - "our 

redjuirement of RS.3000/ 
as course fee in cash for 

the said prbyrammes" etc. ostensibly to meet the 
eXI?CflSCS of the faculty from the manaYCment5 

were conducted, 	
CBWE 

trairfl7i 
conducts all proyramnies 	

?e of 	 Pt in case 

of programmes concluctedr under the scheme of eif 
Generation of Fund (in the latter case the money is 
payable to J3.d!SAcc0unt and it canflot be described 
as course fe charge le by."the faculty): 

Letter NO.EC/TSK/59 dated 16-4-1997 to Manayer 
Moran Tea Estate, P.O. Moran, DISt. Sibsagar. 

to 
Letter No WEC/TSK/71213 dated 19-8-1998  

RecLjiorlal 	bitectOr, 	
Cii 	& 	Natural 	Gas 

commission, Naz1r, Dist.. gibsagar. 

Letter NO.WEC/TSK/1466 dated. 	23-11998 	to 

ManacJers Hapja Tea Estate, P.O. Maku' DiSt. 

Dibruyarh. 

Letter No.WEC/TsK/3.3/1O63 datei. 14_101998 to 
Manager, Bolcel Tea Estt, P.O. LahOal, Dist. 

Dibruyarh. 

2. 	
Shri ChoudhurY, Education Officer(SG) not only 

tters but also personallY received 
did write above le  
folloWifl 

amounts towards course fee from the 

managements for co
nducting the trainincj programmes as 

a patt of his duty 

(1.) 	
Rs.500/ paid by North Eastern .çoalfieldsi Coal 

India Ltd. 	
Margherita for conducting two 

sessiohs on 1O12-1996 (Ref. letter 
N.i4/PIR/4Y6 dated 25/29-399 from. Shri P.N. 
Goala, Personnel Man9er, Nortl Eastetfl 

India LLtd., 	Maryherita). 
Coalfield5s, 	Coai  



/-- : R 
	

( 2 ) 

1 

Rs.500/-- paid by Nort:h EnsteLn Coalfields, Coal 
:Eridi a Ltd . , 	Niarglierita 	for conducting 	two 
sessions on 02-1-1997 (Ref. letLer 
No.14/PTR/496 dated 25/29-3-99 from Shri P.N. 
Goa].a, Personnel Manager, North Eastern 
Coalfielcis, 	Coal 	India 	Ltd., 	Maryherita). 

Equal share out of-Rs.3000/- paid to Shri P.K. 
Talukdar, Education Officer. for conducting 
jointly 	with 	Shri 	K. 	Choudhury. 	2-days 
Educational Programme on 7th .  & 8th July, 1998 
(Ref. Certificate dated 11-3-99 from Manager, 
Panitola Tea Estate, Rossell Industries- Ltd.) 

Equal share out of Rs.2000/- paid to Shri K. 
Choudhury and Shri P.K. Talukdar. as faculty 
charges for conducting programme on 08-8-98 by 
?FT Industries Ltd., 	Hilika DiviSion, 	P0 
l3arahapjan (Ref. certificate dated 08-3-99 from 
Manager, Hililca Tea Estate, P0 BarahapJari) 

Equal share out of Rs.2000/- paid to S/Shri K. 
Choudhury and P .K . Talukdar for conducting 
2-days JEP on 17 and 18th July, 1998 by AFT 
Industries 	Ltd., 	Hokonyuri 	DivisiOn, 	P0 
Barahapjafl (Ref. certificate dated 08-3-1999 
from Mana(jer, 1-tokonguri Tea Jstate) 

Rs.2000/- paid by AFT Industries Ltd., Kharjan 
Division, P0 Panitola for conducting 2-days 
Educational Programme on 23rd & 24th July, 1998 
(Ref. certificate dated 11-3-99 from Shri A. 

Nath, Acty. Manager, AFT industries Ltd.). 

Shri K. Choudhury also claimed TA/DA for the 
tours undertaken officially for conducting the 

: 	programmes in the above oryanisatio-in_addition to 
free lodging and bodrdlng from the management 

Through the above acts Shri K. Choudhury, 
• 	Education Officer(SG), 	(a) resorted to corruption 

(b) obtained, personal gratification and (c) showed 
,derelicLion to duty. 

Thus Shri K. Choudhury was asked to shoW cause 
as to why disciplinary action need not be taken 
against him for violation of the CCS (Conduct) Rules 
as 	mentioned 	above 	vide 	memorandum 
No.C-31011/35/GCfl./95/II/15245 	dated 	17-8-1999. 

. 

6. 	. Said Shri K. Choudhury vide his letter dated 
01-9-99 has 	 the cOntents of the memorandum 
but at the same time hel&_the. Regional Director and 
Head Office responsible to some extent. He however 
showed his willingness to deposit the amount which 
was received by him unauthorisedly into the Board's 
account, promised not to act like this'even ifhe is 
pdr3ted 'otaewhrè in Assam 'i:.. future, and thus 
requested to drop the matter. 



P 

above 	actions . 
	it said 	Shri K. 	Choudhury by his appears 	that 	sa 

has 	violated 	Rule 	3(l)(i), 	(ii) 	and 

(iii) 	of the CCS 	(Conduct) 	Rules,. 1964 as applicable 

to the employees of the CBS1E by virtue of ReyuiatioflS 

L •24 	and 25 	of 	the 	CBWE 	(Staff and 	Conditions 	of 

Service) ReyulatioflS1 	1962. 

By order of the Chairman, CBWE 

B.A. 	Chavan 
Director 

;S 

Ii 
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ANNEXURP.-T 'I :r 

1\ list of documents by which the 7rticie 'of charge. is 
proposed to he sustained. 

L Letter 	No.WEC/TSK/59 	dated 	16-4-97 	from 	Shri 	K. 
Choudhury, 	addressed 	to 	the 	Manager, 	Moran 	Tea 
Estate,'P.O. 	Moran, 	Distt. 	Sibsayar. 

 Letter No.WEC/9 1SK/712-13 dated 19-81998 from Shri K. 
,,.Choudh.ury,.: addressed 	to 	the 	Regional 	Directo, 	Oil 

and 	Natural 	Gas 	Commission, 	Nazira, 	Dist. 	Sibsagar. 

 Letter 	No.WEC/TSK/1466 	dated 	23-1-1998 	from 	Shri 	K. 
t 	. Choudhury, 	addressed 	to 	the 	Manager, 	Hapjan 	Tea 

Estate, 	P.O. 	Ma]cum, 	Dist. 	Dihruyarh. 

 Letter No.WEC/TSK/33/1063 	dated 	14-10-1998 	addressed 

0 to the Manager, 	Bolcel Tea Estate, 	P.O. 	Lahoal, 	Dist. 
'Dibruyarh. 	. 	 . 

ell 	
5 Letter 	No.14/PIR/496 	dated 	25/29-3-1999 	from 	Shri 

11 P.N. 	Goala, 	' 	Personnel 	Manaer, 	North 	Eastern 
Coàlfields, 	Coal India Ltd., Naryherita. 

.'bjV. 	6. Letter' dated 	11-3-1999 	from 	Manager, 	P,anitoia 	Tea 
'Estate, 	Rosseil Industries Ltd., 	Panitola.. 

6.4 	
7. Letter 	dated 	08-3-1999 	from 	Manager, 	Hilika 	Tea. 

Estate, 	P.O. 	Barahapjan. 

O 	8. Letter 	dated 	08-3-1999 	from 	Manager, 	Hokonguri 	Tea 
Estate, 	Ta1up 	: 	 . 

............ 
.".,. 	 . 

O 	1v9. Léttet 	dated 	113-1999 	from 	Shri 	A. 	Nath, 	cty. 
• Manager, Kharjan Tea Estate, P.O. Panitola. 

By order, of the Chairman, CBJE 

41 
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C B.A. Chavan 
Director 
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ANNEXt3RFI 

:ç 

List of witnesses by whom the Article of Charge is 

proposed to be sustained. 

..- 	
.-. 	 ......... 	

..-. 

Shri M.A. Siddiqul, 
Regional Director, 
CI3WE, 

• 	. 	Shimia. 	. 

• 	
. 	 .. 	 .. 

Shri P.N. Goala, 
personnel Manager, 
North Eastern CoalfieldS, 
Coal India Ltd., 
Margherita. 

ShriP.S.. Grewal, 
Manager, 
Panitola Tea Estate, 
RosSCll Industries Ltd., 
P.O. panitola786 183 

Shri A. Nath, 
Acting Manager, 
Kharjafl Tea Estate, 	 -. • 

AFT Industries Ltd., 
pani.tola. 

By order of the Chairman, CBWE 

di 	• 
(. 	

( B.A. Chavan 
/ 	 . 	• 	Director. 

() 
Si I 

II 	 . 

r 	 .. 	 • 
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Daily 	Order' Sheet 	of 	Preliminary. 	Hearing 	in 	Disciplinary 
Proceedings against Shri K. Choudhury, Education Off icer(SG)' 
at present working at Regional Directorate, 	Barrackpore 	on 

26th Apri 	2000. 

The hearing started at 11 sharp in the chamber of,Dy.. 

'Director(Admn) and Inquiring Authority at CBWE Headquarters, 
Nagpur. 

Présent:  

Shri J.N. Ghoda, Inquiring Authority 

Shri J.G. Soni, Presenting Officer 

Shri K. Choudhury, Charged Officer.  

The 	Charged 	Officer 	admits 	of 	the 	receipt 	of, 	the 
Chargesheet and accepts all thecharges. 	He also makes the 
foilowing statement:-  

"I accept all the charges unconditionally. 	However, I, 
folded.hands, 	say 	that 	whateyer 	,did, 	.1 	had 'to 	do 

a1ongwith Dr. 	P,K. Talukdar, 	Education Officer, 	my the then t 

D34eague 	at 	Tinsukia 	undercompulsion 	from 	Shri 	M A 
Si!ddiqui, the then Regional Director. 	I assure that I will 
not repeat 	such act 	in 	future 	and 	pray 	for mercy. 	I 	am 
making this statement on my own free will without any duress 

ith full understanding and realisation of the consequences". 

Consequent upon unconditional acceptance of the charges 

by the Charged Officer duiing this first preliminary hearing, 

the inquiry stands concluded 

I 

- 

c7/ 

	

(L.,& --— 	 •'Th 
)A  

J.G. Soni 'LJ( J 	"hèda ) 

	

Presenting Officer 	Dy:..Directbr.(Mrnn) 

	

& 	 ing .InquirJ - 	.... 	A ithorit-  

28th April, 2000. of  

, 

OL 
' 
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K. Choudhury 
.'.rged.Officer 
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IN 	 28th*Apri].,t2O00 

•; 	, . . 	. 	. .. :. 	he Ditector, 	. 	 . 	 . .' 	• 
CBWE, 

Sub:- Report of, the Inquiry ifl respecb ç94Shri tK 

	

/) 	 cbq :hurY', 	EducatiOn $ 
officer(SG),i4 

Diectorate, BarrackpOre. 	 I : 
. 	

:. 	
.:: 	 •'•• 	

• . 	 . 	 . 	

:'A. 

Sir, 
¼_J 

	

( 
t 	 PIeasetfin enclosed herewLtha report of inq&ry 

i!nto the) chai?ges against Shri 1. Cboudhury4 Edudation 

	

1., 	 D1rectotaie,  
I. , 	 4 	 '.. rjnfoatjn o'and"necesSary,  action. 
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Report of the Inquiry into 'the charges against Shri K. 
Choudhury, Education Of ficer(SG), Regional Directorate, 
Barrackpore. 

The charge framed a' 
Education Off icer(SG) Re 
.wL presently Education 
Directorate,. Barrackpore as 
by the Director, CBWE on 
functioning as Education 
Directorate, 'finsukia. 

Inquiry: 

ainst Shri K. Choudhury, 

Officer(SG) at Regional 
per the chargesheet issued 
6th JanUary, 2000 while 
Off icer(SG) at Regional 

The 	undersigned, 	Shri 	J.N. 	Ghodü, 	Dy. 
Director(Admn) is appointed as Inquiry Officer. 

Preliminary Inquiry: 	, 	 ' 	• 

The Preliminary Inquiry was held at the chamber of 
Dy. Director(Mmn) at. CBWE Headquarter, Nagpur on 28th 
april, 2000. • 

Proceedings: 

tn prlintinary inquiry itself Shri K. Cióudtiti±P, 
Charged Officer admits and accepted all the charges 
unconditionally. Aie also whild -- ii7c_cWp__t_in_g  the chüges 
fconditióiIIy, stated that whatever he had to do 

alongwith Dr. P.K. Talukdar, Education Officer under 
compulSion from Shri M.A. Siddiqui, the then Regional 
Director. He also assured that he will not repeat such 
act in future and with folded hands he 'prayed for mercy. 

In the light of the above admission of the charges 
by ,  the 'Charged Ofticer, he' is held guilty of the 
charges. , 

donseqtient upon uncndi€ional acceptance by' the. 
Charged 'Of f.cer during the first preliminary hearing on 
28th, April, 2000, the inquiry stands concluded. 

'''.• 	 - 

'3 

.,..' 
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CENTRAL BOARD FOR WORKERS EDUCATION 
[SPONSORED BY THE MINISTRY OF LABOUR, GOVT. OF INDIA] 
Near V.R.C.E. Gate, North Ambazari Road, Nagpur-440 010. 

(m 	 mq' IX gm ii.ilIici) 
. 31T. 	 1 1T, 	3GIF 	74, -ii 	- 	ooio. 

GRAM :SHRAMSHIKSHA 
Phones : 	233313 

2322 75 
.,232 314 

EPABX : 2 311 	55 
232462 

Fax :0712.2333 1 3 

- 

No.C-14012/25/)q/ If <7 	 4th Septerber, 200() 

ORDER 

WHEREPS disciplinary proceedings under. Rule 14 of the ccs 	(CCP) Rules, 	1965 as applicable to the em1oyees of the Board 	by 	virtue 	of 	Regulation 	25 	of the 	CBNE .(Staff 	& Conditions 	of 	Service) 	Regulations, 	1962 	and 	Rgulation 13 ibid 	were 	instituted 	against 	Shri 	K. Choudhury, Education Officer(SG), 	CBWE, 	Barrackpore 	vide 	this office memorandum .No.C- 14012/25/99/263 	dated 	06-1-2000 on 	the following rtic1es of Charges:- 

. 

1\RTICLE-I . 

Shri K. Choudhury while working as Education 
Officer(SG) at Regional Directorate, Tinsukia during the 
period 1996 to 1998 misused his official position — 

(a. ) by writing letters to the following managements signing 
i as "Regional Drector Incharge"/"For, Regional Director" to 

wrongfully .gain personal financial benefit as detailed 
below: — 

(i) 	No.WEC/TSK/59 dated 16-4-1997 addressed to Manager, 
Moran Tea Estate, P.O. Moran, Distt. Sibsagr for 
conducting one-day special programme for Garden Sirdar 
and Chowkidars on 28-4-1997 and inforñiinq them that a 
course fee of Rs.2000/- will be .charqed in cash. 

(2Y No.11EC/TSK/712-13 dated 
Regional Director, Oil 
Nazira, Distt. Sibsagar 
for the year 1998-99 for 
Educational Programmes 
per faculty per day will 

19-8-1998 addressed to the 
& Natural Gas Commission, 
regarding programme calendar 
three numbers of 3-days. Joint 
nforming them that Rs.1000/-
be charged. 

(3) 	No.WEC/Ts}/1466 dated 23-1-1998 addresed to the 
rianager, Hapjan Tea Estate, p.o. Makum, Distt. 
Dihrugarh regarding 2-days training programme 
mentioning therein that "We encourage only cash 
payment against our fees towards teOhnical problems 
like bank . exchange, delay in encashment etc." 

. 	.. 	 . 	.. ..,. ..... ... 	 .. 	....... . 



(4) 	No.EC/TSK/33/lO63 dated 14-10-1998 addressed to 
anaget, l3okel Tea Estate, P.O. Lahoal, 	Distt. 

Dibrugath regarding 2-days Joint Educational Programme 
mentioning our requirement of "Rs.3000/ as course fee 
in cash for the said programme". 

(b) 	
and also wrongfully received various amounts as 

detailed below for the programmes conducted in official 

capacity- 

(1) 	
Rs.500/- paid by North Eastern Coalfields, Coal India 
Ltd., Margherita. for conducting two sessions on 
10-12-1996 (Ref. letter No.14/PIR/496 dated 25/293 -99 

from Shri P.N. Goala, Personnel T'lanager, North Eastern 
coalfields, Coal India Ltd, iarqherita). 

Rs.500/- paid by North Eastern Coalfields, 	
Coal India 

• 	 Ltd., 	tiargherita 	for 	conducting 	two 	sessions 	on 

No.14/PIR/496 	dated 	25/29-3 - 99 
5 02-1-1997 	(Ref. 	letter 

from Shri P.N. Goala, Personnel 'lanaqer, forth Eastern 
Margherita). 

Coalfields, 	Coal 	India 	Ltd., 

Equal 	share 	out 	of 	Rs.3000/ 	paid 	to 	Shri 	P.K. 

for 	conducting 	jointly 
Talukdar, 	Education 	Officer 

Shri K. Choudhury 2-days Educational Programme on with 
7th 	& 	8th July, 	1998 	(Ref. 	Cérificate dated 	11-3 - 99 

Rossell Industries 
from Manager, 	panitola Tea Estate, 

Limited). 

Equal share out of Rs.2000/- paid to Shri K. Choudhury 
for 

and 	Shri 	P.K. 	Talukdar 	as 	faculty 	charges 
08-8-98 	by 	AFT 	Industries 

conducting 	programme 	on 
Ltd., Hilika Division, Pa l3arahapjari. (Ref. 	certificate 

dated 	08-3-99 	from 	Manager, 	Hilika 	Tea 	Estate, 	P0 

Baráhapjan). 

Equal share out of Rs.2000/ 	
paid to S/Shri K. 

Choudhury and P.1K. Talukdar for conducting 2-days 
Joint Educational Programme on 17th & 18th July, 1998 
by AFT Industries Ltd., }-lokoncjUti DivisiOn, P0 
l3arahapjafl (Ref. certificate dated 08-3-99 • from 
Manager, Flokonguri Tea Estate). 

Rs.000/- paid by AFT Industries Ltd., Kharjafl 
DiviSion, P0 panitola for • conducting 2-days 
EducatiOnal Programme on 23rd & 24th July, 1998 
(Ref. certificate dated 11-3-99 from Shri A. Nath, 

\ctg. Manager, AFT Industries Limited). 



l\ statement of imputations of misconduct0fl which the 
articles of charge were based together with a list of 
documents by which and a list of witnesses by whom the 
charges were proposed to be sustained were also forwarded to 
him alongwith the above said memorandum dated 06-1-2000. 

Shri 	K. 	Choudhury, 	Education 	Off icer(SG), 	
CBE, 

Barrackpore, 	the 	Charqed Officer 	admitted 	all 	
the 	charges 

be 
levelled 	against 	him but 	also 	desired 	that 	

he 	should 
Committee 	or 	to 

given 	a 	chance 	to 	appear 	before 	Inquiry besides 	showing 
explain 	all 	the 	happenings 	personally 

preparedness 	to 	deposit 	the 	amount 	he 	
received 	in 	the 

Board's 	Account 	through 	his 	letter 	
dated 	20-1-2000. 

Accordingly, 	Shri 	J.N. 	Ghoda, 	Dy. 	Director(Admn), 
	CBE, 

Nagpur was appointed as the Inquiry Officer to inquire into 
dated 

the 	charges 	vide 	Order 	No.C-14012/25/99/5966 

06-4-2000. 

AND WHEREAS 	the Inuiry Officer vide his report dated 
28-4-2000 gave a finding that in the light of the admission 
of the charges by the Charged Officer, 	the Charged. Officer 

is heidguilty of the charges. 

AND 	*1EREAS 	Shri 	K. 	Choudhury, 	Education 

•Officer(SG), 	Barrackpore 	had 	admitted 	the 	
charges, 

forwarding 	of 	the 	report 	of 	the 	Inquiry 	Officer 	
to 	the 

Charged 	Officer 	was 	not 	considered 	necesary 	
by 	the 

Chairman, CBWE 

S 

AND WHEREAS on careful consideration of the report of 
the Inquiry Officer and other records of the ..case and in the 
light of the submissions made by . Shri K. Choudhury, 
Education Off icer(SG), the Chairman, CBJE has decided to 
accept the findings of the Inquiry Officer and has held that 
these charges stand proved. 

Therefore after considering the report •of the Inquiry 

and the factsa
,
nd circumstances of the case, the Chairman, 

CBUE has come to the conclusion that ,Shri K. Choudhury, 
Education Officer(SG) has indulged in the acts of wrongfully 
gaining personal financial benefit and the charges of very 
grave nature having been proved against Shri K. Choudhury, 
Education Off icer(SG) working in CB1E which cherishes, 
preaches and strives to inculcate among the workers the 
ideals of model work culture and work ethics AND iHEREAS 
Shri Choudhury, EducationOff icer(SG) was expected to uphold1.  
these Ideals as a senior officer but did the alleged highly 
abominable and unbecoming acts of collecting mon,ey from 
managements, whereas potential tendency for indulging in 
such nefarious acts at Regional Directorate, Tinsukia as 
well as rest of the Regional Directorates needs to be 
discouraged and whereas admission of the guilt by Shri K. 
Choudhury, Education Off icer(SG) does 	in no way 
wash-away, or dilute the seriousness and gravity of the 
misconduct committed by him, Shri Choudhury, needs to be 
awarded severe and exemplary punishment. The: Chairman, CBUE 

..4 

••; :,, 



is of the view that ends of justice will be met if penalty 
of dismissal from the services of the Board, entailing 
forfeiture of his past service under Rule 24 of CCS 
(Pension) Rules, 1972 as applicable to the employees of 
the Board by virtue of Regulation 7 as well as Regulation 
25 of the CBE (Staff & Conditions of Service) 
RegulationS, 1962 is imposed on Shri K. Choudhury by the 
Chairman, CBWE in accordance with Regulation 12 of the 
CBVIE (Staff & Conditions of Service) Regulations, 1962.. 
Accordingly, the above said penalty, as ordered by the 
Chairman? CB,\IE is hereby imposed on Shri K. ChoudhUry, 
•Education Off icer(SG), CBE, BarrackpOre with immediate 
effect. 

	

7. 	As such Shri K. Choudhury, Education Officer(SG), 
CBUE, Barrackpore stands dismissed from the services of 
the Central Board for Uorkers Education from the date of 
service of this memorandum to him. 

	

S \( 	( S.V. Vora 
I/c Director 

Shri K. Choudhury, 
Education Officer(SG), 
CB'1E,? 
Barrackpore. 

Copy to:- 

Hon'ble Shri Hasubhai Dave, Chairman, Central Board 
for workers Education, Rajkot. 

Shri V. Parameswaran, Joint Director, Govt. of India, 
linistry of Labour, New Delhi. 

The Regional Director, CBWE, Barrackpore alongwith 
three copies of the memorandum. He is requested to 
handover the original memorandum to Shri K. 
Choudhury, 	Education 	Off icer(SG), 	obtain 	hi 
acknowledgement on sedond and third copy, send the 
second copy to HO; the third copy may. be  retained at 
Regional Directorate for record. 

Shri R.S. Gulhane, Zonal Director(EZ), CB1E, Calcutta 
for information and necessary action. 

The Financial Adviser, CBtIE, Nagpur.. 

Personal File of Shri K. Chourhudy. 

Personnel Branch. 

Confidential Section. 

	

9 	Zonal Director(S), (N) and (\fl ,andll--ROflM 
Directors-, .CB.-for-.---Lnf.orma-tiOn-. 

c1 
S.V. Vora 

	

1. 	 I/c Director 
Purohit/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWALIATI 

O.A. No. 81 / 2003 

Shri Kanakeswar Choudhury. 

- Applicant 

Union of India and others 

.Respordents 

-AND- 

IN THE MATTER OF: 

Rejoinder 	submitted 	by 	the 

applicant to the written statement 

filed by the respondents. 

The applicant above named most respectfully begs to state 

s'fcillows: - 

1. Jrht the applicant categorically denies the statements 

thae in para 3 of the written statement and further states 

that the order dated 04..092000 relates to dismissal of 

th6,  applicant from the service and orders dated. 

712.2000 and dated. 08032002 relates to rejection of 

peal preferred by the applicant, which are the issues in 

instant O..A, and the cause of action. 

NIM ht the applicant categorically denies the statement made 



in Oara 5 and 13 of the written statement and begs to submit 

that the applicant simply followed the procedure which was•. 

already in existence at Tinsukia Centre of CBWE even since. 

priOr to his joining there. He had to follow the practice of 

reciving fees under compelljngcjrcumstancos only since:even 

the: 
i kegional director who was the Head of office at that time 

was 11doing the same and it was not Possible for the applicant 

to deviate from the procedure set by his HOD or to inform the 

highr authorities, going against the threat from the HOD who 

was his cotrolling officer. 

is pertinent to mention here that the Ministry of 

dbour. Govt. of India also made the provision of the 

icentjvo/remuneratjon to the education officers and 

trfainjng Off icers workers education @ Rs 500/-. per 

trainjng programme up to a limit of Rs 5000/- per annum 

utider Self ,  Generation of Fund (SGF) scheme which is 

eidont from the letter No.C-13012/1/99-Es (WE) 

d01.T01.2001, circulated by the CBWE vide its letter 4o. 

EDN/SGF/98/80 dtd.05.01.2001. 

(Copy of the leter dated 05.01.2001 and letter dtd. 

0I.01.2001 is annexed hereto as Annexure-A) 

3 Tht the applicant categorically denies the statements 

mape in para6,9,10,11 and 14 of the Written statement and 

be.s to submit that theentiro disciplinary proceeding was 

cohducted man unfair and inalafide manner with a pre-

deermined plan to trap the -applicant info unfounded 

ch:rges. The statement that the applicant admitted the 

V-~ 



charges unconditionally is totally mis-concj-éved, -mis-v 

cbnstrued and contrary to -records since the applicant 

smply admitted the circumstances under ,  which he was 

forced- to receive fees as alleged and did not admit 

•  anything also.. The applicant was dismissed in an 

arbitrary, unfair, unjust and illegal manner without 

f  any procedure established by law or, following 

the provisions laid down in the -CCS (CCA) Rules, 1965. 

It H is pertinent to mention here that during the 

departmental inquiry, none of the listed documents or - 

witnesses were examined by the Inquiry- Officer nor the 

srne were discussed/reasoned by the Inquiry Officer which 

I  evident from the - inquiry - report dated 28..04..2000 

a- nexod by the respondents with the written statement as 

•  A$rnexure-14.-- The statement of defence submitted - by the 

aplicant and the facts narrated therein - were - neither -- -. 

e<amined by the inquir' officer nor the applicant was 

given the opportunity of being heard -in the inqUiry- which 

is beyond all cannons of law and utter violation of the 

pinciples of natural justice The inquiry Officer reached - 

tihe conclusion  arbitrarily although the charges could not 

proved. As such the findins of the Inquiry. Officer 

were not based on facts or records. This apart, - the copy 

of the inquiry report was - also not supplied to the-- 

• faPljcant-; --wh-ich-is mandatory as per--law. 

Surprisingly-, the -Disciplinary Authority lost sight of 

the above mentioned facts and acted under the whims of the-- 

Inquiry Of-f icer, eventually - iwosjnq the' punishment of 

d-ismissa--1 on the applicant, without any - application -f 

-. 



4 

- 

mid and without discussing the evidences of inquiry in 

the order of penalty, or taking the facts or records into 

cd sideration, 

P The appellate authority also failed to appreciate the 

irkirmitjos aforesaid and rejected the appeal most 

mébhanically without paying any regard to the procedure 

esitablished by law. 

4Tht with rogardto the statements made in para 8 and 15 of 

• 	te written -statement, the applicant begs to submit that 

is quite evident from the so called Daily order sheet 

annexed by the Respondent to their written statement as 

Arnexure-13 that the hearing has been stated to have been 

• hld. on 26.04.2000 but in fact the same was held on 

2EL04.2000 when the applicant was forced to sign the said 

oder sheet which was already prepared earlier and as such 

the signatures were taken on 2804.2000 only -whereas the 

dily sheet was prepared on 2604.2000 itself i..e before 

the actual hearing was held. 

5.Tht the applicant denies the statement made inpara 16 of 

tIe written statement and begs to assert that the 

statements so made are not relating to para 4.20and.421 

of the instant O.A and assuchare irrelevant. 

6. That the applicant categorically denies the statemen-ts made 

• i1i para 17 and 19 of the written statement and begs • to 

s1bmit that the respondents not only committed illegality 
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in imposing the punishment of dismissal upon the 

'licant,whjch is disproportionate even inthe event of 

charges being proved andAto speak of in the instant 

ase where the respondents failed to even prove the 

cirges but -acted arbitrarily, capriciously, and malafide 

th1ating the due process of law andali the principlesof 

jutice known in the service jurisprudence As such the 

àp1icant is entitled to all the reliefs as prayed foad. 

application deserves to be allowed with costs. 
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VENIFuCATIgJ 

I, Shri Kanakeswar Choudhury, Son ofLate R..Choud•hury,  

aged about 51 yoars Resident of College Road s  Opposite 
Buddha Mandjr, P.o & District: T1flsuk1, Assam do hereby 

verify the statements made in paragraphs i to 6 are true to 

my knowledge and I have not suppressed any material fact. 

And I sign this verification on 29th November, 2003. 

L- 
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CEWNIAI LIO,RD I OR WORK! ICS I J)U(J I ION 

(SPONSOIIED BY THE MINISTRY OF LAE3OUfl: GOVT Q IJDlAJ  

8*'r11 .zjd 	
Noar V.11CC. Gab. Norbh Ainhaz;ari Road. Na9pur440 010  

• 	 . 

'iU. F:I)u/sc1'/98/Ut)/ 	. 	
' 	 ,LIi J;iitiaiy 	• III 

'4 

	

,. 	. 	 ...•. 	 . 

• The Oy . Director  
• 	 IlIdidil Institute of Workers Educitiull, 	. 	• 	 - 

HUMUM .,., 	....................••.• 	. 	 .•• 	- 

1• 	

- -. 	
A.' 	

• 	
•. • ,•t 

• 	 - 	 •-. 	. . 	
• 

Th e Reyional Director, 
Contra 1, Iioarti 	k for torers Edurat I 	 -- 
Al,!,, 

• 	'I 	I• 

54 	 ub)ecL: 	Incentive/IetflUflCrati00 	to 	flducailo,i 
. 	 officer 	 l ny s/Tralainy Qfficern for condue.i  

S.G.F. Protjrammes. 

	

j .. 	
t 	j• 	 •; 	., 	 • 	1,: 	. 	 • ••. 	 •f•• 

cir/Iladain, 
 

• 	I 	am 	to.:' enclose' hcrcwit.h 	' h'iier 
No. C-I 3Ul2/l/99-1SA(%lE) •daLc1 lsL January, 21)111 ui• 

nforma lion and compliance. 	 • 

It 	may 	[)eaSe 	he. 	seen • that 	L Ii 
achievement of taryats should in no way suffer as It 

result of introduction of incentive remuneration 
• 	against conduct of programme under, Self Cenealitn 

• 	of Vu:icl scheme. 

	

•1 	 • 	 • 	 • 

	

• 	• 	• 	Please acknowledge the receipt.  

	

; ••• 	leLLr. • 	. 	 • . 
/ 

• 	Yiii:s 	fti I th IiiJ 1 

• 	 • 	

I 

• • • 	 • 	 •. 	

C 
•• 	Vi Ahr.iiii biiin 	I 

• 	 Dy. DI rectir 	l:dn. 

for informatiôn and necessary action to:- 

I 	The Iina ncia 1 Adv iso r , CI3WE , fI.iyffl 1 
2) The Zo n al ' Director, C.D..I:. , 	l)e1li/ tiiiiuihai/ 

• 	 Calcutta/Cliciinai. 

- 	I  - 

I)) 	t)Lte(tI 	( 1.11 

:., 
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Nu.C-i.0 'I1I99-EsAçw:) 

• 	. 	J 	. 	 (',nie;,t I JiilItIJJtnrnt SQFkL1 

ljv 

Jib4liy u1 L: '•i'r/SIirttiit Mnti(rnI:ty: 

I 

	

	 New DcIh, daled i I 

Jo, 

	

'ilic Diiccwi, 	 -. 
Ccciiral Lo.iii 1 r \Vrkcis 1dtitiiiinst, 

	

li''rzirui ut 	1)tllit it d b) ('iIi 1 	irj (oj \"orJcj I t3ni..iiiii ud'i sor -. 	• 

sir,; 

-In ordcr'tu cont.1c, CCOIJL Boir-d..Ibt-:. \Vorkcrs Educztjon to bccuiiic a scil 
- reliant orgnniatiuIi. to I;tcvcni,ccniiplainls nnd •wtt1prc1iccs in 'rogimntucs wllcr t fee 

jS chnrgcd by Llouid pot) with no o1cetivc to no1iviltc Eductioti Ofriccrs Co r.tcci, it 
h !..S been dct.idt cI i*igrant mt cntn c/uciiuiiicrnl iOU W. Ltlucut,mn OfIu cr" and I : ninwg 
1)(ii.ccrs © R00J- pt r'pr(qjr1nu1:ic • mid 10 Rcgionn) DimAors couccriicd nrid 
Dv,])ircc(or, -iivi. Mtn;baj j  R300/- per prgrrnnine ciitluc(ciJ under Scif 
(3CIICP1IjJj,t of I intt Sdicnic 'UbJCLt io i iuiiuunu of R 5 000/- per niumm.  

H 
lii trt1cc to vjvc fl lioust to gcnrrdunlm uf fluid, by the flontd, it ic deiinbIe ihat 

COIUI)C(CIIt fucW dimitcd for these - itrogrumnc. IJic propinhiiiics being 
pCrIOnnunceOrkiikd a I rinnticajipro:mi:1s Jimy be aduptcd by time Board in deputing 
We 1,iculty citlier twin 'viUflhl the iitcror cvu fiom outsnk the (.1ciitrc boih for 

I 	conducting and p. Itsi' SQI pro - l.tiitucc In oidi to ujvcr nfl 	1riunc of 
csLhLiluiicut, lit iltic nppi ou.It with taid tu fcc and otitsitter of pm tIcipniils itmy 

• 	• 
 

be adoptt-. Wiicimvt:r'Jicre is dcviatmn 110(11 the prescribed iiior,edtiie. such cncs 
• may bc rcfctccI by the Regional Dircclors to l)ije'u1or,CU\VP, who may coiiidcr 
-• such t:ase favouniblv iii o:der to cnbk the )3utrd to gcneralc mojc funds. 

• , • 	3. 	• Wbcevcr lmmi-;sibl: Ilntnnei1ieIIt5 itmy be peisunded to mccl CX iiiuJittitC On 

s(ntioiicry/sludv iimatcri;iI'uic;t Kpcokeu ck. so as Lii boost income ni itu Iuird 
tlirou.h SOF Prur.1aultiuc:.. 

iliis iSSut::; iii Co istullaliumi with blice.1mcd I:inaticc  l)Ivisiii vidc their Dy. 
No.232/rii1.1iotMI ti;utcij 4 12.2000 	• • 

:3 

'1 

 

- Yours faithfully, 

(Rajcb7k Shnrmn) 
Undor SCCICthIY 

• 	TcIc:300 14 12 

fr: 
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